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LOK SABHA DEBATES

LOK SABHA \/

v

Friday, November 5, 1976/Kartika 14,
1898 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

PAPERS LAID ON THE TABLE

Review & ANNUAL REPORT OF JESSOP

& Co. Lrp., CALCUTTA FOR 1975.T6 v’
THE MINISTER OF STATE IN THE l/

l/étced in Librgry. See
11508/76].

MINISTRY OF INDUSTRY (SHRI
B. P. MAURYA): On behalf of Shri
T. A. Pai, T beg to lay on the Table a
copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956: —

(1) Review by the Government
on the working of the Jessop and
Company Limited, Calcutta, for the
year 1975-76.

(2) Annuml Report of the Jessop
and Company Limited, Caleutta, for
the year 1975-76 along with the
Audited Accounts and the comments
of the Comptroller ang Auditor
General thereon.
[Placed in Library. See No. LT-
11507,/176].

NOTIFICATIONS AND BOMBAY Sares or
Moror SPIRIT TAXATION (GUJARAT
Seconp Ampr.) Rures, 197¢

-THE MINISTER OF STATE IN-

CHANGE OF THE DEPARTMENT
F REVENUE AND BANKING (SHRI

w

v

v

‘}?y in laying the above Notifica-
n.
[Placed in Library. See Wo. LT-

PRANAB KUMAR MUKHERJEE): I
beg to lay on the Table—

(1) (i) A copy of Notification No.
G.0. Ms 1445 (Hindi and English
versions) published in Tamil Nadu
Government Gazette dated the 21st
January, 1976 making certain
amendment to Notification No.
II(1)/REV/1023/74 dateq the 2lst
August, 1974, under section 17 of
the Tamil Nadu General Sales Tax
Act, 1959 read with clause (c) (iv)
of the Proclamation dated the 31st
January, 1976 issued by the Presi-
dent in relation to the State of
Tamil Nadu.

(ii) A statement (Hindi and Eng-
ish wversions) showing reasons for
delay in laying the above Notifica-

n.

No. LT-

(2) (i) A copy of Notification No.
G.0. Ms 1109 (Hindi and English
versions) published in Tamil Nadu
Government Gazette dated the 8th
October, 1975, under sub-section 30
of the Tamil Nadu General Sales
Tax Act, 1959 read with clause (c)
(iv) of the Proclamation dated the
31st January, 1976 issued by the
President jn relation to the State
of Tamil Nadu.

(i) A statement (Hindi and Eng-
lish versions) showing reasons for

11509 ,/76].

(3) (i) A copy each of the follow-
ing Notifications (Hindi and English
versions) under section 42 of the
Tamil Nadu General Sales Tax Act,
1959 read with clause (e) (iv) of
the Proclamation dated the §]st
January, 1976 issued by the Prési-
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dent in relation to the State of
Tamil Nadu;—

(a) G.O. Ms. 1245 published
in Tamil Nadu Government
Gazette dated the 12th November,
1975,

(b) G.O. Ms. 1459 published in
Tamil Nadu Government Gazette
dateg the 24th December, 1975
making certain amendment to
Notification No. 1783 of 1973
dated the 14th March, 1973.

(¢) G.O. Ms. 208 published in
Tamil Nadu Government Gazette
dated the 10th March, 1976.

(ii) A statement (Hindi anq Eng-
lish versions) showing reasons for
delay in laying the above Notifica-
tions.

[Placed in Library. §ee No. LT-
11510/76]. '

(4) (i) A copy each of the follow-
ing Notifications (Hindi and English
versions) under section 53 of the
Tamil Nadu General Sales Tax Act,
1959 read with clause (¢) (iv) of
the Proclamation dated the 31sf
Januery, 1976 issued by the Presi-
dent in relation to the State of
Tamil Nadu:—

(a) G.O. P. No. 1388 published
in Tamil WNadu Government
Gazette dated the 21st January,
1978 making certain amendments
to the Tamil Nadu Ggeneral Sales
Tax Rules, 1859.

(b) G.O. P. No. 1388 published
Tamil Nadu Government
Gazette dated the 11th February,
1976 making certain amendments
to the Tamil Nadu General Sales
Tax Rules, 1939,

(¢) G.O. P. No. 531 published
in Tamil Nedu Government
Gazette dated the 12th May,
1976 making certain amendments
to the Tamil Nadu General Sales
Tax Rules, 1859.

(d) G.OP. No. 1148 published
in Tamil Nadu Government Gazet-
te dated the 25th August 1978
making certain amendments to the
Tamil Nadu General Sales Tax
Rules, 1959.

Papers Laid 4

_(ii) A §tatement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Notifications

/m.'ntioned at (a) to (¢) above,

V' [Placed in Library. See No. LT-

11511/76].

(5) (i) A copy each of the
following Notifications (Hindi and
English versions) under section 59
of the Tamil Nadu General Sales
Tax Act, 1959 read with clause
(e} (iv) of the Proclamation dated
the 31st January, 1976 issueg by the
President in relation to the State of
Tamil Nadu:—

(a) G.O.P. No. 816 published
in Tamil Nadu Government
Gazette dated the 1st July, 1975
making certain amendments to the
Second Schedule to the Tamil
Nadu General Sales Tax Act,
1959,

(b) G.O.P. No. 1078 published
in Tamil Nadu Government
Gazette dated the 8th October,
1975 making certain amendment
to the First Schedule to the Tamil
Nadu General Sales Tax Act, 1959,

(c) G.OP. No. 1462 published
in Tamil Nadu Government
Gazette dated the 31st December,
1875 making certain amendment
to the First Schedule to the Tamil
Nadu General Sales Tax Act,
1959,

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Notifica-
tions.

[Placed in Library. See No. LT-
11512/76].

(6) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962: —

(i) The Export Manifest (Air-
craft) Regulations, 1976, publish-
ed in Notification No. G.S.R. 1548
in Gazette of India dated the 30th
Octaober, 1976.

(ii) The Export Manifest (Ves-
sels) Regulations, 1976, publish-
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ed in Notification No. G.S.R.
1549 jn Gazette of India dated
the 30th Oectober, 1976.

(iii) The Import Manifest (Air-
craft) Regulations, 1976, publish-
ed in Notification No. G.S.R. 1550
in Gazette of India dated the 30th
October, 1976.

(iv) The Export Report (Form)
Regulation, 1976, published in
Notification No. G.S.R. 1551 in
Gazette of India dated the 30th
October, 1976.

((v) The Import Report (Form)
Regulations, 1976, published in
Notification No G.SR. 1552 in
Gazette of India dated the 30th
October, 1976.

(vi) The Bill of Coastal Goods
(Form) Regulations 1976 pub-
lished in Notification No. G.S.R.
1553 in Gazette of India dated
the 30th October, 1976.

(vii) The Shipping Bill and Bill
of Export (Form) Regulations,
1976, published in Notification
No. G.SR. 1554 in Gazette of
India dateq the 30th October,
1976.

(viii) The Boat Notes Regulations,
1876, published in Notification
No. G.S.R. 1555 in Gazette of
India dated the 30th October,
1878.

(ix) G.S.R. 860(E) published in
Gazette of India dategq the 1st
November, 1976 making certain
amendment to Notification No.
G.SR. 830(E) dated the 1st
October, 19768 together with an
/exp]anatory memorandum.

[Placed in Library. See No. LT-
11513 /76].

(7) A copy each of Notification
No. G.S.R. 855(E) published in
Gazette of India dated the 29th
October, 1976 and G.S.R. 858(E)
published in Gazette of India dated
the 30th October, 1976 (Hindi and

6

English versions) issueq under the
Central Excise Rules, 1944 together
with an explanatory memorandum,

[Placed in Library., Sae No. LT-
11514/76].

(8) A copy each of the following
Notifications (Hindi and English
versions) under section 49 of the
Gujarat Sales Tax Act, 1969 read
with clause (c) (iii) of the Procla-

mation dated the 12th March, 1976
issued by the President in relation
to the State of Gujarat:—

(i) (GHN-176) GST-1076/
(S. 49) (52)-TH publishedq in
Gujarat Government Gazette
dated the 6th October, 1978 mak-
ing certain amendment to Notifi-
cation No. (GHN 627) GST-1076-
(S. 49)-TH dated the 29th April,
1970.

(ii) (GHN 83) GST-1076/

(S. 49) (53)-TH published in

Gujarat Government Gazette

dated the 20th October, 1976 mak-

ing certain amendment to Notifi-

cation No. (GHN 627) GST-1070-

(S. 49)-TH dateq the 29th April,

\/ 1970. [Placed in Library. See
No. LT-11515/76].

(9) A copy of the Bombay Sales
of Motor Spirit Taxation (Gujarat
Second Amendment) Rules, 1976,
published in Notification No. (GHN
77) MSA 1076/(26)-TH in Gujarat
Government Gazette dateg the 6th
October, 1976, under section 36 of
the Bombay Sales of Motor Spirit
Taxation Act. 1958 read with clause
() (iii) of the Proclamation dated
the 12th March, 1976 issued by the

/ President in relation to the State
: of Gujarat. [Placed in Library. See
. No. LT-11516/76].

/ NATIONAL COOPERATIVE DEVELOPMENT
_Commnun (2vp AMDT,) RULES, 1976

/' THE MINISTER OF STATE IN
/ THE MINISTRY OF CIVIL SUP-
PLIES AND COOPERATION (SHRI
A. C. GEORGE): I beg to lay on the
Table g copy of the National Co-
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operative Development Corporation
(Second Amendment) Rules, 1976
(Hindi and English versions) publish-
ed in Notification No. G.S.R, 1499 in
Gazette of India dated the 23rd Octo-
ber, 1976, under sub-section (3) of
section 22 of the National Co-opera-
tive Development Corporation
1962. [Placed in Library,
LT-11517/76].

NorIFIcATIONs UNDER EsSSENTIAL Co
MODITIES ACT, 1955

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRYVY
(SHRI B. P. MAURYA): I beg to lay °
on the Table a copy each of the fol-
lowing Notifications (Hindi and Eng-
lish versions) under sub-section (6)
of section 3 of the Essential Commo-
dities Act, 1955: —

(1) The Newsprint Centrol
(Amendment) Order, 1976, publish-
ed in Notification No. S.0. 614(E)
in Gazette of India dated the 16th
September, 1976,

(2) The Paper (Control of Pro-
duction) Amendment Order, 1976,
published in Notification No. S.0.
650(E) in Gazette of India dated
the 30th September, 1976. [Placed
in Library. See No. LT-11518/76]..,
Rarmway Rep Tarrer (8TH AMDT.)

RuLes, 1976

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
I beg to lay on the Table a copy of
the Railway Red Tariff (Eighth
Amendment) Rules, 1976 (Hindi and
English versions) published in Noti-
fication No, G.S.R. 1486 in Gazette of
India dated the 16th October, 1976
issued under section 47 of the Indian .,
Railways Act, 1890. [Placed in Lib
rary. See No. LT-11519/76].

STATENENT RE. DELAY IN LAYING THE
CERTIFIED AccoUNTs OF ColR  BoarD /
ERNARULAM FOR 1874-75 \/

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI A. P. SHARMA): I beg to lay

NOVEMBER 5, 1976

Act,
See No.
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on the Table a statement (Hindj ver-
sion)* showing reasons for delay in
laying the Certified Accounts of the

oir Board, Ernakulam for the year
1974-75 and the Audit Report there-
on. [Placed in Library. See No, 'LT-
11520/76].

v
STATEMENT RE, NOT LAYING SIMULTA-
NEousLy Hiwpr VERsION OF NOTIFICA-
rIoN "
THE MINISTER OF STATE IN
E MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): I beg to lay
on the Table g statement (Hindj and
English versions) explaining reasons
for not laying simultaneously Hindi
version of Notification Nos. G.S.R.
832(E) dated the 6th October, 1976
and G.S.R. 8#44(E) ang B845(E) dated
the 13th October, 1976 which were
laig on the Table on the 30th October,
1976. [Placed in Library. See No.
LT-11521/76].

/ ANNUAL REPORT ON THE WORKING OF

SEAMEN's ProviDENT FUND SCHEME,
19668

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): Sir, on behalf of Shri H.
M. Trivedi. I beg to lay on the Table
a copy of the Annual Report (Hindi
and English versions) for the year
1974-75, on the working of the Sea-
men's Provident Fund Scheme, 1966,
[Placed in Library. See No. LT-
11522/76].

/ NorrFicATIoN UNDER COMPANIES ACT,

1956

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Table a copy of Notification No. q.S.R.
15619 (Hindi and English xferswns}
publisheg in Gazette of India dated

*The document and the English version of the statement were laid on

the 3rd November, 1976,
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the 23rd October, 1976 making certain
alterations in Part II of Schedule V
to the Companies Act, 1956, wunder
sub-section (3) of section 641 of the
said Act. [Placed in Library. See No. /
LT-11523/76]

PassPORTs (3rRD AMDT.) RULEs, 1976 |/

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): I beg to
lay on the Table a copy of the Pass-
ports (Thirq Amendment) Rules,
1976 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 831(E)
in Gazeite of India dated the 4th Octo-
ber, 1976, under sub-section (3) of
section 24 of the Passports Act, 1967.
[Placed in Library. See No, LT-11524/
76].

STATEMENT CORRECTING ANSWER TO
QuEesTioN, NOTIFICATION, Amﬂmt/
REPORTS ETC,

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS V/
PATEL): 1 beg to lay on the Table—

(1) A statement (Hindi and

English versions) (i) correcting the
. reply given on the 12th April, 1976
! tg Unstarred Question No. 2293 by

Shri Anadi Charan Das regarding

afforestation in Koraput, Orissa and

(ii) giving reasons for delay in
correcting ~ the reply. ~ [Placed in ,
Library. See No. LT-11525/76] /

(2) A copy of Notification No.

G. S. R. 814 (E) (Hindi and English

., versions) published in Gazette of

India dated the 24th September,

1976 under sub-section (6) of sec-

tion 3 of the Essential Commodities
Act, 1955. [Placed in Library. See ,
No. LT-11526/76] </

(3) A copy each of the following
papers under sub-section (1) of
section 619A of the Companies Act,
1956: —

(i) Review (Hindi and English
versions) by the Government on

(SAKA) Papers Laid
the working of the Assam Agro-
Industries Development Corpora-
tigc;r; Limited, Gauhatj for the yearg
1967—171.

10

(ii) Annua] Report of the Assam
Agro-Industries Development
Corporation Limited, Gauhati for
the period from 27Tth January,
1967 to 31st March, 1968, along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

(iii) Annual Report of the
Assam Agro-Industries Develop-
ment Corporation Limited, Gau-
hati for the year 1968-69 alang
with the Auditedq Accounts and
the comments of the Comptrolier
and Auditor General thereon.

(iv) Annual Report of the
Assam Agro-Industries Develop-
ment Corporation Limited, Gau-
hati for the year 1969-70 along
with the Audited Accounts and
the comments of the Comptroller

and Auditor General thereon.

(v) Annual Report of the
Assam Agro-Industries Develop-
ment Corporation Limited, Gau-
hati for the year 1970-71 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon,

(4) A statement (Hindi and
English versions) explaining reasons
for not laying simultaneously the
Hindi wversion of the Reports men-
tioned at (ii), (iii), (iv) and (¥)
of jtem (3) above,

(5) A statement (Hindi and
English versions) showing reasons
for delay in laying the documents
mentioned at (3) above.

[Placed in Library. See No. LT-
11527/76].

AV

ForelGN ExCHANGE REGULATION (AU-
THENTICATION OF DOCUMENTS)

RuLEs,
1976 AND STATEMENTS Va

THE MINISTER OF STATE IN-

CHARGE OF THE DEPARTMENT
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(SHRI PRANAB KUMAR MUKHER-

JEE):

Exchange Regulation

I beg to lay on the Table—
(1) A copy of the Foreign Ex-

change Regulation (Authentication
of Documents) Rules, 1976 (Hindi
and English versions) published in
Notification No. G.S.R.
Gazette of India dateg the
‘September, 1976, under sub-section

1303 in
11th

(3) of section 79 of the
Act,
[Placed in Library. See No.

Foreign
1973.
LT-

11528/76]

(2) A copy each of the following

statements (Hindi and English ver-

sions) under sub-section (2) of
Section 2 of the Gujarat State
Guarantees Act, 1963 reag with

clause (c¢) (iii) of the Proclamation
dateg the 12th March, 1976 issued
by the President in relation to the
State of Gujarat: —

(i) Statement of ~Guarantees
given by the Government of
Gujarat during the period 10th
February, 1976 to 16th October,
1876.

(ii) Statement of accounts of
the sums issued out of the Con-
solidated Fund of the State or paid
in or towards repayment of any
sum so issued during 1975-76 in
respect of guarantee given by the
Government of Gujarat.

(3) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the statement men-
tioneg at (2) above. [Placed in
Library. See No. LT-11528/76].

NOTIFICATIONS
THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPFING AND

TRANSPORT

(SHRI  DALBIR

SINGH): I beg to lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 133 of the Motor Vehicles
Act, 1939 read with clause (c) (iil)
of the Proclamation dated the 12th

NOVEMBER 5, 1976

REVENUE AND BANKING/

/

J

Papers Laid 12
March, 1976 issueq by the President
in relation to the State of
Gujarat: —

(i) The Bombay Motor Vehicles
(Gujarat Fourth Amendment)
Rules, 1976, published in Notifica-
tion No. G|G|76/123)MVR-1075-
3641-E dated the 5th April, 1978.

(ii) The Bombay Motor Vehi-
cles (Gujarat Fifth Amendment)
Rules, 1976, publisheq in Notifi-
cation No. G|G|76/138 MVR-1078-
325-E dated the 19th April, 1976.

(iii) The Bombay Motor Vehi-
cles (Gujarat Sixth Amendment)
Rules, 1976, published in Notifi-
cation No, G|G|76/156|MVR-2175-
6549-E dated the 6th May, 1976.

(iv) The Bombay Motor Vehi-
cles (Gujarat Seventh Amend-
ment) Rules, 1976, published in
Notification No. G/G/T6/165/
MVR-1476-3652-E, dated the 15th
May, 1976,

(v) The Bombay Motor Vehi-
cles (Gujarat Eighth Amendment)
Rules, 1976, published in Notifi-
cation No. G|G|76|182|MVR-1075-
8898-E dated the 28th May, 1976.

(vi) The Bombay Motor Vehi-
cles (Gujarat Ninth Amendment)
Rules, 1976, published in Noti-

fication No. G|G|76/199|MVR-1075-
2885-E dateq the 11th June, 1976.

(vii) The Bombay Motor Vehi-
cles (Gujarat Tenth Amendment)
Rules, 1976, published in Notifi-
cation No, G|G|76]203| MVR-2376-
GOI-49-E dated the 18th June,
1976.

(viii) The Bombay Motor Vehi-
cles (Gujarat Eleventh Amend-
ment) Rules, 1976, published in
Notification No. G|G|76|204/MVR-

1076-GOI-38-E dated the 19th
June, 1976.
(2) A statement (Hindi and

English versions) showing reasons
for delay in laying the above Noti-
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fications. [Placed in Library. See making certain amendment to the
No. LT-11530/78]. \/ Tamil Nadu Motor Vehicles Rules,
1940. [Placed in Library. See

(3) A copy each of the following No. LT-11532/76]. L

Notifications (Hindi and English
versions) under sub-section (2) of
section 25 of the Tamil Nadu Motor

Vehicles Taxation Act, 1974 read versions) under sut ion (3 of

with clause {¢) (iv) of the Pro- section 22 of the Nagaland Motor

clamatjon dated the 31st January, : .
. . y Vehicles Taxation Aect, 1967 read
1976 issued by the President in with clause (¢) (iii) of the Pro-

relation to the State of Tamil clamation dated the 22nd March,

(6) A copy each of the following
Notifications (Hindi and English

Nadu:—

(i) G.O.Ms. 1794 published in
Tamil Nadu Government Gazette
dated the 11th August, 1976.

(ii) G.O.Ms. 1813 published in
Tamil Nadu Government Gazette
dated the 11th August, 1976.

(iii) G.O.Ms. 2051 published in
Tamil Nadu Government Gazette
dated the 1st September, 1976.

(iv) G.O.Ms. 2276 published in
Tamil Nadu Government Gazette
dated the 29th September, 1976.

(v) G.O.Ms. 2383 published in
Tamil Nadu Government Gazette
dated the 13th October, 1976.

(4) A statement (Hindi and
English versions) showing reasons
for delay in laying the above Noti-
fications. [Placed in Library. See
No. LT-11531/76].

(5) A copy each of the following
Notifications (Hindj and English
versions) under sub-section (3) of
section 133 of the Motor Vehicles
Act, 1939 read with clause (¢} (iv)
of the Proclamation dated the 31st
January, 1076 fssued by the Presi-
dent in relation to the State of
Tamil Nadus=

(i) G.OMs. 2058, published in
Tamil Nadu Government Gazette
dated the Bth September, 1976
making certain amendment to
the Tamil Nadu Motor Vehicles
Rules, 1940.

(ii) G.O.Ms. 2283, published in
Tamil Nadu Government Gazette
dated the 20th September, 1976

/

1975 issued by the President in
relation to the State of Nagaland: —

(i) The Nagaland Motor Vehi-
cles (First Amendment) Taxa-
tion Rules, 1976, published in
Notification No. TPT/MV/28/75,
in Nagaland Gazette dated the
13th August, 1976.

(ii) The Nagaland Motor Vehi-
cles Taxation Rules, 1972, (Naga-
land Second Amendment Rules,
1976), published in Notification
No. TPT/MV/59/75, in Nagaland
(li;gszette. dated the 13th August,

76.

(iii) The Motor Vehicles Taxa-
tion Rules 1972 (Nagaland Third
Amendment Rules, 1976) pub-
lished in Notification No. TPT/
MV/44/70, (Pt.) (1) in Nagaland
Gazette dated the 14th August,
1976. [Placed in Library. See
No. LT-11583/76). \/

Textie CommaTTee (CESS) AMEND-
MENT Rures, 1976 v

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
I beg to lay on the Table a copy of
the Textiles Committee (Ceas)
Amendment Rules, 1976 (Hindj and
English versions) published in Noti-
fication No. G.S.R. 1407, in Gazette
of India dated the 2nq October, 1976
under sub-section (3) of section 22
of the Textiles Committee Act, 1963.
[Placed in Library. See Mo. LT-
11534/76].
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NoriFrcatron unper CusToms Act,
1962

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND

JEE): I beg to lay on the Table
a copy of Notification No. G.5.R.
867(E), (Hindi eand English versions)
published in Gazette of India dated
the 5th November, 1976, under sec-
tion 159 of the Customs Aect, 1962

randum. [Placed in Library. See
No. LT-11535/76].

together with an explanatory mer7

e /i»/

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER: The Committee
on Absence of Members from the
Sittings of the House in their Thirty-
first Report have recommended that
leave of absence be granted to the
following Members for the periods
indicateq against each:—

(1) Shri Shyamnandanp Mishra...
-23rd to 2Tth May 1976 (Sixteenth
Session) and 10th August to 2nd
September, 1976 (Seventeenth
Session).

(2) Shrimati Shakuntala Nayar...
“91st to 27th May, 1976 (Sixteenth
Session) and 10th August to 2nd
September, 1976 (3eventeenth
Session).

Is it the pleasure of the House that
leave as recommended by the Com-
ngttee may be granted?

\/ SOME HON. MEMBERS: Yes.

\/ MR. SPEAKER: The Members will
be informed accordingly.

BANKING /",
(SHRI PRANAB KUMAR MUKHER., /

House of People 16
(Ext, of Duration)
B Amdt. Bill,

vy
BLIC ACCOUNTS COMMITTEE

'wo HuNDRED AND THIRTY-SECOND
RepPORT

I's

v/ SHR1 H. N. MUKERJEE (Cal-
cutta—North-East): I beg to present
the Two Hundreq and Thirty-second
Report of the Puhlic Accounts Com-
mittee on Paragraphs 5, 16, 16, 17, 18
and 21 of the Report of the Comptrol-
ler and Auditor General of India for
the year 1972-73, Union Government
(Defence Services).

11.04 hrs.

HOUSE OF THE PEOPLE (EXTEN-
SION OF DURATION) AMENDMENT
BILL~—contd.

/MR. SPEAKER: The House will
now take up further consideration of
the Bill for extencion of the duration
of the present House of the People.

I propose to call the Minister at
12-30. We have already spent one
hour and Afty minutes, Let us finish
this,. We can spend another two
hours for this and then finish with this.
After lunch, we shall take up the Flood
and Drought situetion in the country.
If mecessary, we may sit up to seven
of the clock, We can have five hours
for this discussion.

I $hink that nobody was on his
f?znsmi Indrajit Gupta.

SHRI INDRAJIT GUPTA (Alipore):
Mr. Speaker, Sir, yesterday, for almost
one hour, we were treated to a very
interesting but somewhat irrelevant
exchange between Shri Samar Muk-
herjee and Shri Stephen in which of
course everybody, whom one can
think of, from Lenin to Jesus Christ,
was invoked. I don't propose to range
so far but to confine myself to this
Bill which has been brought before us
by the Hon. Law Minister. I may say
that I am oppoesing this Bill

The Bill is coming on the heels of
an  unprecedentedly comprehensive
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Constitution (Amendment) Bill which
this House discussed for five days. As
the House 1s awere, our party voted
for that Bill despite some serious
reservations and opposition to some
clauses on vhich we moved and press-
ed our amendments, Despite that, on
the Bill as a whole, we voted for it
because, in our understanding, ihe
essence of that Bill, the main thrust
of that Bill, was to assert or to re-
assert the supremacy of Parliament,
the sovereignty of Parliament and 1o
try to close some of the loophoes by
which that rupremacy was being re-
peatedly challenged since 1969.

In fact, our party has been advocat-
ing for some time that the Constitu-
tion does require very radical re-
forms, measures, to amend it precise-
ly so as to strengthen the substance
and the conient of our parliamentary
democracy.

Coming on the heels of that Bill,
this Bill seeks to extend the life of
the present Lok Ssbha by one yaur
more, and more 5¢, the grounds which
yhave been given by the hon. Minister,
we find, to be somewhat of an anti-
climax. The point is that when talk-
ing about Parliament’s supremacy
and Pariiament's sovereignty, we are
not referring to this—I gm sure no
student of political science will say
that—that in a system of Parliament-
ary democracy, the sovereignty of
the people means only this House,
constituted as it is here, consisting of
certain members, individuals, who
happen, at a particular point of time,
to be Members of that House. That is
not the meaning of Parliamentary

Democracy. That ic only one part of

it. Parliamentary Democracy, as we
understand it and, I think the hon.
Minister will also a.g‘,ree. means a cer-
tain process. When he said the other
day—1 find he repeated it in the other
House also—that to non-cooperate
with Parliament is to non-cooperate
with the people; it means that he is
admitting  that ultimately the
sovereignty lies with the people in a
system of parliamentary democracy

i SHRI D. BASUMATARI
hat): Why?

(Ext, of Duration) 1B
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ang the entire system and the process
does not consist only of the House
which has been elected in an election.
It means that the people who are
ultimately sovereign are to be given
the right, at regusr and fixed periods,
of exercising their choice and det:r-
mining who are the people, througn
whom  they wish tc exercise their
sovereignty  in this Parliament.
Minus that part, only this House,
constituted as it i, cannot represent
the whole of parliamentary demo-
craty.

(Kokraj-

SHRI INDRAJIT GUPTA: Be-
cause of what I have said just now.
This House has no meaning m.nus the
people. Therefore, I am afraid, this
step which the Government has
taken is going to seriously erode the
confidence of the people in the present
system which we wish to further

strengthen. It is going to be weak-
ened in fact.

1 know for a fact, that is, from a
report received by me three or four
days ago that the initial reaction that
has been there among the ordinary
common people in Calcutta—the talk
which is going on in the buses and
trams—is: Oh! There will be no more
elections. The Minister may take a
technical stand that this particular
Bill naturally does not mean that. It
means that we are extending the life
of the House for another year, I am
not standing on technical arguments
now. I am stending on political
assessment of the situation. Although
no official spokesman of the Govern-
ment may have said so yet there ure
influential wvoices in this country
which are heard everday and which
are reported quite extensively in the
Press saying that we have po use
for elections. The cumulative affect
of all this is that a mood of cynicism
will spread among the people. It
shows that gradually ang slowly an
attempt is being made to give up this
election process, to defer it as far as
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possible and  thereby prevent the
people from exercising their right o
which they are entitled as a basic
birth-right which gives birth to par-
liamentary democracy.

I do not agree for a moment with
the arguments advanced by the Law
Minister. Sometimes the Government
is saying that the situation has vastly
improved during the period of
Emergency. It has improved in many
respects. In some other respects—as
Mr. Samar Mukherjee pointed out in
the early part of his speech yester-
day—there have been certain negative
developments also. But on the whole
there is no doubt that there has been
some improvement. If that improve-
ment had not been there then the
spokesman of the Government would
not have been saying that we are
confident that if we go to the polls we
will have a sweeping victory. Obwi-
ously, it pre-supposes that the sitn-
ation has vastly improved. That is
why you are relezsing many of the
leaders of the de-stabilisation move-
ment, Obwvious'y, if you thought the
situation wag still fraught with great
danger and that subversive forceg are
still strong you would not be releasing
from: jail soma of the most prominent
leaders of this de-stabilisation move-
ment. In the States so many people
who had been detasined belonging to
Jan Sangh ang RSS—about which Mr.
Stephen talked so much yesterday—
have been released and some of them
fortunately or unfortunately are try-
ing to become members of the Con-
gress party.

Obviously, if you go by these things
the Government's assertion from time
to time that the situation has greatly
improved and on that basis their con-
fidence has been strengthened is the
conclusion one should come to. DBut
when it comes to justifying this 3ill
then the Minister comes and paints a
different picture and says that all
those forces which were trying to de-
stabilise the country are still wery
strong and active, Subversive forces

NOVEMBER 5, 1976

(Ext. of Duration) 20
Amdt. Bill

are working very actively below the
surface and, therefore, if we go to the
elections these forces will again get
an opportunity. I do not understand
these two contradictory arguments. 1
do not have to teach the meaning of
subversion to Mr. Gokhale. Subver-
sion is something which takes place
below the surface and not above the
surface. Above the surface there may
be political expression of some point
of view. You are trying to imply that
by extending the life of the Lok Sabha
for one year and putting off the elec-
tions somehow these subversive
forces will be better controlled and
better managed. But how! I do not
understand it. In fact, this putting
off the election en such a flimsy ex-
cuse is in our opinion the best ammu-
nition that you could supply to these
reactionary and subversive forces to
£0 to the people to whom they were
not able to go for many months and
whisper in their ears and create all
kinds of confusing propaganda. You
are actually helping them by putting
off the elections. The way to fight
subversive forcas ic not to do counter
subversion. As far as the people are
concerned they cannot fight subver-
sive forces by counter-subversion.
‘They fight subversive forces by poli-
tical mobilisation, That is the oanly
way to fight subversive forces and we
feel if the elections were held it
would give an opportunity for a very
big massive mass mobilisatiog
throughout the country and if it werc
on a correct politica] position then it
would be effective way of exposing
these subversive forces.

Then, Sir, when we talk of the
right reactionary forces then we have
got the experience of our own country
as well as that of the other countries.
These right reactionaries are not exist-
jng in a vaccum, The right reaction-
ary forces do not operate hanging in
mid-air. They have got some roots
in the society and the economy of
our country. We have said repeatedly
in the House and outside that if you
really want to suppress these conspi-
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ratorial rignt reactionary forces which
are linked with external forces Lhen
you will have to uproot their economic
angd social basis in this country. If
their economic and social base re-
mains intact then even if you defeat
them politically for some time they
will again come back,

)

What are the grass roots of right
reactionaries? Is it not the momnopo-
lies, big traders, speculators, the pro-
fiteers and the black-money opera-
tors? It is good that against a few
of them, that is, smugglers and tax
evaders you are taking punitive action.
We welcome it. But the basic roots of
these reactionary forces have not
been touched. Csn you fight right re-
action without fighting monopolies?
Regrettably we find during the period
of Emergency action against the
monopolists as a class was not taken.
On the other hand, we find that Mr.
Birla said while addressing the Stock
Exchange Conference at Bangalore
that Government had never been so
understanding to them as it has been
during these months. Government
had never given them so many con-
cessions. Further he said that the
night-mare under which they used
to live, name'ly_ strikes and proces-
sions has gone and now they [eel
secured and confident. Do you think
by allowing these monopolies to grow
and by giving them more conces-
sions you are fighting the right re-
actionaries? Please remember that
these are the same monopolists who
are the owners of big newspapers; the
same big newspapers which are vary
powerful moulders of public opinion
in this country; the same big news-
papers which plaved a certain role
'before the cy was imposed.
Please, remember #. Do not forget
it. Do not forget what this press was
demanding on the very eve of the
emergency. Were they with Covern-
ment, were they with the Prime
Minister or were they howling for her
blood? The owners of these papers
are the same monopolists, those same
Birlas, those same Goenkas, thoge
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same Sahu Jains, those same Dalmias
who are now extolling the emergency
and saying that ‘you are treating us
s0o well; we are very happy’. Do you
think that politically, for the time
being because some people have been
put in jail and some organisations
have been banned, the danger of
right reaction has gome so long as
these people remain. Again the spe-
culators, hoarders and blackmarketeers
are trying to push up prices. Every-
body knows it. Therefore, unless you
take action against the class roots, the
social and economic roots of these peo-
ple, you will never be able to really
suppress reaction.

But I regret to say thai the exper-
ience of the period of emergency
shows that Government is not mov-
ing in that direction, and now when
the time was approaching for elec-
tions, they come and say that sub-
versive forces are active, below the
surface and if we go to elections,
they will utilise it. How will they
utilise it? Subversive forces do not
like elections. They do not like
people together jn their thousands and
lakhs to discuss politics and to pledge
certain programmes. Election is the
time when the politica]l consciousness
of the masses is raised to its highest
peak. Do you think that is what the
subversive forces want? So elections
would be the best way to consolidate
whatever gains we have managed to
achieve and also to give an account to
the people. What is wrong with that?
Is anybody afraid of giving an account
to the people? Nobody says that
everything has been achieved. Nobody
contends there are no negative features
along with the positive ones. What is
the harm in going to the people, who
are our masters, speak to them that
these are the things we wanted {o do,
this is what we have been able to do,
these are things we have not been
able to do, these are the obstacles and
difficulties in the way and we want
Your co-operation in this way to fight
them. That is the way you cap wage
a fight against these forces of right



23 House of People

[Shri Indraji{ Guptal

reaction and mobilise the people, But
thig decision you are about to take will
not only gladden the hearts of these
right reactionary forces, but it will—
that is what I am worried about—
seriously erode the confidence of the
people in this whole parliamentary
system. That is something which will
have a damaging effect which will go
far beyond anything else.

I would also say this, particularly
to my friends opposite. I am not try-
ing to score a debating point. Please
be patient and listen. We know the
background against which this Con-
stitution Amendment Bill came. We
know what tremendous efforts were
being made from various quarters,
both inside and outside, to see that
that Bfll was not taken up. Every-
body here has enthusiastically voted
for the Bill and applauded when it
was passed. But do not forget that
had the Prime Minister not at the
last moment come out clearly with a
statement that we believe that par-
liament has got unfettered right to
amend the Constitution had she not
said that, the voices, the chorus that
was being heard, by various, different
arguments, was that this Parliament
is not competent to make any far-
reaching changes in the Constitution.
Some people were saying only a new
Parliament can do it; some were gay-
ing that s Constituent Assembly must
be created; some people were saying
this Parliament has lost its mandate.
These were different ways of deni-
grating the whole sovereignty of Par-
liament in its constitution amending
powers.

I know my friends of the CPI(M)
also plumped for this idea of a Con-
stituent Assembly thinking perhaps
that we are in some period of insur-
rection or something—I do not know.
Communists at least do not call for a
Constituent Assembly except when it
comes gs a climax to some new revo-
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lutionary situation when a new state
has be created.

\):4 HON. MEMBER: No, no.

SHRI INDRAJIT GUPTA: Every-
thing that Shri Samar Mukherjee said
yesterday about bourgeojg democracy

would apply equally well to 3 Cons- _

tituent Assembly created now in this
situation in today's context with this
balance of forces. Still they call for
a Constituent Assembly, I should say,
unwittingly siding with the worst re-
actionaries who do not want this Par-
liament to have the power to amend
the Constitution. This was the situa-
tion which had developed.

1 want to ask the Law Minister
some straight questions. First, will
he please assure this House that there
will be no going back from the proposi-
tion that Parliament, this Parliament.
has the unfettered right to amend tne
Constitution whenever and wherever
1t is required? Because some people
are saying that we have passed this
Bill, but more changes are reguired.
May be they are required. We would
also like many changes. But if such
changes are to be brought about, can
it be done by this Parliament or can
it not be? Let there be no beating
about the bush. All those people
who are saying that it cannot be done
by this Parliament are indirectly sug-
gesting that Parliament has no power,
and some new Constituent Assembly
has to be created. How will it be
created? Does the Constitution give
thig Parliament the power to consti-
tute itself into a Constituent Assem-
bly? T do not think there is any such
power given in the Constitution. Then
do you want to have a Constituent
Assembly elected by the people? If
you are game for election for a Con-
stituent Assembly, you might as well
have an elettion for Parliament—
which you do not want.

The only justification for a Consti-
tuent Assembly would be _Ji peqple
arg feeling, the ruling party is feeling,

(Ext. of Duration) 24
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that the entire Constitution and the
structure of the State as it is at pre-
sent, as it has been since 1950, should
be scrapped and something new should
be put in its place.

Last year a proposal for some sort
of a presidential form of government
was actively being canvassed. Who
‘has forgotten it? Signatures were
being collected. And the Swaran
Singh Committee, in its recommenda-
tions, in its published report, had
energetically contested this idea and
said that ‘we have considered the
whole matter and come to the con-
clusion that in the conditions of our
country, a parliamentary form of gov-
ernment is the best suited’ They
dismissed that idea, and I would fully
share their view. As I have said
earlier, if for nothing else, for pre-
serving the integrity of India, this
huge sub-continent with so many
States, with millions of people speak-
ing different languages, having differ-
ent cultures, the only way of keeping
this country together is through a
parliamentary form of government,
through an elected Parliament, in
which people from all corners of the
country can find their voices through
their representatives, and where by
free and frank debate and exchange
of views and consensus some decisions
are taken in a democratic way, If
anybody wants to leave this system
and go to a more authoritarian form
of government, some presidential
form of government, whatever else
may happen, I can tell you the unity
of thig country will not be sustained.
It will fall apart; all sorts of fissipa-
:rous tendencies wil] raise their head
and come to the surface.

Therefore, since the voices which
are advocating a Constituent - Assem-
bly are still not silenced—still T hear
them speaking here and there—there
are apprehensions in our mind—if
‘they are unfounded, I will be very
happy—that after this Bill postpon-
ing elections for one year, those peo-
ple who want g Constituent Assembly
and actually want to change the whole
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system and establish some new kind
of presidential form of government,
to which we are totally opposed, will
get another breathing space to again
mobilise their forces, again raise this
slogan and start canvassing for it.

I will appeal to my friends in the
Congress to be on guard because you
are going to assemble shortly for your
party’s meeting in Gauhati. We do
not want that taking advantage of
this one year postponement of the
poll, this idea should again be brought
up. If you want to change the Con-
stitution further, this Parliament is
fully competent to do it. That is the
mandate,

SHRI K. HANUMANTHAIYA
(Bapgalore): Agreed.

SHRI INDRAJIT GUPTA: That
mandate is with this Parliament amd
not in a Constituent Assembly, unless
in the back of your mind, Shri Hanu-
manthaiya, you would want to do
away with parliamentary demecracy
and bring something else in its place.

SHRI K. HANUMANTHAIYA:
Wh‘}did I say that?

SHRI INDRAJIT GUPTA: I did not
say you said it. I saw you shaking
your head. So I thought you were...

\_8sHRI K. HANUMANTHAIYA:
One fault with the CPI is—they are
very good people—that unnecessarily
they make their imagination run
against their own friends.

SHRI INDRAJIT GUPTA: I would
like to hear that from Shri Gokhale
in more categorical terms that this is
nothing but a figment of our imagi-
nation and no such thing can happen
or will happen, and that Government
at least will stand four square, and
the Congress High Command will
stand four square. in defence of the
system of parliamentary democracy.

I also want to hear from him that
the putting off of this election this
time by another year is not the fore-
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runner of successive postponements
until we come to a stage where, after
three or four years when elections
are held, people become thoroughly
disillusioned by that time and are
cynical about the whole process. 1
do not know whether it will not open
the floodgates to those very subver-
sive forces, reactionary forces which
you are wanting to fight. There are
people who ask: what is the peed for
elections for the pext 3 or 4 years?
We hear them in the Central Hall; we
do not have to go very far. On an-
other occasion Mr. Gokhale said that
somebody had stated that this was the
beginning of the end of the process.
I want to say that this is not the
beginning of the end. Please tell us
again, because your arguments in
defence of this Bill are totally un-
convincing. They do not show a
spirit of confidence; they show a spi-
rit of utter lack of confidence if I
may say so. Whatever you may say
here, it shows utter lack of confidence
in the people, because people are the
only force which can ultimately save
this country and save this democracy
from any kind of subversion or desta-
bilisation; nobody else can save it.
Therefore, we are opposed to this Bill.
We think that politically it will have
a very damaging effect. 1 do not
want to go into those remarks now
because I have talked earlier about
them and Mr. Gokhale said that I was
being very uncharitable: the Congress
Party is afraid to go to the polls.
That is not the point. If they do not
want to go to the polls there is some
good reason for it. Do not tell us to
swallow this. Nowhere will you find
in any country, in world experience,
that the ruling party which was so
confident of victory at a particular
moment by going to the polls is per-
forming a supreme act of self-sacri-
fice and self-abnegation and say, in-
stead of that we will not go because
we want to serve the people. I think
this is too much to swallow. In fact
the astuteness of any political leader-
ship, any ruling party’s leadership
consists in the fact of choosing the
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right moment when it feels that its
chances of victory are the best. That
is how people generally fix the elec-
tion schedule. On the one hand, you
say: this is the moment; on the other
hand, you say: we do not want vic-
tory for ourselves, we want to go and
help the people. That argument also
has given way to the other argument
that subversive forces will utilise the
election. How will they utilise the
elections? I do not understand. That
shows that you are lacking in self-
confidence. I am not saying that you
are afraid; but you are jlacking in
self-confidence. Lack of self-confid-
ence tends to breed fear. Therefore,
we are opposed to this Bill because
politically it is in our opinion totally
wrong. It is a wrong assessment that
the government is making. I do not
know wherefrom they are getting
their reports. They collect reports
from all over the country, through
various sources, official and non-offi-
cial, nowadays perhaps more official
than non-official. I do not know what
reports are being sent to the Prime
Minister as to the state of affairs in
the country and whether on the basis
of those reports her confidence has
increased or has gone down; I do not
know. But the general impres-
sion being created in the country is
that the ruling party does not want
to fight elections for some very good
reasons of its gwn party advantage
and government advantage and that
this is the beginning of a process in
which people will gradually be dep-
rived of their most cherished and sac-
red right, that is the right of electing
their representatives through whom
their govereignty is exercised. To say
that that is not the main right, that
the basic right is having elected 525
people, those 525 people must conti-
nue for all time—this is a very pecu-
liar kind of defence of parliameéntary
democracy which we have never
heard. Therefore, we cannot support
this Bill; we oppose it. I should even
now request the Minister and the
Government to thinksover this matter
and if it is too late for them now to
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withdraw the Bill, they should at
least declare in this House that ex-
tending the life by one year does not
‘necessarily mean that elections would
‘be considered only at the end of one
year. They can hold elections earlier.
Elections may not be held in Febru-
ary 1977 but nothing prevents them
from holding elections earlier than
the extended period of one year. 1
know Mr. Gokhale will say: we will
consider it; that i the technical posi-
tion, I know. But I want some poli-
tical assessment, some political dis-
cussion to be here. Therefore, we
consider this to be a very harmful
decision government is wanting to
take; it will do immense damage to
'the country and to the people, in the
sense that it will breed among them
a feeling of utter despair and syni-
cism; so, we are opposed to thig Bill.

Mr, Speaker, with your indulgence,
there ig a small point of explanation.
I do not see Mr. Stephen here. He
isaid. not yesterday but a couple cf
days earlier, something about this; he
‘had a little jibe at us and said, with
reference to our party here, they are
opposing the extension but in Kerala
they do not mind if elections are put
off. I just want to point out that what
‘he had stated is not 5 correct state-
ment of facts. When the life nf the
Kerala assembly was due to expire,
all the parties of the coalition govern-
ment in Kerala, including our party.
your party, are on recory the Chief
Minister ig on record, that they wanted
to have elections. It was not they
who said: we do not want elections.
That decision was not taken there, to
put off elections; the decision was
taken here. If I may just end by a
small quotation from ga very respect-
able paper. Hindustan Times, wou
know who owns it. it says: “The Keralg
Chief Minister, Shri Achuta Menon
said he favoured elections in his State:
we in the coalition ministry are ready
to face elections.” He told a news.
conference, that the “political climate
is in our favour: on the whale our
performance has also been good.” Mr
Menon who met Prime Minister Indira
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Gandhi earlier said: he had apprised
ber of the views of the coalition part-
ners on the issue ol early elections
“but there was no definite answer.”
This is what the report says. It says
further, that he “recognised that the
time of the elections depended on the
Centra] Government; they have their
own considerations; what they have
decided, they have not yet revealed to
us.”

So, it is not correct for Mr. Stephen
to say that our party in Kerala was
against early election. All the parties
there were for elections. The deci-
sion not to hold election was taken in

Delhi, not in Trivandrum. If there
was any hesitation, it was here, He
this

should not draw a parallel with
case because to put off electiong in
Kerala or to hold early elections even
in Kerala at that time would mean an
intervening period of President’s rule.
That is not the case here. There you
should have to go to President’s rule
without having any clear commitment
as to the time when elections would
be held. But inspite of that they said:
we are for elections. The decision
which went against them was taken
here in Delhi by the Central Govern-
ment for its own reasons. T am sorry
Mr. Stephen is not here while I ceply
to point.

SHR] N, K. P, SALVE (Betul): Mr.
Speaker, if one were to give a little
latitude to Shri Indrajit Gupta's speech,
one may be able to understand reason-
ably his reluctance and the reluctance
of his party to support this legislative
measure extending the tenure cf par-
liament by another year. But what
completely beats me is that he and his
party try to emerge as the greatest
messiah of the parliamentary form of
government. It is my party and my
party’s leadership which is inalienably
committed to democracy, was always
committed in the past to the parlia-
mentary form of government: it has
been committed. it is committed today
and it shall remain ever committed.
Then where is the auestion of Hoing
this sort of shadow-boxing o+er ~ mat-
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tef which is not germane in any way
to the Bill and to the issues which
were there in the Bill? | appreciate
why he and his party are not going to
support this measure. This is not a
legislative measure which either pand-
ers to the dictatés of politica] expedi-
ency or to political slogan mongering:
Wwe want elections. This is a measure
which involves more grave and serious
political  responsibility towards the

masses of the people whom we
represent here,

Sir, my respectful submission is that
Shri Indrajit Gupta and his party
have been very wise in associating
with ug whenever we have taken mea-
sures, whenever we have taken deci-
sions, which have helped ys in bringing
about an appropriate socio-economic
milieu and to usher in 3 pace of socio-
economic milieu that we have been
striving to achive. They have asso-
ciateg themselves very willingly in
such measures; they did it in
some important provisions of the
Consitution only in the last week, be-
cause that brings to them political
credit. Then if it is a measure that
involves political responsibility, grave
political responsibility, taking some
burden on their shoulders at that june-
ture they are only too willing to back
out themselves—the spirit of eating
the cake and having it too,

I am, at the moment Mr Indrajit
Gupta, dealing with some of the ex-
changes of argument which you have
advanced. I shall certainly argue on
the merits of the case and shall make
out the case. While you yourself
condemned the right reactionary forces,
the CPI(M) ang their allies, the Jan
Sangh, the R.S.S,, Ananda Margis, are
you not, willy nilly, standing in line
with them? Or have you not virtually
said the same thing which they have
been saying in somewhat uncouth,
invective and abusive language? Have
you not said the same thing in a refin-
ed language which Mr. Samar Mukher-
jee said in a very unparliamentarv lan-
guage yesterday? Is it fair is it just?
Therefore, kindly see that you are

»F
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putting yourself in g very grave and
dangerous position by adopting this
attitude, that you are putting yourself
in line with these very forces which
subversive of this wvery form of
democracy, the parliamentary form cf
Government, for which you are
emerging as such a great messiah or
such a great Caesar or such a great
advocate. ] want you to consider one
thing. You have referred to cynicism
of the people, people have started
believing that this Parliament is going
to extend its tenure, year after year,
so on and so forth and to dispel this
cynicism the argument ran, anq the
argument of despair ran that we to
dispel the cynicism, all that we need
is that we should go to the polls. This
was the argument, If you think, the
right course—if it is cynicism honestly
vou think that it is cynicism—or the
remedy that lies in dispelling the cyni-
cism is by explaining to them what are
the reasons and what are those grounds
on which still the time is not vet ripe,
according to us, for elections. If it
was not ripe last year, for which you
voted and rightly agreed with us, then
how were the conditions, how were
the circumstances changed today 8o
that they could say that the time was
already ripe and we were going to
have the elections? I submit respect-

that the merits of the Bill......

SHRI S, A, SHAMIM (Srinagar):

You: jdea.....
I N. K, P. SALVE: Sometimes

your interference is reasonable but
sometimes it is extremely presumtu-

ynd arrogant.

SHR] S. A. SHAMIM: I am using
the Parliamentary privileges according
hakdhar and Kaul’ on page 320.

SHRI N, K P. SALVE: I only hope
that his parliamentary privileges are
not different from those of mine—Shak-
dhar and Kaul page 433. So, Mr.
Indrajit Gupta, I am replying to your
arguments and if my replies are irre-
levant, equally irrelevant must have
been your argument. He sald “to call
off the bluff of right reaction of the
left adventurists comprising CPI(M),
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the Jan Sangh, the R.S.S., the Ananda
Margis ete. and their tribe”. Let us
go to the people, mobilise the opinion
of the people, mobilise the strength of
the people, people who are our masters
and thereby once for all try to put
down all these efforts at subversion.
This is the argument that was running,
The question ig this: whether the time
is ripe to go in for the polls so that
once for all we take care of these peo-
ple who are unleashing devisive forces,
who are unleashing the subversive
forces, who are out to perpetuate
themselves, who are out to mislead
the people and is it Shri Indrajit
Gupta's contention that these elections
are only a make-belief elections, that
there are not going to be free and fair
elections and if there are not going to
be free and fair elections, may I ask
Shri Gupta how is he going to stop
these people from unleashing a tirade
and propaganda and all these things
which they are using? Don't you know
that in Gujarat our people were heaten?
You know my party lost four presti-
gous seats for one reason only, That
is because the Jan Sangh, the R.S.S.
had unleasheg such an amount of inti-
midation that we were not allowed to
go to more than half of the mohallahs
for house to house canvasing.

S. A, SHAMIM: How did you
wip’in 1971 there?

SHRI N, K, P. SALVE: ‘How did we
win in 1971’ is a matter of history. It
is a matter of history, Mr. Shamim.
All that T am talking about is what
sort of forces come about. It iz not
only a question of winning the elec-
tions anq that is the basic difficulty
with you people. If you have any
doubt about It, you can please your-
self; nobody can help the person who
is wide awake and still pretends to be
sleeping. But for elections is this the
most opportune time? I do not want
to bank upon this, neither do T want
‘to argue on that point. But 1 want
to bring this point home that if the
elections are going to be helq and it
the elections are held in an absolutely
falr and free manner. then the Emer-
gency has got to be diluted out of an
shape. Are you in a position to dilute
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the Emergency today without seriously
imperilling the welfare of the very
people in whose name you have post.
poned the elections for one year? Are
the Heavens going to fall if their inte-
rests are seriously imperilled? You
may put this question. For one reason
I may tell you that these forceg will
once again join together, try to mis-
lead them and God alone knows what
is likely to happen. Is it seriously dis-
puted, seriously doubted by you? I
can understand Shri Samar Mukherjee
who used a very unfortunate invective
and abusive language yesterday. He
rebuked us. He made all imputations
against us. He said we were stooges
and lickspitle of the monopolists, vapi-
talists and that we were to establish
capitalist society. The language that
he used was most unfortunate. Well,
it is up to him to see how it added to
his argument. But while he abused us,
he expressed his complete displeasure
at the manner in which the country is
functioning, the system which is fune-
tioning. 'Well, they have approveq the
present state of this country, they have
approved the system which we are
working—this Parliament and the Gov-
ernment. He eulogised China, Korea,
Vietnam and Cuba, This is a mani-
festation of slavish mentality, a slave
thing, that is the lord ang the master
are a paragon of virtue, and, therefore,
China, Vietnam, Korea ang Cuba are
the countries which are utopian coun-
tries and this country is a third-rate
country—a typical manifestation of the
slave mentality. We are not against
these countries whatsoever; if only
Shri Samar Mukherjee were to get out
of this mentality, he will realiss the
beauties of this country. the greatness
of the people, the greatness of the
system under which we are working.
He had the gumption yesterday to
quglé Lenin out of context.

AN HON, MEMBER: Are you also
7lﬁg to quote Lenin?

SHRI N. K. P. SALVE: T am not
going to quote Lenin because he [s not
here to defend himself! T am not
going to quote him in support of the

contention that this sort of Tarliament
or this sort of democracy hus been
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working as a bourgeois democracy
and the liberal democracy for which
he and his colleagues and his allies,
namely, Jan Sanh, R.S.S, and Ananda
Margis are fighting is not bourgeois
democracy, but the democracy in which
we are putting the directive principles
of the community above fundamental
rights is bourgeois democracy! They
aré not prepared to share the respon-
sibility with us, to sit in Parliament
and join hands with us in giving pri-
macy to directive principles over fund.
amenta] rights. And still he quotes
Lenin that this democracy becomes
bourgeois democracy. I think he needs
to go back to an elementary reading
of Marxism and Leninism. After
reading Karl Marx, Lenin and Engels,
Mr. Mukherjee will do well if he does
some reading of Swami Vivekananda,
Mahatma Gandhi and Jawaharlal
Nehru. That will disabuse him of all
this ang he will understand what suits
the Indian genius. The language that
he used could have been a little thore
temperate and decorous. That would
have done credit to what he was argu-
Ing, ’

Coming to the merits of the Bill, Shri
Indrajit ‘Gupta said he had a very seri-
ous quarrel with the objects of the
Bill and he did not agree with them
at all. The objects of the Bill are:

“The conditions which led to the
extension of the duration of the pre-
sent House of the People by one year
also continue to prevail. It is felt
that it will not be in the larger in-
terests of the country to have general
elections to the House before its
presen{ term expires.”

We do not feel we are obliged to ex-
plain this to everybody, but certainly
to Shri Indrajit Gupta and his party
and {o the country we neeg to explain.
Is it not known that the global econo-
mie situation is explosive? Although
we are having a slighfly comforiable
time, if Mr. Indrajit Gupta is kind
enough to look into the recent report
of the IMF about the economies of the
development countries. be will know in
what a terrible mess those countries
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are, what a terrible deficlt in the bal-
ance of payment position -they are
having and what 5 terrible mess they
are having in inflation. What about
even the developed countries? U. K.
has got 22 per cent inflation. Do you
think we have so0 mastered the econo-
mic situation that without the requisite
economic discipline today, we can get
rid of the emergency? For going to
elections, if it ig election worth its salt,
we will have to dilute this emergency
f}»ﬁanumy_

'INDRAJIT GUPTA: Who said
it

SHRI N. K. P. SALVE: 1 say it be-
cause we are not going to hold elections
as they are held in the Soviet Union.
Eleetions are going to be held as they
have been held all these years in this
country. ‘That is the type of elections
we are used to and that is the type of
electlons we talk of when we talk of
elections, not the controlled electiong of
one party. If that be so, what is the
answer? It is purely and entirely as
a result of the economic discipline
which the emergency ushered in that
we have been able to take cheer on the
economic front. The developing coun-
tries are languishing in a morass of
economic misfortune out of which they
are finding it very difficult to get um.
Their balance of paymemt position .is
miserable angd their inflation is terrible.
The position on the food front, shelter
front and other fronts is extremely
difficult. We have taken several mea-
sures, These measureg are still hall
way round. We have still a long way
to go. The system that we will bring
about. the altered procedures and prac-
tices that we have set in should be so
stabilised that the good effects we are
having of the emergency are having
some degree of permanence about
them. Are we assured of such a thing
today? If you think so, why did you
complain just now that the prices have
started rising again? Why did the
price indices rise high between March
and July? Do you think that the gains
of emergency are stabi‘lilsed and the
aims of the emergency have been fully
achieved? Do you think the time has
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. come to end the emergency? If thé

"{ime to end the emergency has not

come, what Mr. Gokhale has written
here is absolutely valld and correct.
The objects very much exist. If the
objects exist, we must pass this Bill,
With these words, I comménd the Bill
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SHR] P. G, MAVALANKAR (Ah-

medabad): Mr. Speaker, Sir, I rise to
oppose this measure because it ex-
hibits lack of faith in the people and
also because it shows the government's
and the Congress Party’s certain con-
tempt for the people. I am sorry to
say this is an unwise and unfortunate
measure. I wish Shri Gokbale had
not brought this bill. The way he was
‘defending it yesterday perhaps gave
us some evidence of his unwillingness
really to justify what is expected to
be justified by a Minister of a govern-
ment committed to postponement after
postponement of the Elections! T am
opposing this measure because it is
born out of the twin-instinct of fear
and selfistiness of difidence and greed;
ang it is also a peculiar attitude of
hankering after security. We are 30
geture in this House and in this Par-
liaraerit Mor one more year, and yet
one year. But if this kind of 2
false idéa of security grows, pot only
{he Whofe system of - pariiamentary

¥
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democracy will go to shambles, but
a day will soon come—sooner than
you and I expect—when people will
say- that these people in Parliament
have lost their respect and their con-
fidence. Let us not, therefore go to
that logical extreme. The Constitu-
tion Amepdment Bill was the main
business during the first 8 days of this
special session: and during that period,
the Law Minister very cleverly pushed
into the proceedings, this particular bill
also, dealing with the extension of the
life of the House of the People. I strong-
ly oppose this. On the one hand Mr.
Gokhale said that the life of the Lok
Sabha will be not more than 6 years.
What were the reasons in favour of
this argument, viz. not more- than 6
years? The argument surely wag that
if we have more than 6 years, not
only the people’s credibility goes
down, but even the mandate gets
weakened—the mandate which was
given individually and collectively-—
party-wise or Independent-wise. But
that jis the argument which he has
forgotten when he has brought in this

I alsp oppose.the bill because the
Law Minister's statement came here
on the morrow of the public state-
ment made already in Bombay by
someone! . I Parliament is supreme,
and if Parliament is in session, I can-
not understand why and how g gov-
ernment takes a decision outside Par-
llament; ang then the Minister comes
before this House, 24 hours later al-
most, and tells us what was announc-
ed by somebody somewhere outside.
Tt is not in consonance with the spirit
angd traditions of Parliamentary demo-
cracy.

I cannot understand the prolonga-
tion of the term. It cannot be justi-
fisd. The mentality behind it is very
dangerous and very unfortunate. I
would ask Mr. Gokﬁh;L: vtrhythe; 0:2;

olongation, of Par ent is
11;): becgmt;o: permanent feature of his
revised Constitution- Any extension
dilutes the mandate behing that par-
ticular election by which people have
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electeq us. If you make it 6, 7, 8 or
9 years, the people’s mandate gets
further and further weakened and the
whole thing is reduced to an absurdity.
In a democracy, elections afford an
opportunity for people’s political
education, people’s involverment and
people’s participation. If participation
and involvement by the people are
taken away, how will it add to the de-
mocratic forces and democratic proces-
ses in our country? Every election
means more education for the people
ahd to the electorate. I want fo sug-
gest, moreover, that by these actions,
you are doing something by which
people’s faith in a democracy would
get more and more eroded. It is an
invitation to subtle and surface frus-
tration and violence which are the
very anti-thesis of democratic pro-
cesses. We want things to come out
openly and we want things tc be said
openly. If you go on postponing the
elections and postponing the open
methods, you are making people and
their opinions go underground. It is
8 negation of democracy. Political
cynicism will also grow ang political
apathy, which is already at a law ebb,
will go deeper. I cannot understand
this fear of the people. Tt is not
&nper that you and I, the represen-

ves of the people, should fear our
Eiosters charge is that Mr.

khale and th'e Government by their
recent massive Constitutional amend-
ments have drastically curtaileq the
powers of the judiciary, and now by
this -extension, which I am sure will
be almost an annual affair, govern-
ment is going to curtai] the powers
of the people. If you go on doing
this, I warn you with all the humility
it my command, that it will recsil en
vyou and on all of us who are sincere-
1y devoted and dedicated to parlia-
mentary democracy and who have
ﬂa? in peaceful methpda,

SHRI SHANKERRAO SAVANT
(Kolaba): 1 wholeheartedly. support
the bill befere the House. Vesterday
we were treated to an amusing speech
by Mr Samar Mukherjee on the
merits of proletarian democracy and
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parliamentary democracy. Uptill ncw,
we have heard only about proletarian
dictatorship. It seems that the word
‘dictatorship’ has changed to ‘demo-
cracy’ overnight in the minds of the
Marxistzs of India.

Mr. Mukherjee was very much
critical of the present industrial
peace; and yet unwittingly, he gave
out his grievance and said that there
were no strike and gheraos. They
are what exactly we wanteq to abo-
lish. If he is sorry for this situation,
we are glad that it is so. €an he be
blind to the fact that India has shown
a remarkable recovery from the eeo-
nomic morasgs in which it found it-
self earlier? (Interruptions) The
Poung is toppling and the Dollar is
also toppling, whereas the value of
the Indian rupee is being revised up-
wards from month to month. should
we not be happy about it? They say
that there is no economic recovery.
There is economic recovery; and it
is for maintaining that recovery that
we want to extend the life of our
House. The bill is opposed by several
people, including Mr. Indrajit Gupta,
in the name of democracy. Let me
tell you that these people have op-
posed democracy -during the first four
years of our term. The obstructionist
tactics which they employed during
the first four years of this Lok Sabha
have taken away a lot of time of
Parliament and, therefore, it is these
very people who are forcing us to
have this extension.

It has already been said that there
are some gains of Emergency to be
consolidated. Much has been said
about it. I do not want to dilate on
that. We have just now passed the
Forty-fourth Constitution Amend-
ment Bill. Thousands of wait petitions
will be thrown out of the courts and,
therefore, some arrangements will
have to be made by passing some six
or seven measures for the appoint-
ment of tribunals, their functions and
powers and their procedures, etc.
That work must be done. If it is not
done, there will be chaos because, as
soon ax the Forty-faurth C‘Aﬂuﬁuuoﬂ
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Amendment comes into effect, all the
writ petitions will be thrown out of
the courts. It is on administrative
grounds also that we have extend the
term of the Lok Sabha. In order to
complete the work which was started
by passing the Fourty-fourth Consti-
tution Amendment that we have to
do this follow-up work in regard to
the appointment of tribunals, laying
down their functions and powers and
procedures, etc. It is very necessary
that we complete the work which we
have started.

The idea of convening a Constituent
Assembly is once and for all gonme.
There will be nobody either on this
side or on that side who will dispute
the power of Parliament te amend
the Constitution to any extent it likes.
Therefore, my contention is that even
on administrative grounds, it is neces-
sary that this Parliament should have
one year more. Those who have
taken away the time by adopting
obstructionist tactics in the first four
years of this Lok Sabha have no
moral right to contend that there
should be no extension.

With these words, I support the

Bill.
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MR. SPEAKER: I am extending
the time by another 15 minutes. I
will call the Minister at 1245 PM.
I would like three more Members to
participate in the debate, Shri Maya-
thevar, Shri Lakkappa and Dr.

Kailas. I will give them five minutes
:ach,
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SHRI K. MAYATHEVAR (Dindi-
gul): I rise to oppose the Bill on
behalf of the All India Anna DMK.
because we think that the people are
sovereign, that the people are our
masters. Of course we do -accept
that Parliament is supreme, but much
more supreme are psople. The final
sovereignty rests with the people and
we are nothing but the servants of
the people of India. Why should’ we
angd the Law Ministers ang the others,
who are nothing but servants, fear to
face our masters? We ought to have
faced our masters and got their ver-
dict last year itself but we extended
the life of the Lok Sabha by one
more year and, this year, you are
seeking to extend it further. This
further extension is totally opposed
by the all-India Anna DMK because
the continuous extension of the life
of Parliament is a negation of the
spirit of democracy. Again, if we go
to the electorate by way of elections,
the ruling Party will be ghle to know
whether they have the confidence of
the people and where they stand in
the minds of the people. I don't ac-
cept ‘the philosophy advanced by the
various ruling Party Members that
the conducting of elections weuld
divert the attention of the people
from the economic development and
welfare work of the Government. In
fact, to come to that point, it will not
obstruet the implementation of the
25 point programme at all. On the
contrary, it will instill more spirit in
the minds of the people for imple-
menting the 25 point programme as
well as the five-point programme.

The 25-point programme and the

five-ppint programme were supported
and welcomeg by the all-India Anna
DMK ang the Emergency was also
welcomed by the Anna DMK through-
out Tndia because. when there iz a
conflict between the country’s wel-
fare and the welfare of a particular
political Party, the country's welfare,
the national welfare and the security
of the country shopld be safeguarded
ang protected first. It was only on
thic basis that the Anna DMK wel-
comed the 25-point programme as
also Sanjay's five-opoint program.;=.
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But we are opposing this further ak.
tension because we fear that thé con-
tinuous extension of the Lok Sabha
would amount t6 slow poisoning of
democracy. Therefore, there should
not be any further éxtension. (Inter-
ruptions)

. Thie Prime Minister and the Law
Minister also repeatedly told us in
this House that the Emergency js no
bar to holding elections. Therefore,
even according to them, there is no
bar and no political impediment and
no social impediment. And ¢ yeu
fear that any anti-social forces or
- anti-national forces would catse
damage to democracy during the
elections, we have the Police and the
Government at our disposal to put
down such forces. Therefore, we
. feel that we should not fear facing
our masters. We should not forget
that we are the servants of the peo-
ple of India.

8o far as the all-India Anna DMK
Party is_concerned, we feel that his
measure should have been avoided in
the larger interests of the country. I
know that a majority of the Members
of Parliament welcome this extension
because, if_election is conducted, these
Members may be politically unemploy-
ed, If election is ordered by the
Government, the majority of the Mem-
bers of the Ruling Party and other
parties, excepting certain Parties of
the opposition, will become unemploy-
ed. But if it is. the unemployment
problem that they are thinking of, they
know that the Hon. Prime Minister and
the Law Minister have provided for
pension. So, why should they worry
about defeat or successs? Therefore,
it is high time to face the people of
India and to get their support for the
implementation of the a5-point pro.
gramme.

Then, what is the object of declar.
ing emergency? It was to root out
corruption in the Indian administrative
machinery and to implement the 20-
point programme. Now, you must
honestly accept that the priceg came
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down at the time of the declaration of
emergency but, in the last two morths
the prices are going up again by leaps
and bounds. Is the Government
aware that the people are suffering and
that the people are saying that the 20-
point programime is not beéing eéffec-
tively implemented? Who are res-
ponsible for thi§? Yoii tiust find dut.
I say honestly on behalf of the people
of Tamilnadu that certain Police
Officers, certain Civil Supplies officers
and certain Revenue Divi¥ional Officers
areé directly oppdsing the 20-pbint pro-
Eramme and‘its implementation; es-
pecially the Bank officérs, when they
are approached by the masses, say’
‘you go to Prime Minister Indira
Gandhi and get your notes’. These
aré words which 1 heard with my bwn
ears that I am repeating,

Therefore, implementation should
be done immediately and most efféc-
tively., When prices are going up, you
Mmust take immediate steps and effec-
tive steps to arrest a further rise in
the ,prices.

MR, SPEAKER: Pleasé corclude;
yoiu have eovered most of the points

ho
\Z}mr K. MAYATHEVAR: THen, you
have declared Emergency to root out
corruption also. Now, corruption was
being practised in Tamilnatiu by the
DMEK. Ministers and DMK M.Ps.
They were robbing the people of their
mone¥ through corrupt practices. Now,
when the job has heen undertaken by
the Government or rooting out corrup-
tion throughout the length and breadth
of Tarhilnadu, I would request thé
Hon, Prime Minister of India and the
Minister and other Ministers to incite
the Governor and his advisers to
implement the 25-point programme
effectively and to give compulsory re-
tirement to those corrupt officers who
are opposing the 25-point programme
and who are the faithful dogs and
servants of the corrupt Karunanidhi
Eroup.

With these words, I oppose thid
Bill.
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‘THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): We are anxious to co-
operate with the Chair and we are
aware of the fact that the other debate
ig to begin at 2.00 p.m. But, never-
theless, many of our Members are
anxious to speak. You may kindly

these four names,

MR. SPEAKER: If-they will confine
themselves to this point, it is all right.
l‘\Tyv, Mr, Lakkappa.

SHRI K. LAKKAPPA (Tumkur):
I have heard the speeches from the
‘other side and I think there i§ no sub-
stance in them; they are merely poli-
| tical speeches. The- speakers have
|torgotton that on this side also we are
representatives of the peaple and we
are making reforms, including reforms
in the election rules and in the Peo-
‘ple’s Representation Act. Therefore, it
is not a question of making political
.gains out of it; it is a guestion, of the
implementation of the economic pro-
gramme for the people of this country.
What for we have been elected and
whether we are discharging our duties
properly or not is not to be measured
by political speeches like the one made
just now on the other side. The ex-
tension of the Lok Sabha is not engi-
neered by any political motive; it has
been engineered on the basis of the
constitutional provisiongy and on the
declaration of Emergency and, there-
'fore, what we are proposing is on the
‘basis of democratic tunctioning, There
‘are instances’ in . other Parliamentary
democracies also where, at the time
of emergency, elections were postpon-
ed, and this has happened in England
also. Therefore, it i§ Aot a new thing
or a new measure that the Govern-
ment of India or the Prime Minister
is taking, but it is the biggest achieve-
rhent of our time. Tt only shows that
we are making every effort, after the
declaration of Emergency, to see that
the gains of the Emergency are con-
solidated. We know what had hap-
pened to the represenfative character
of this country before Emergency was
declared. There was arson, looting
and violence, not only in the bady-
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politic of this country but alsb inside
Parliament. These reactionary forces
are demandifg that type of democtacy
which was there before Emergéncy.
Is that democracy? We are not going
to allow that sort of . situalion to
prevail—which was there  before ihe
dee] aration of Emergency

The extension of the hfe of the Lok
Sabha by one more year is necessary
to consolidate the gains of the Emer-
gency. Elections are not necessary in
the present situation. We have seen
how the people’s representatives were
being threatened outside and man-
handled -by the reactionary forces and
the vested interests. They are gang-
thg Tip Bgain. My colleagues have
given a fitting reply to Mr. Samar
Mukherjee and his friends. They are
forming again a Grand Alliance—
CPM, Jan Sangh, the vested interests
and the  reactionarjes. These forces
are ganging up again. In the name of
cultural revolution, these reactionaries,
vesteq interests and anti-national
elements are raising their heads once
again. I want that Govérnment
should take stern action and see that
discipline ig enforced in this Emer-
gency. It is very mnecessary for the
implementatiori of "the 20-Point Pro-
gramme announced by our beloved
Prime  Minister. Unless we bring
about these reforms, the atmosphere
would not be ctmdnc:w‘e for holding
elections, it would not be pessible to
implement the economic prbgramme.
It is essentia] that the gains of the
Emetgency have to be consolidated.

The Constitution Améndment Bill
has juét been made. It should be im-
plemerited in letter and spirit. Natur-
ally it will take time. We are not
afraid of facing elections. We have
faced a number of elections. And if
we go to polls now, we have no doubt
that we would come out with flying
colours. But what is more important
now, than elections, is the consolida-
tion of the economic gains. “We must
give full economic freedom to the
country. That is very necessary ....
(Interruptions),” The gain. 3t the
Emergency should be coms. ~ted.
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Elections are not necessary now. There-

fore I support this Bill
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“~SHRI D, BASUMATARI (Kokra-
jhar): Mr, Speaker, Sir, our Law
Minister has rightly said that in the
larger interests of the country the
elections are not being held now and
‘that is why he has come forward with
Ithis Bill.

The other day the Law Minister
said that Shri Indrajit Gupta and his
party might be accepting this smil-
ingly, they were supporting this Bill
in their heart of hearts. But today,
Mr. Indrajit Gupta appears to be op-
posing only for the sake of opposing
it. He wantg that there should not
be elections now; that is how I have
understood him, As [ said, he is
opposing it, merely for the sake of
opposition,

We on this side, the Congress Mem-
bers, are very much disappointed over
the fact that there would be no elec-
tions now, because, if electiong are
held now we would come back with
a thumping majority.

Our Prime Minister has already
said, timeg without number, wherever
she was put any question about elec-
tions, that, though elections are im-
portant, the more important thing is
establishing democracy, bringing about
a sense of duty and responsibility
among all: she has stressed that unity
is much more important, all round
economic development is more impor-
tant. Therefore, in accordance with
what the Prime Minister has said, we
should not go for elections now,
though we are not at all afraid of fac-
ing tye elections. Therefore, I support
- thig /Bill.

SHRI P. GANGADEB (Angul): Sir,
I rise to support the Bill, brought for-
ward by the Government for extend-
ing the duration of this Lok Sabha.
We are aware of the fact that Emer-
gency hag restored the authority of
the State and the power of the Gov-
ernment. We are also conscious that
Government can act as a dynamic in-
strument for bringing about socio-
economic changes to ameliorate the
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lot of the common man. In fact, the
Emergency has brought in, a sense of
awareness for discipline and order:in
all spheres of activities and more so,
in our economic life.

Sir, it has provided the atmosphere
in ‘which production, both in fields
and factories has been stepped up. It
has controlleq inflation. It has curbed
the activities of speculators and black
marketeers. It has released bonded
labour. To say all this is not to be
complacent about, because a great
deal still remaing to be done. There-
fore, we really require more time-to
further the cause of our teeming mil-
lions of India. It is, therefore, in the
fitness of things that at this juncture,
it is proposed to extend the life of
the Fifth Lok Sabha. )

It is significant to mention that with
the recognition of the supremacy of
the Parliament in our Constitution,
the Parliament has been wvested with
larger duties and responsibilities, in
the affairs of the nation and in the
cause of democracy. Therefore, it
cannot be over-emphasised that we
have yet to do much to create condi-
tions for a dynamic upsurge in the
economy.

The question arises how to fructify
the dream. The answer that I can
give ig that this can be done only by
a series of measures that are formul-
ated in the 20 plus 5-Point National
Programme, and that too only when
they are duly implemented properly,
smoothly and uninterruptedly. There-
fore, Sir, I whole-heartedly welcome
this Bill with the hope that we, Mem-
bers of Parliament, will rise to the
occasion in discharging our duties to
the coyntry. With these words I con-
clude/and support this Bill.

1o T AN fag (FTTIET)
nAAr Wsae oY, #E aqT F HA-
fareae & wvaeg & of fag a% g 9
Amgwr &, ¥ WA @A ¥ WAGA
Faar g | §fF, wwa v @ w9 fod
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TYTT FTIE | 9

\/ THE MINISTER OF LAW{JUSTICE

AND COMPANY AFFAIRS (SHRI
H, R. GOKHALE): Mr. Speaker, Sir,
I heard with great interest and atten-
tion last evening the speech of hon.
Member, Shri Samar Mukherjee. I
felt at that time as if I was attending
the gtudy circle of his party;, anyway,
I have no objection to that. But what
I have found was that the speech was
full of internal contradictions; in fact
it was an essay in contradictions. But
one thing was clear that what I had
said day before yesterday, was con.
fessed by him in his speech in so many
words. He said that he is not in
favour, he is not in support of parlia-
mentary democracy because, accord-
ing to him, that is not true and genuine

'/ﬂemoctacy,

SHRI SAMAR MUKHERJEE (How-
raly): 1 have never said that.
SHRI H. R, GOKHALE: I will read

it out from your speech.

Shri Samar Mukherjee said yester-
day that parliamentary democracy is
not the real type of democracy, in
which he has any faith. So many
things were said, why a parliamentary
democracy is bad, but, of course he
said at least that we must have a par-
liamentary democracy, because that is
the democracy in which all the activi-
ties which he wanted to indulge in
can be indulged. I am guite sure that
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none of us on this side and quite a
good many on the other side will not
accept this thesis, and that the faith of
our people and of this Parliament in
Parliamentary democracy will remain
unshaken irrespective of what Shri
Samar Mukherjee says. Actually, he
gave us some lecture on socialism and
He said that if we have adopted social-
ism as our motto and symbol, we must
know what socialism is. [ was then
reminded of a book by Dale Carnegie,
‘How to Win Friends' written several
years ago ang which I read long time
back, I also read a book later, How

Learn Socialism. But what Shri
‘Samar Mukherjee said really inspires
'me to advise him to write a book on
how to misunderstand socialism.

We need not be told that Lenin
was a great man. Of course, he said
one great truth, and I agree with him.
At some stage, he did say that Lenin
is a greater authority than himself,
Well, I say, that none of us will have
any doubt about it; that is a fact. But
we need not be told of the role of
Lenin in this world and that he made
a decisive dent in the events of the
world history for the last 50 years.
But surely, we are not prepared to
accept Shri Samar Mukherjee's inter-
pretation of Lenin, when that inter-
pretation particularly is not accepted
by other socialist countries themselves.
They might have been called revision-
dsts or by other names, but the fact is
that even today there are a good num-
ber of countries in Europe and else-
where, who have said that these things
rwere said at that time and did provide
a very good basic foundation to the
understanding of setting up socialism
in the world. You have got to under-
stapd socialissm not in the air, as
someone said, but in the context, in
the situation, which we are dealing
with. Therefore, we need not be told
about socialism and we need not be
told about the greatness of Lenin, We
more than all of you there know
Snore about it; I can tell you that. Of
course, cat was out of the bag, when
he said: I want parliamentary demo-
cracy and I will be able to use it. But
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obviously, he intended to say that he
can use the instruments of democracy
for destroying the democracy itself.
He said that almost, not in these
words. Therefore, these things need
not worry us at all

Usual arguments were advanced for
holding the elections now, ang there is
nothing new which was said, nor have
I anything new to say here. It was
said that when we go to the people
now and say that the elections are not
likely to be held, the people would
lose their faith in the democratic sys-
tem. This was the assessment of Shri
Indrajit Gupta.

13-00 hrs.

That is not our assessment. It is
a matter of assessment and all that
we can say from what we know, per.
haps as much as, if not more than
you, is that the people in this Party
are in touch with the people and they
know how they react to the situation.
That is why there is good reason for
us to say that in this country the
people have shown such a maturity
even in circumstances involving great
stress and strain that they have react-
ed almost invariably the correct way
and I have no doubt that the people
in this country understand that what
is being done is not at all to destroy
democracy but to maintain and pro-
tect that democracy which you want
and which I want. That is the posi-
tion here fo.day. And in that context
as I said yesterday, if there were
reasons which you gave very eloquent-
ly last year for saying that the elec-
tions should be postponed for one year
and if these reasons exist now., 1
would appeal to you to consider this
situation and support this measure.
Even now, though late, T would ap-
peal particularly to my CPI friends to
rethink on this matter and support
this measure. It is not the same thing
to say which many people have, of
course, been saying as a matter of
course and as if there is some logic in
it that if there are going to be no
elections next year, there will be no
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elections for ever. We have said it
repeatedly and I repeat it here that
this does not follow either. In fact
this country will not deviate from the
path of democracy. In this country
we will regard elections based on the
adult suffrage as one of the
basic patterns of the function-
ing of the democratic gystem. I
agree with. him that the democratic
system does not mean, and the theory
of the supremacy of Parliament as he
referred to, does not mean, that this
Parliament and this Parliament alone
will be regarded supreme and there is
nothing else more important than
maintaining this supremacy. We know
that. We regard that the supremacy
can be maintained by strengthening
democratic institutions which include
Parliament in it and, therefore, in or-
der to strengthen Parliament, we will
not hesitate to go to elections and I
can say with confidence that it will
not happen this country that elections
will not be held in future and, as a
matter of course, the duration of
Parliament will be extended for all
times to come, They know it. But they
have to say these things, I can under-
stand that. It is only in that spirit
that I am giving this answer once
again that there is no idea at all that
the elections will be given a complete
go-by. They are not.

Mr Indrajit Gupta referred f.o the
power of Parliament, the supremacy of
Parliament and, particularly, the com-
petence of Parliament to amend the
Constitution. I have said on many an
occasion in this House and outside al-
so unequivocally that thig Parliament
is fully competent to amend all or any
of the provisions of the Consiitution.
I cannot put it higher than this.
Prime Minister has said about this.
Prime Minister has said even in the
course of the debate on the constitu-
tional amendments that this Parlia-
ment has the fullest competence to
amend any provisions of the Constitu-
tion. To put it on a higher plane, I
can say short of saying that this Con-
stitution is hereby repealed, every ot-
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her provision of the Constitution can
be amended, changed or altered by
this Parliament. There is np doubt
about it in my ming at any rate. May-
be in some States, people in a country
like ours, may think that it can be
done only by some other methods.
They did talk about it, I would like to
tell Mr Indrajit Gupta that our party
is disciplined. It is not regimented. It
is quite possible that in our party
people may have different views on
dicerent matters, But ultimately they
g0 by the decision of the party as a
whole and I do not agree that our
Members were not willing to go ahead
with the Constitution,. Amendment
Bill. It is not true at all. As a matter
of fact, at every stage it was being
said that it may be that you will have
to look at some other provisions of
the Constitution also and you may
have to make many more wide and
far-reaching changes. Nobody said
that the present amendments should not
be passed. That was not how I under-
stood it at all. 'Therefore, T would
like to mention it. He wanted an as-
surance from me that once for all
this should be placed beyond doubt.
How many times have we to put it
beyond doubt? We have said it here.
Prime Minister has said it. Maybe
some people thought that something
else may be necessary in addition to
this, but that doeg not mean that it is
accepted by the Party. The Party
did not accept it and went ahead with
the Constitution Amendment Bill as
it was brought before the House.
Therefore, there should be no doubt
about this in the minds of anybody
that we are going to deviate at any
time and go back from what we have
been saying all along. I think it will
be our endeavour always to say that
this supremacy for which we have
fought in courts and outside will be
something for which we will ever con-
tinue to fight if a fight becomes neces-
sary in future.

I have mentioned yesterday some
larger reasons. No doubt I did say
that after the emergency there are cer-
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tain gains, I mentioned those areas,
particularly, the economic field in
.which certain achievements are there.
'I'here is no doubt about it. In fact,
the whole purpose was to have these
achievements and we have these
achievements. I have also added that
they are not achievements with which
we can be satisfied in the sense that all
Jhat we wanted to-day has been done.
That is also not to say that until all
that has been done, there will be no
elections. All I said was that here we
have come to a certain stage in this
country where we have begun to feel
that things particularly economically
are beginning to stabilise. Somebody
referred to the World Bank. Yes, the
World Bank dig say that this country
had made tremendous strides in econo-
.mic development and we said it and, I
think, with some sence of pride and
justification, But all that I said was
that at this stage when we are just on
ithe brink, when we are coming to a
‘level where we wanted to come and
want tg go further ahead, this situa-
tion should not be disturbed for the
time being, A greater stabilisation of
thig is necessary and an endeavour in
this direction not only by the people
from my side but also on your side is
necessary and if all of us join together.

.
#

SHRI BHOGENDRA JHA (Jaina-
_gar)fcludin,g the price trend.

SHRI H. R.
achieve this objective, it is perhaps
possible that we will be able to have
elections sooner than we thing, Mr.
Indrajit Gupta asked me: doeg it mean
that for one year you cannot hold elec-
tions? No. I am not going to give
legal reply, The legal reply he knows.
‘The legal reply is that there is power
‘in the appropriate authority to dis-
solve Parliament at any time. There.
fore, 1 am not giving the legal reply.
What I am saying is that if at any
time in the history of this country dur-
ing the last 10-15 Years anybody has
shown a greater sense of understand-
ing as to what is the correct moment
for a particular correct decision, I
think it is only the Prime Minister.
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And, perhaps, the Prime Minister, if
she is convinced sometime later that
all the difficulties have gone or at any
rate, are not so much as to distract us
from going to the polls, she will take
that decision. How can. I tell you
now what she will do? To say that now
that you have extended it for one year,
therefore, you have really stopped it
for all time to come, is neither in ac-
cordance with the law nor is it in ac-
cordance with what our experience is
with regard to our leader and also the
leader of the House. Therefore, there
shoulg be no doubt or apprehensions
in thig regard,

Mr. Mavalankar, of course, spoke
too. I think he spoke but did not say
anything unfortunately because what
happened. .

\4; S. A. smm(

ol_-,vualso

SHRI H. R. GOHALE: 1 should
have thought that Mr. Mavalankar with
all his ardent failth in democracy, at
least when conditions were bad and
there was violence all around and we
know which were the elements which
were trying to create that, at least I
expected, would come out and con.
demn this. Did he ever do it? I have
not heard of it. ... (Interruptions)

SHRI P, G, MAVALANKAR: I have

yr supported any violence,

SHRI H, R. GOPHALE: I know, Sir.

yscussion has gone on....

SHRI S. A. SHAMIM: Then you had
elections in Gujarat. Even that vio-
lence did not prevent you from holding

MR. SPEAKER; Order, please, Mr.

Shamym, you are not referred to,

SHRI S. A. SHAMIM: The Law
Minister is talking of unlawful activi-
ties.
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H. R. GOKHALE: For all the
reasons which I gave yesterday and
some of which I have given to.day, I
would very strongly urge on this

\1-1074' to accept this motion.
SHRI S, A, SHAMIM: All the daily-
wagers should have to support it.

MR SPEAKER: Now I will take up
the motions.

I will put Mr, Jharkhande Rai's
motion to vote,

The gquestion is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 3rd February, 1977.”
Qay

-/l'he motion was negatived.

MR. SPEAKER: 1 ghall put the
motion again,

The question is:
“That the Bill to provide for fur-
ther extension of the duration of

the present House of People, be
taken into consideration.”

The Lok Sabha divided:

Division No, 38] [13.12 hrs.

AYES
Achal Singh, Shri
Aga, Shri Syed Ahmed
Ahirwar, Shri Nathu Ram
Alagesan, Shri O. V.
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Aziz Imam, Shri
Babunath Singh, Shri
Banamali Babu, Shri
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Barman, Shri R, N.
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Basumatari, Shri D.
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Yadav, Shri N, P. Shamim, Shri S, A,
Yadav, Shri R, P, \ / Shastri, Shri Ramavatar
Somasundaram, Shri §, D 0\
NOES Subravelu, Shri ’S
Bhargavi Thankappan, Shrimati
Bhattacharyya, Shri Dinen Mr. Speaker,/The resul’t. of divi-
Bhattacharyya, Shri Jagadish sion is: Ayes 156: Noes 39. W,
Bhattacharyya, Shri S, P, The motion was adopted.
Deb, Shri Dasaratha Clause 2  (Furthe, extension of
Deshpande, Shrimati Roza duration of the present House of the
Dutta, Shri Biren People).
Goswami, Shrimati Bibha Ghosh
Guria. i T ol TATIR: Mo w0 ks 9
Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan SHRI B. V. NAIK is not there.
din: Bhot Ehoosndes SHRI KARTIK ORAON (Lohardaga):
Kathamuthu, Shri M.
Kiruttinan, Shri Tha t DEE [ Dove;
Krishnan, Shri M. K, Page 1, line 5—
Krishnan, Shrimati Parvathi for “duration” substitute “tenure”
‘Madhukar’, Shri K, M, /“)
Manjhi, Shri Bhola
Manoharan, Shri K, Sadv 1 e 8=
Mavalankar, Shri P. G. ‘-/ for “Duration” substitute “Tenure”
Mayathevar, Shri K. /S
Modak, Shri Bijoy / Page 1, line 17—
Mohammag Ismail, Shri for “six months” substitute “one
Mu}herjee, Shri H. N. year” (8)

v *Wrongly voted for NOES,

**The following Memberg also !reueived} their votes:—
AYES: Sarvashri P, Antony Heddi, Dalip Singh, Purushottam Kakodkar

and Baksi Nayak,
= MNOES: Shri N, Sreekantan Nair,

(ecordd)
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Page 1, lines 18 and 19,—

omit “but not beyond the
period of two years”’ (7)

MR. SPEAKER: [ shall now put
amendment Nos. 4, 5, 6 and 7 to the
vote of the House.

Amendments Nos. 4 to 7 were put and
negatived.

| SHRI KARTIK ORAON: I have not

peen allowed to speak on my amend-

ment No. 3 to clause 1, Shri Kaghu

Ramaiah told me to put the amend-

ments and speak. /

MR. SPEAKER: No, no, not at this

stage.

“That Clause 2 stand part of the
| BilL"

The question is:

The motion was adopted.
Clause 2 was added to the Bill.

MR. SPEAKER:
to Clause 1.

I clause 1 (Short title) \/

|
I SHRI KARTIK ORAON:
move:

I shall now come

I beg to

Page 1, line 4,—

“for “Duration” substitue ‘@w‘e“
3)

. 1 have moved this amendment be-

jcause I felt that the word ‘duration’

luppears to be rather unusual. We
never say ‘duration of the Lok Sabha’
but we say ‘term of the Lok Sabha'.
The word ‘term’ is more popular and
appropriate.

1

! Though I have asked for the word
‘tenure’ to be substituted, I would like
{to say that the hon. Miniser may
lcome forward with some official amend-
ment making it ‘term' rather than
*duration’.

ssicl/-

v

Amdt. Bill

in the Executive Committee. At that
time I stated that the duration of the
term of the Lok Sabha should be fixed
at six years on the ground that the
term of the Rajya Sabha and the term
of the Legislative Councils in the States
is six years. Just to keep parity wilth
the Legislative Councils and the Rajya
Sabha I pleaded for the term to he kept
at six years.

(Imterruptions)

The reason was that we wanted to
do cerlain significant things for econo-
mic stability before going to pull. If
Emergency is withdrawn six months
earlier, the date to which we come
1s 18th of September. How can
the date be fixed that on such and such
a date emergency is going to he with-
drawn? Either you fix the period of
six months or of two years.

After proclamation of emergency we
started 20-point and 5-point economic
programmes. My point is that they
are the vehicles of social change. We
started in the first gear in the year
1975. Then we came to the second
gear in 1976. Now we have to go to
the top gear in year 1977. This
period should be ag flexible as is our
Constitution. 1, therefore, say that it
should be one year. I have asked ‘ncl

beyond the period of two years' 1o be
omj, 9

SHRI H. R. GOKHALE: This mis-
take was not committed by me. But
it was committed by the Constituent
ﬁsgembly. It is in the marginal note.

‘/MR. SPEAKER: I shall now put
Amendment No. 3 to Clause | moved
by Shri Kartik Oraon to the vote of
the House.

Amendment Nos. 3 was put and
negatived,

MR. SPEAKER: The question is:

“That Clause 1, the Enacting For-
mula and the Title stand part of the

/am."
* have also said that in place of ‘six The motion was adopted.

months’ substitute ‘one year'. About

. this extension there was a discussion
|

Clause 1, the Enacting Formulg and
the Title were added to the Bill.
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Amat, Bill
SHRI H. R. GOKHALE: I beg to Chhotey Lal, Shri
move: Chhutten Lal, Shri

Chikkalingaiah, Shri K.

That the Bill be passed. Daga, Shri M. C.

MR. SPEAKER: The question is: Dalbir Singh, Shri
' Dalip Singh, Shri
_ “That the Bill be passed.” Darbara Singh, Shri
Deo, Shri R. R. Singh
The Lok Sabha divided: Deo, Shri S. N. Singh
Dhamankar, Shri
Division Na. 39] [13.21 hrs. Dhillen, Dr. G. S.
Dhote, Shri Jambuwant
AYES Dinesh Singh, Shri
Dixit, Shri G. C.
Achal Singh, Shri Doda, Shri Hiralal
Aga, Shri Syed Ahmed Dube, Shri J. P.
Ahirwar, Shri Nathu Ram Dwivedi, Shri Nageshwar
Alagesan, Shri 0. V. Gandhi, Shrimati Indira
Ambesh, Shri Ganesh, Shri K. R.
Anthony, Shri Frank Gangadeb, Shri P.
Austin, Dr. Henry Gautam, Shri C. D.
Awdhesh Chandra Singh, Shri Gill, Shri Mohinder Singh
Aziz Imam, Shri Godara, Shri Mani Ram
Babunath Singh, Shri Gokhale, Shri H. R.
Banamali Babu, Shri Gomango, Shri Giridhar
Banerjee, Shrimati Mukul Gopa], Shri K.
Barman, shri R. N. Goswami, Shri Dinesh Chandra
Barua, Shri Bedabrata Gowda, Shri Pampan
Basumatari, Shri D. ( Mari) Singh, Shri
Bhagat, Shri H. K. L. ashim, Shri M. M.
Bhatia, Shri Raghunandan Lal Jadeja, Shri D. P,

Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kader, Shri S. A.

Bheeshmadev, Shri M.

Bist, Shri Narendra Singh
Brahmanandji, Shri Swami (
Chakleshwar Singh, Shri \X(}
Chandrakar, Shri Chandual
Chandrashekharappa Veerabasappa,

(5

Shri T. V. Kailas, Dr.
Kakodkar, Shri Purushottam
Chandrika Prasad, Shri Kamala Prasad, Shri
Chaudhary, Shri Nitiraj Singh Kamble, Shri N. S.
Chavan, Shri Yeshwantrao Kamla Kumari, Kumari

Chellachami, Shri A. M. Karan gingh, Dr.
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! Kedar Nath Singh, Shri
Kisku, shri A. K.
Kotrashetti, Shri A. K.
Kureel, Shri B. N.

' Lambodar Beliyar, Shri

Lutfal Haque, Shri

Mahajan, Shri Vikram

' Maharaj Singh, Shri
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malaviya, Shri K. D.
Mallikarjun, Shri
Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Mirdha. Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jagannath
Modi, Shri Shrikishan
Naik, Shri B. V.

Negi, Shri Pratap Singh
Oraon, Shri Tuna
Painuli, Shri Paripvornanand
Pandey, Shri Narsingh Narain
Pandey, shri R. 5.

Pandey, Shri Tarkeshwar
Pandit, Shri S. T.
Panigrahi. Shri Chintamani
Pant, Shri K. C.

Packai Haokip, Shri
Parthasarathy, Shri P.

| Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, shri S. B.

Patil, shri T. A.

Patnaik, Shri Banamali
Pradhani, Shri K.

Purty, Shri M. S.

Raghu Ramaiah, Shri K.
Ral, shri S. K.

Rai, Shrimati Sahodrabai
Ram Dayal, Shri

\Ram Hedaoo, Shri \\,B

Amdt. Bill
Ram Prakash, Shri
Ram Sewak, Ch.
Ram Surat Prasad, Shri
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Ranabahadur Singh, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rathia, Shri Umed Singh
Raut, Shri Bhola
Ravi, Shri Vayalar
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Ganga
Reddy, Shri P. Narasimha
Reddy, Shri P. V.
Reddy, Shri Sidram
Roy, Shri Bishwanath
Rudra Pratap Singh, Dr.
Saijni, Shri Mulki Raj
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sankata Prasad, Dr.
Satpathy, Shri Devendra
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Sen, Shri A. K.
Shafee, Shri A.
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri R. R.
Sharma, Dr. Shaoker Dayal
Shashi Bhushan, Shri
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
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Shetty, Shri K. K.
Shinde, Shri Annasaheb P.
Shivappa, Shri N.

Shivnath Singh, Shri
Shukla, Shri B. R.

Shukla, Shri Vidya Charan
Siddayya, Shri S. M.

Sinha, Shri Nawal Kishore
Sinha. Shri R. K.

Sohan Lal, Shri T.

Sokhi, Sardar Swaran Singh
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri

Thakre, Shri S. B.

Tiwary, Shri D. N.

Uikey, Shri M. G.
Ulaganambi, Shri R. P.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnalh
Yadav, Shri N. P.
Yadav, Shri R. P.
Zuifiguar Ali Khan, Shri

NoES Y

Bhargavi Thankappan, Shrimati

Bhattacharyya, Shri Dinen

Bhattacharyya, Shri Jagdish

Bhattacharyya, Shri S. P.
Deb, Shri Dasaratha
Deshpande, Shrimati Roza
Dutta, Shri Biren

Goswami, Shrimati Bibha Ghosh

Gupta, Shri Indrajit

Halder, Shri Krishna Chandra

Hazra, Shri Manoranjan
ay

&
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Petition

Jha, Shri Bhogendra
Kathamuthu, Shri M.
Krishnan, Shri M. K.
Krishnan, Shrimati Parvathi
Manjhi, Shri Bhola
Manoharan, Shri K.
Mavalankar, Shri P. G.
Mayathevar, Shri K.
Modak, Shri Bijoy
Mohammad Ismail, Shri
Mukerjee, Shri H. N,
Mukherjee, Shri Samar
Mukherjee, Shri Saroj
Muruganantham, Shri 5. A.
Pajanor, Shri Aravinda Bala
Panda, Shri D. K.
Reddy, Shri B. N.
Roy, Dr. Saradish

. Saha, Shri Ajit Kumar
Saha, Shri Gadadhar Ll
Sen, Dr. Ranen
Shastri, Shri Ramavatar
Somasundaram, Shri S. D.

MR. SPEAKER: The result® of the

division is: Ayes 180; Noes 34.
The motion was adopted.

1322 hrs.

The Lok Sabha adjourned for Lunch
till Half Past Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Half Past Fourteen of the
Clock.

14.30 hirs.
[SHR1 P. PARTHASARATHY in the Chair]

PRESENTATION OF PETITION

\Shri N, K, P. Salve (Betul): 8ir,
1 beg to present a petition signed by
Shrimati Vasanthi A. Pai, President,
Federation for the Welfare of the

——

recorded their votes:—

——

. Peje, P. Antony Reddi and Baksi
and Shri K. M. ‘Madhukar’,

|
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Petition
Mentally Retarded, regarding need for
geparate legislation for the metally
retarded persons.

14.31 hrs. \/

DISCUSSION RE. FLOOD AND
DROUGHT SITUATION IN THE
! COUNTRY

_ CHAIRMAN: Now, we will
start discussion on the flood and dro-
ught situation in the country These
two discussions are being taken up
simultaneously. The hon. Members
may make their observations on both
th subjects together.

7 ! TA@arT WeR (1)
gy WEvew, W AW WEIA B
1T gMIL2W &) Far Wi ASTAg |
IW & AT A FWA G XA
qeEqrT W aga IE Agi §, HETAE )
aw gaar agrd v e @ma fafaw
g & gwemt sufeaa gt wd
g saiwaar amrag g fam
qra wgF @ A [T gAA w7 A w0
TEAITH gWTR 3T F WAFT GATATH
@iz wrf M F A H TWFL
ga & feafa g g 3w &t
siwag Fafeg ge | (1) "y
SIW FT FS 9 (2), WA, (3)
fagre fom & g% wwr §  w4€
fagre® At foet # arg wrd ot ek
I wTE & wA O owed s gy
I # foem ¥ aw wrf, wAw
AT 7 zfaw famr ¥ Faed
#T g8 gt fagre ¥ foell ¥
cWrmg ) (4) EE, (5) gTa,
(6) saTadw 1 qff feear Mt 37
94T e & wemar wevw AR aga
| fordr, (7) s AT FwhT, (8) For,
" (9) =frgz, (10)TrEEm, (11)
faga Mz (12) ofemq dme @i
15 wrw A g w1 fadifesr

1 ¥ qifsa &
¥ fagrz & wrar § 1 Fagi< &% ana

Flood & Drought 90
Situation (Disc.)
& sarer srAan g 1 &3 fagza fear s
spard WY s & wgh & gu fagre
# 71 foeif % qawT arg s fow &
aga Al At ¥ Arfont 1 @fq It
qgy | % qra T 17 F difeq @
37 ¥ a1g 17 fagmas, w1 af|w fage
F 16l & 167 7992 97 F wrwiT
gY g | geaT fay § wrwgY yove
I ¥ A I fagr # 717 o7 77 =fagor
fagrT ¥ §971 91 W FFF A T |
qr & wATT # wret wET A1 Agl qF
v o< sfEer fagrz R a@ wr o€ )
qgd at &9 Arfa & Fraw, wArgfe &
zfan faex & arfg aw, arfg =am
FT W@ 97T AT 3% & ¥FT 11
16 faamat a% was< il gf fow
¥ GEE@ET A, 9, AT, H,
FATaY, WIXAT, FHAW, AT g,
T2, AT, A RT 7T HIHT g7
12 afeqt # waw ag oy 0 forg
98 ¥ $T FOT |1 TF A1F ¥ Trrfaw
gT | TR GEA A5 g AE | WGH
=7 * wfa g€ 1 afwor fagre & fam
faY % g wrE, o gos i 7 aw W
agt o e Agt a€r, ¥ I M7
Bt 9T T F Foreaaly sadia & o |
% fedl aF FRT ggaar w1 J&7
Gy | T TG AT AT AT AN
faTi & a2 79 §© §AHT { AT wPrAAw
%Y 9g T a1 W A1 Agi WY wErEar wA
miggaR f@eiaraw a7
fo¥r & feara< &1 ag & o1 wfew gu
g7 # qzar, Trarw, Wiog, MG,
ATAFRT, WAT, WA, FAHT, FAEAGY,
AT, AR, IARYT, AAR T,
wfegry, qrad, WiT goiara fosi £
feaf aga & zadm 3 QAT feqfa
FY 3GT gT T A7 3% ¢ fo a0 H
A T AT IT, AAAHATF ar AT w@r
ot gadr, IfET FS FFTEar G 1 )
#3 fors vy o ag &am & st J
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[ xmaarT wre)
FgruvsTHm Far | 5 w7 & w9
F AN ¥ WY W7 w ST 7 fwar
W HY TR F1 w6 forw # owf ) qrdt A
sAr NN aEA TN AT @ o 39
®T WA ATY T2 @1 wiE-
wfeay ¥ sasr wiam fear (| Sfga
7% a3 wfas o 397 5 fay Al
T gark qfgar TR T A AEE
=@ #1 wiferw &1 fora % ¥ oF gfear
a2t fad & wger vaT # 95 1Q 7T
I 9L qFR AT Wr g )

@Koy g fFOF S WY
feasig o3 St wFar w qEaal =
HAET ISAT ART ) AW v
BT T § T W i 1 gare fagre #
wt fodl & g9 ag #v ad g8 &)
gafsd & sgar wmgar g fr wgiaw
T@ 1w §, fagie & fasd a9
AEI A ECAH AR AT EI 1 1974,

1975 WY 39 |18 WY 9gi 9T A®
wrg | 1975 ¥ gzAT wex 9 fagre wY
wwaY §, fagre 1 95z §, aw #
€5 74T 97| 8—9 Bz g1 fagd @
qzar wgt § o1 feak wror s
AA-aEQ TS svg F afagd
F I W1 gzar % o gaw a1 dfs
S AQAT qiw FAT TSAT WET A F
faa w51 ardarg O af1—37 A1
F qsig & W wesfal w1 =69
F1 a5 & geAT WET Kyl A A
&1 A1 & gaga 741 #71 &g @19 53
¥ zz mW-wwigy, fagr W @
draT mia F a4, T Wa AL GF X BT
&) ag @ig O zeT vaw feq wiE-
i F1 gwgr AT =rfgg | ¥ T
¥ IR sty 7Y femr gAY a9g &
94t 7 aig 7 faq (drex) avrfag &
W $8 wow T a7 fefeewd
7T <& oy fommr w2 Ag) W)
T Io0g ¥ 709 Tz W7 | gERT gl
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g wATfEe | T wTER wY gET 9
e fear § sod o gre A AT &
e g7 amat & a9 g rfee ) qar
qi T a7 A W FEL, F TEAET 4T
forgqr 17 %0® a1 I WY SAwT
W &Y FF a §) A g7 AW
AT FT T T AET | THTH AHAT
qUg §—aar & A0 Fgar ) sARERWR
TRl 7 3% TTH FE F wi0Aw A
Fafmfiraagsag g @ §)
goafeq wei %1 feafa @@t sadm
# faeare ¥ atg ST A@l A g I,
16 faa} & wgi srgt vy wrd § 7@r X
®IF A% g1 T § /T WO Ar arfew
T & W] g7 IR wwET I
o ®OW 719 7, W K GIT HI A8
S wTifE e e T W fawelt
& FHI F1 gog & 99 A g
LT & W o T fae T R

asT feqfa & g o1 F3a7 T1feq
gu% faa & wwe wdr I ¥ T awg
F A FgAT TgAT § | TF A1 W
faafasr & By 2w 9o =fgq 1 &
fe @ worgdl F1 7wt fow wr g
#7ifw fral & qra &1 7l ], TR
wIa gy 1€ &1 gaF faq Ffoq a7
1T AT F) e A faT H wEa
S qraT 3E & AT g A A @)
A APAET § ITHI A9 FF (5T
¥ 7 difeq &faq &9 & & T1T A
fifsq Mt o wesa, wifgs § 91
F® ¥ Agl w49 § I AW F7E
fifsq | (saem) TTFITFT TR
fa 4 e s fir § S 3 s
g fw 5—7 ww 7w o § ) 9CawH
& fog w19 100 TTATEA &) N AT
#fudr Guz § 98% W@ A9 100
A< 300 ¥ -sarar g ¥ &4 1 &
wigat g s Iy g dar Afsig
g ST Iy A1 A e @ g,
qAfsq | s A v sy afafad|
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F1 frior F1fsie | arfF wwa< 178
T FTEH | AT F1E AT-TET wrd
TTAT A FLHqF, AYF ¥ faewaeara
T FTH | IEH fFdl a@ B FAEE
T qEqTE F) FT A AT GIEAT FY
JAFT S | 1T g FT T e
ST | Sl F1 AT A e @ g
g fae o fear s ) Fafaea
*T a=eq foar &% | gHF geET
o faq sta § 9 afqw g E) &
fe o IX #0e ¥ wmaT @9t @
FL FFA, TH THT ®1 A10g Fwam S0
T FET ¥ 4 F0% 61 wE@ 37 ¥,
T " F1 A awTm Fo AR
TSR et s 3T ifgg )
AT MO dag KT aqd )

wgt a% AfEY a|t 1 qaw
g o7 aF wiw g ¥ faseee
o fagiT ' feT oF AT wWE
IR 7l @ 79 qF WY AR T}
O 71 @Rt | 3a FgaT g fr wra
T A’ A faarg &) 0w ahhy
Farfas Fom dae 73 Fogq amg
w< fedan fear st &% wic wa®
7§ FUE AT wE W F q@
HYT gt ¥ 3w H qwar 1 oAy
1 g Wt wAde & Fr fagre § a0
FT oAt gt o FraqT F
T 7 aifd sraeqr St garc
¥ F1 A% A e awT F Feqq
g | T AT aodt 2w i
#, fag1 T §09 93X 7 B anfis &
Imﬁanﬂm%qmugi'.

GEAT T EY T F ForT grgey ey
M faaneg fan€ grem forr-
Frarar &7 2w wrdy o Y a3
T QT wX ot Wi | ga® wenar
WTeT, qFTaT, agfer e ahar &
r‘*'ﬂfrq'er forgr s
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gt % gER T gE §,
IqIT AAEF 8 TWSAT H & XY FH,
Fare® qrfe | 3 wew # o srefodi—
#qrq qamr, gordam,  fafidg
qR fagqfa & seaTwaa & )

SARDAR SWARAN SINGH SO-
KHI (Jamshedpur): Mr. Chairman,
Sir, this year in our country, there
have been floods in Assam, Bihar,
Gujarat, Punjab and Haryana and
droughts in Karnataka, Tamilnaduy,
U.P. and Andhra Pradesh ang in some
parts of Andhra Pradesh. Now, I
will start with droughts. As per the
newspaper information, the entire
world has been affected by droughts
this year. Now, there are I2 districts
in Karnataka which have been hit
by drought uffecting the standing
crops like paddy, sugar cane, ete. In
Tamilnadu, an amount of Rs. 26.0
crores was demanded by the Karuna-
nidhi Ministry ang T do not know
what amount had been sanctioned for
that State and in what way the money
has been spent by the Karunanidhi
Government. In Tamilnadu, 20 ele-
phants perishegj because they could
not withstand the starvation for a
long period. Due to drought and
water being scarce in most rivers
famine conditions prevailed and about
3.5 lakh people in Naupara in Kala-
hadi district were hovering between
life and death. About 8.5 million peo-
ple of Orissa have been affected by
drought. In Andhra Pradesh, 8 or
9 districts are squarely affected by
drought and crops like ground-nut,
jowar ete. have totally failed. Drink-
ing water is scarce in the districts.

Now, in Bihar, from where I come,
we have faced devastating floods this
year, not once but twice, once in July-
August and then in September. As
you know, there are 31 districts in
Bihar, grouped into 7 divisions. The
total area is 7.4 million hectares.
There are about 800 C.D. Blocks. The
net area sown is about 85 lakh hec-
tares. Out of this 85 lakh hectares,
kharif crop covered an area of 8
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lakh hectares and rabi crop covered
32 lakh hectares. The flood was very
serious ang unprecedented this year.
In Patna district alone, excepting the
uplands of the State capital, the area
affected had been 1225 sq. miles, with
a population of 14.52 lakhs. 18 blocks
in Bhojpur district covering area of
1196 sq. miles and a population of
13.07 lakhs have been affected. In
Rohtas district, 20 blocks covering an
area of 923 sq. miles and a population
of 9.71 lakhs have been affected.
Similarly other districts of Avranga-
bad, Gaya, Nalanda, Palamau etc. have
been affected. In all 15 districle have
been affecteq badly. KRcughly on a
preliminary estimate the total da-
mage to the nationa]l highway system
in Bihar is to the tune of Rs. 4 crores.
Altogether 124 rural water supply
systems have been affected Pump-
ing plants, transformers, sub-stations,
ete. have generally be:n damaged.
The estimated cost of renovation and
recoustruction t¢ the waricus irriga-
tion and flood protection schemes is
about Rs. 17.35 crores. The present
floods have completely submerged
paddy cruvs in jarts of several dis-
tricts, covering paddy area of over
11.26 hectares.

The minimum requirement of cre-
dit for certifiej seed alone would be
of the order of Rs. 15.70 crores in
Bihar. To implement the normal rabi
production programme this year, the
Governmert of India has already been
requested to sanction a sum of Rs. 15
crores as S.T.C. loan. The ravages
due to this flicq has necessitated an
usddition:] reyuirement of at  Jleast
Rs. 10 crores r.aking m total require-
ment of Rs. 25 crores as short term
loan repayable after one year.

The Bilwr Gcvernmeat submitted a
memorandurn Lefore the experts com-
mittee of the Government of India on
11th Oectober. The Bihar Govern-
ment has scught Rs. 137 crores for
flood repairs. It is very essential that
the Governrment of India skculd with-
out and delay sanction this money
ang save Bihar. It has to be noted
that while there were floods in North
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B!har, there was drought in South
Bihar in Singhbhum, Hazaribagh and
other areas. Thne State i5 under se-
vere financial constraint. There is a
provision of Rs. 4.61 croras in the
St_ate non-plan budget as per the sixth
l_i‘mance Commission’s recommenda-
tion, But this is not sufficient. We
shall need :rother Rs. 1C crores to
meet the rueds of relief operations.
Last but por least employnient -orient-
ed HML sclemes are alsc required.

I suggest that permanent arrange-
ment for floods and droughts in Bihar
and other purts of the country should
be evolved. North Bihar rivers should
be channeliseq into Sout Bihar and
a scheme ch.uld be evolved by 1he
Centre. The Central Government
should take up the schemes in hand
for all States especially Bihar, where
flood and drought are & permanent
feature. This is out of the control of
the State Government. Every year
lakhs of people become beogers. Lift
irrigation schemes shoull be taken
up and sinking of more and more deep
wells should be undertaken. Small
damg on the rivers should be cons-
tructed to check the floods.

The Rashtriva Barh Ayog should
be more active and they should do
something more. 1 want to mention
here one thing. The Rashtriya Barh
Ayog was constituted under the
chairmanship of Shri Jaisukh Lal Ha-
thi, who is now the Governor of Ha-
ryana. On 3rd July, 1976, the Com-
mission was expected to go there.
Since the launching of the Water
Commission, about Rs. 400 crores fFave
been spent till March last year, but
we do not know with what results.
Therefore, it should be more active.

Lastly, 1 would further suggest that
the water from the reviers in the
North should be pumped o the South
and a scheme at the national level
should be taken up. )

With these words, I would request
the Government of India to please do
the needful ang save Bihar.
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‘/-ra seT e fag (Fa7) A9
afa oft , 3w # fawd fad) 1@ & FTI0
forr AFaTT gor , 3T ¥ gW wHY
afefaa &1 2w #v wag & dar
fgeqramigY wgi A #1 I A AL
R, TATA, AH-TENL, AT
g, faew), gfeamrr, fagre qar sas
T2, ¥ 2w & foed gra &, @@ ¥
arg 1 fadftfesr @ =71t am @
arg ge st # 99 & wd 7 @1 )
afsx, manfy o, 3= 717 g9 qar
T@r, @y T X wod wid fagre &,
a1 5 ggfa &1 S=r g7 T fafra
9t | foa feel # o2 @@ ¥ wawT
afa gt 1, ITH waw< aE A M7
Sgt ag  wrdl 4, 980 ¥¥ A< gar
9311 szfa g 9w 1 A w7 y5hy
IFedt & Y 98 AT gy Araw g,
TB FL AL 1A § 1 A AT gEr
T[T AgH WA TaNg Ovar, wrigs
®T ¥ Iz fFar, 3w ' owrad £t

W H AT wfas afz of=w |,
AITAZFT 1 g0 72 3| ¢ fF wtaq
sfaad 70 are ga2ATH Ot wrar g,

| W1 AIE FT IR @ar d wiegw ¥
FOa-wda Ffad 180 FOT wqQ
=t afy g 2w we i

. fred faay aro 11-8-1976 F!
W AT W ¥ Iweda qiqha
#1 OF ami wFwmanh ¥ sarfer gf
0, 37X IFR qqraT T v 197576
aw 4,490 fafaas wre gn sy ¥
g frdaw ¥ fax a5 fw &, afer
mmmfﬂﬂr,m“qh
w2 E e ww @ 2w w
7500 (FITHET a7 7 30 & wrdwie
T 8 77 W 953 58 3w ¥ AT wray
ilm,ftgrtiiw ¥Adzrgwr g
;;m'zmatfw e waarc

¥ wAFT aE T @al T A oA
sar f& et ot ¥ F-foed qm
Fqd 2T TEAT # ag wrd 49,
forad 03T woat &1 v gav 41,
T/ T6[ 97 Fgf aig a1 fzar w@r ar
adrar ag 3w {5 zfao fagiz 3 R
dga & @@ wr T | 9@ agrast
afeal & @@ AT 9Y, ST, TOTF,
FuAT # q¢ w7 A, AfFT TW AT
tar gmr f& SR-9Rr afmt F
ag 4w, 3§ TEA AFT AR
1 a@ ¥ @rEN A, g7, WA,
L@, TiLEr A1 7t aF f5 qmes
¥ a1 & siee &, I o qqA®
are 1 feafa 971

15.00 hrs.

& oTTE ATEAH § ACETT ¥ FAT Tgar
g fega o1 U Aifa & weada a0
faed feat oY §fqara Swmas & ana
g9 AT A are-are FEr a1 fr wfr =/
fasr #1 i Aife & s faar
srar Ffge 1 #4Y 9 F7r q7 ! gAA
gafag sgr g1 fx Ao dar aw 1 §
afFadd §1 yat f¥ v @, T AT
T & AeAqr T 1 gRlAw & ¥7 @
g # ¥y woar Gar favare g war @
fF & g, g 717 97 i www FEr
gaa G fagrtd ag & saT T
AR fagie & o wfgsr § 7 41 78
NI frgn MM v ggag Haw
a1 & | gafae wae § 4§ el fe
TF TFZ ARG TIFFIAGT
I q1@ WX g& 93 fagaw g1 T,
& ITFT T FATT Y T | FAAAY
# ag wgAT Trgar g fr gEwl OF WK
Aif & 7 # IFT v AP WA
grelRT ® § A gEa dmam w
FUT §OF woar wry 23X § e
I9FT A9 A fawar 3 W ITQ
Ty Ty w1 fedifasr dwa @ §
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[# sz earw fag)

qwiafe wEea, & s w1 @@ 6
fred fedi fage & 31 foeli & & 15
fasl 4 4§ gardam, arimmar, @
&1 fgemt am=T #7 fgea, fagreads
a fige, Wi gzt & e H W qEdy
T @ wgl § ag & GFIC AT
# 57 1w %1 fodre @ wom T g
afe o e Tgan § fr fag 3 aa
587 =R ¥ & 253 sA®I g ATE
&1 q5I9 41 9T foe™ 7™ 14 #=@
feiay wfm A qEt FT ST 49t
1 woet il § 99 g7 7w g R
To for ol & 3@ W Zar & A W
o gF fr wgrsaw ) atg &
g aws fears v ar | & 9 faai
Mﬁaﬁw@mukﬁqr«m
AT 41 6T O gy aF & e &
AW Af FT GFT | TEAT F AW
gt wEw a= g 7 o W Tiq FE
wqr g1 | AT g gan e s o
&, ar &Y amT faad d@rar.
feafr ¥, wwmafa w@iEa, § g #
&=, SO AT FEAT ATEAT § AT AT FT
wifers o A A AT g ) W R
wigi & wwar § {5 Gw a@ @ @
Ffewr s g fe it oo &7 e oA
Tt 7 war g gafed Sw d@E
& wrg-gra ae Ao Judl € ax
¥ T |

® g ¥ WAOW FC1 NFW
b an e b ¥ weda @i
faarmr ®1 & FT GO WA AR AN
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WA T A A dror s @,
Y 38 ¥ fom o afedt ¥ T
T WA AT FEHEAT @A R, IT A

A qETR AT W] I g 99
T 99T FL |

T am ¥ ag Fgm W g
fr feg & 3@ @at & g0 aw ag@

CwwT A wrd g A fa §, Wyl

| 7y TG I ¥ fF @@ F@m gy
g °oTU, waMgR #R gzaiw wife
gl # qdr ag wrd fF w3 2z wd,
FES 7412 ZT 5 WY AT qaTE BV A |
gafee I g1 a8 @ fv @9 7T A/
THIRT AT AT T F fadr
e fawrs QAT #1 sgaEar #Y § AR
m%sgawgmzrmﬂmam
I #X gAga St FReE A€
aTd forg & g7 @al &1 oY faEmE @
CER

fradt I & ag *wgAr I@AT §
fF T oY WY FTH FL FZ IR ®T
¥ 7 %% wWifs 73 97 T g 1w
T faser @ & AR FE B A
T @ § W T 9 50, 50 FUF
v &9 @ T & W A 5% @
R 1 gafe we @ R FW WX
1wt &t o A e
#1 @ | awmfa of, & gF ar ag o
wr g & qg O FAEN L @
o wigy g A E AL W A E
mkmmﬂﬁ_ﬁﬁmﬁﬁﬂt
wa ger g § @ A EfwT @ F
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are Wy § WX ghwa o arlt
qEETT A F R FAT R 1 AT
.mqgﬁat%aﬁffﬁr%rﬂuﬁf
lﬁmtrgwrﬁﬂ weta a5l § W
it drwar Bt & ggar g A e
T 0T 7Y T8 TCINF A TR A |
qzaT F1 F9 ¥ (AT A1 Fg aw@w
4T 98 ¥ ST GAT F WeqE A1 9T
| &Y wieEuAY ¥ W B agT THER
gor 1 3 A A e & AfER we
W1 I4 & BT AT WG H1 q&7 T
qr I FT Ad FATE ZT TAT 1 GEAT
R T ¥ fa fERFsaa s
oF FAT FRI AT qAET F qRL gAT
fear war 1 WAL 9TAT B FFAT AT
1 57 37 14T 9T IA F1 TN F FAQ
‘ST &g q+mET w4 I3 F TE F 0w
<z §m qarg gl W | e feafa
g & f g wx Ay 1 3¢ qwmiAgy
®T GHAT FTT 48 Wr & 1 TElET
& ag agwr Tgar g fa oo F1 argffes
® ¥ 55 gwenr ¥ fayaar TifE ok
sz agy feafe T & a1 gX @9 W
&gl 9T Fmi wY FweT ¥ oanw
GEEE G AR 38 A 0L A ad
g |

| wemfy o, @ o ower are
@ ¥ A @ ¥ fadw W fasdy
W€ W w A g
T ¥ s i feard we,
oft sl T ot o g T &
ﬁﬁﬁwwfﬁﬁﬁ(i‘.m
Wizt ag fowd ¢ @ el ¥ @
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wrt | e ot fagre i o dar fear
7qT } A MG F A X §O o
a8} fear war & 1+ § wrowT A ARAT
g f% fagr soF A ST AETvew 3307
awae ®1 fear &, IaF1 N g
g1 wifgg wX fage &1 w=g 37
Mg | &% &1 A § 9 AIAE
¥ gar qar at IEsT 1 AW F A2
232 FUE A faur way | fagre &
WAdeT ®1 @I gY W AAT WITE!
fagre =1 A1 3 wAgTw ¥ wWam R

\; |
) SHRI CHINTAMANI PANIGRAHI
. ~-rm:—umfe?t:ar): Mr. Chairman, Sir,
9) today, the entire State of Orissa is in

the most distressing condition and al-
most all the 13 districts of the State
have been affected by serious drought
conditions.

Specially, my constituency compri-
sing of Bhubaneswar, Jatni, Khurda,
Bolgarh, Begunia, Nayagarh, Daspall
und Khandapada have been worst hit
as there is no canal system which
serves this area. The people living
in this area are really in very great
distress.

The dry spell in Orissa began from
first week of September ang it eon-
tinues since then. Only on 16th Oc-
tober, there was a little rain but it
was confined to only mreas near the
sea shore within a limit of 20 to 25
miles. Therefore, the rest of the
State remained dry.

I have recently visiteq many of the
areas which are affected by drought.
Everywhere, about 75 to 80 per cent
of the standing crop has drieq up. I
must admire my people *hat without
waiting for the help of the Govern-
ment, through manual labour, they
tried to gave their lives' hope, their
standing crop, by all possible means
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and they even carried water in jugs
to sprinkle in their flelds—all the
wells had dried up—but the crop
could not be saved.

According to meteorological sourc-
es, Orissa had 29 to 50 per rent less
rainfall than the normal rainfall dur-
ing this year’s monsoon. Xharif is
the principal crop of the State. This
accounts for 77 per cent of the gross
crop and over 83 per cent of the Sta-
te’s foodgrains ig harvested this sea-
son. This crop mainly depends on
monsoon. The irrigated area is only
about 16 per cent of the net sown
area. Therefore, the severity of the
drought could be judgeq by the hon.
Minister, Shri Annasaheb Shinde
and the hon. Minister, Shri Shahna-
waz Khan. Both of them have been
kind enough to help us in distress.
They always come to our help. I
woulg request them again to come to
the help of the people of Orissa who
have been affected by the drought.

I must say that the scene is most
heart-rending. During the last ten
years, Orissa has suffered from dro-
ught for seven years. During the
last one hundred years, Orissa has
suffered from either serious drought
or floog for sixty years. Therefore,
Orissa cannot prosper und cannot
catch up with the other States in im-
proving the living standards of our
people faster. This is the time when
the farmers after exhausting all their
resourceg wait in great hopes for the
crops in the fields to be harvested for
sustaining themselves. But severe
drought has shattered wll their hopes.
They deserve all the help from the
Government.

The points, that I would like to
bring before the kind attention of the
hon, Minister are, firstly, to provide
work and food mnearly to 2 crores of
peaple in the State till the next year’s
khariff crop. Almost 75 to 80 per
cent of the crop has been lost. Se-
condly, you should also provide seeds
for the next year's khariff crop.
Thirdly, you should open fair price
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shops in every village. Fourthly,
you shoulj underteke the construc-
tion of minor irrigation works, reno-
vation of tanks and old miner irri-
gation works so that the people get
work. Fifthly, to help the far-
mers for raising Rabi crops and early
variety paddy crops in the irrigated
areas; sixthly, to provide food for
the children; angd finally, collection of
all Government and cooperative ar-
rears to be stayed.

One more point is about the Mani-
bhadra irrigation project in Daspalla
area of the Mahanadi. It was going
to provide irrigation to half-a-million
acres. 1 would request that this
should be taken up now.

Then, as far as our State or Orissa
is concerned, there are a lot of dro-
ught-prone areas mng since Rs. 70
crores is going to be spent on the
drought-prone areas, I hope our State
will get the maximum help possible
from the Central Government.

/ ot smere feg (waadt) o e
ofy wgea, &1 mar 8 f& o &
AT 2z ar & afF g @ S
W = ag A g, AT IEASR
g & aR ¥ ae Ay 4 Ay
¢, TETT WA TEA F WAET WA
FIAr &, AfeT @t F1 g9 < 9w &
@ o g A 99 W F fawew &
@ ¥ Tueiw 9@ fEar g, A%
FT W 2, @ Wt gL A I I@ "R
@ ¥ Qe @ W A T T W
Higare W@ 48 AZWT FN AT Ag
qaar 1wl @t W F a@ wad,
waAT a3 949t 3y 5 fre aw@
#r a@rr g A W WE g
gafaT @ X #T AR TG0 A IST FT
& wo s fagre &1 W W F7 ST
e AT § g qRA 25 W
N feammerd I W WX g B
ot wfr g€ 3@ & ¥ v 7 g
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g @19 17 faawe @1 fagre #1 &7
afedi—ita, @ WX gTgA— T
T | FOER X T@ A e AW
F1 21 9 i ¥ o S 91 gIfE
sqrt § v oY ) qEAr ) T A gd,

s eqrAt # 9T ATy g€ 9E A
ymﬁﬁﬂﬂ'ﬂ’ﬁﬁ,iﬁm
¢ fr ga 38 # aEafas a9t 7@ FT
& € |

s, W ® 7w ) fF faEe
F 15 ot ¥ for & 145 WET W
&, ar e s 71 AW 99 § 9w g
o dieg g ot A TE § A
95 WT@ I WETEY a6 ¥ IR gE
fagr wer A WO qET F AR
it # wg@ar #, ¥ qg a9 X
T ¥ avax Wt @ g waf
| 7 ¥ FEE T d T 16
| #3017 %o 3 TeT ¥ fodr fovar AR
geRl &t AOWA & fAF 15 9%
qa7 @t wfwgm % fad 25 #0% @0
) w7 FY ) v, T AT A xfad
g oA SN gard adewr far
IR 15 faet &1 §& q@TH, T,
SEAER, HETER, T304, ITE,
gafan, gFmn,  a3fmn, SEERE,
Y, ArereT, SETR, ey,
qeT wife st w1 gard aga v fear
?ﬂ?fmﬁraﬁﬁ%ﬁm%qiﬁa

[

_ IRE TARET TF FEY qw ag
| FAT AT ST R AT R AT a2 R
as ¥ fagre # fraelt wfr g€ 2
TETAT ¥ A Hef ¥ avi Foar i
aFY i A a9 ¥ i wa
§¢ & wuft @@ & gou 8 aaw
% Tt g, et ot St w a
Y 9 & WA & 997 MR A awidy
T FH! q¥T)
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fagre awg & g€ wfy &1 qevisa
7T ¥ o ) 350y faaw o= o
T g1, IEwT Fgr & O fagre o g
TF WA 82 F% ¥ wfw g &, Formar
& W TR i—

(1) s @@ 30 gamT &w< qfw
# it 9 1 waw T g 7,

(2) 67 g &< Afw & =y
9% # OF A= @ W,

(3) 98 gz & WA ¥ ey
T FEA I AT T
5 UL 10 91" &G FT a4 fqars
oEET ® 19 FUS 21 A" wX
F AFH AT 4 9@ WFE a6
& &, fors gt o) g &
fah 6 *0T T Y grEAwFar Wi
L

w9 UV I5aT & fv 5w awE
FT GRTHTT ¥T g AFAT 87 qg 9T I
frase gom &, 9o qgen w1 4@ @
fe 7 37 T #1 qearET w1 fr afy
feelt g€ &, o g0 wgerq W
7E ¢ 5w faamerd A ¥ faE
®T HY TAET AT qFAT &

ang & T & oy fagre o Frform
af@t X qew Wk O T fay
g fomd afwi &1 @wnfas s
% & T &) g ag & ax e
1 TG A I F q A Ey S
srFTd T &, Iwwr g Arar Ty
& ot qeaw aig fer i § AR W
fafire #< felr 77 §, +E 32 & ol
w1 GTOWi § SAww Ag g &
I T FTOT AV A@ W A
W gt & g, At e wa w9
AT AT FHAT §, T I g WY AWl
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[=ft Qr=reg fa)

g, Trr % AT fagre aEre ) qwar
arfed f& 7 FRON & ag & &% a0
AT WEAT B

# aTETC ¥ TUT ®T ¥ FgAT AT-AT
gfragag 7 gost f5 9@ a@ =AY @
a1 Ia¥ WW A=aT # g1 afa ISAY
a3t ¢, afew wewTe B W0 w0 afy
I gt @) Wil aw § 9w &
Al mm FArSaFr FTA I AT |
ag R F T g oA Tfgd |

YoM dt o = § 5 fage #
ag ¥ IIET I AR 38F fAr =g
UF qUAA dfequA agd €)1 @
Eg @t o F qg F w9t FUGE
at 34t faafad & oF faira am A 9
ot sreEr e framAr A g

fagre & wgadt fomr ¢ s 3
¥y dadig fratea &a &1 a9 18
S48 § | YS! 97 gAH &XT gt 5
%7 18 WSl ¥ ¥ 14 w&T gEWE
£13g & a1 qtar §, ag _E
#R ®F agi adF Fr FEA WY
4% W W ' wEw 1 A 1IN
a4t 81 7afq8 aw@r # oA few@
% g amq & gmg Fem fF 9g 99
M 2 "I AW &t FiEArEE #1
;mmmgtﬂ%mwmﬂl

J SHRI B. V. NAIK (Kanara): Mr.
Chairman, Sir, I speak on behalf of

the State of Karnataka where there

is a considerable amount of drought.
1 completely agree with the hon.
Member that these natural calamities
are very serious subjects.

In the State of Karnataka, about 15
districts are suffering from drought.
The hon. Minister must have already
been in receipt of the Memorandum
of scarcity conditions in Karnataka;
this is only for the period May to
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August, 1976 and there is a request
for Central assistance. Concluding,
the State Government has stated:

“The State Government would
request the Central assistance of
Rs. 14 crores to be released during
1976-T77 for tackling on a short-term
basis the present drought condi-
tions, 50 per cent of this assist-
ance may kindly be released im-
mediately since many of the pro-
grammes are already wunder exe-
cution and it is imperative that
they should not be stopped.”

They have given the detailed break-
up of their programmes which are
under execution, for example, minor
irrigation, rural ecommunication, soil
conservation, afforestation, lift irri-
gation, deployment of rigs for drink-
ing water, subsidy and gssistance for
transfer of fodder etc.

We also hear some alarming news
that particularly the price of beef
has gone down very enormously, The
cultivators are selling this because
they are not in a position to feed,
which is again linked up with supply
of fodder.

The memorandum that has been
submitted ig already outdated, be-
cause the conditions of scarcity have
become more acute. Under the cir-
cumstances, we have been assured of
a second Study Team. I hope that it
will come up with factual details and
provide the requisite financial assist-
ance.

I want to make two or three points.
The first point is in regard to the
recommendations of the 5th Finance
Commission. The 5th Finance Cem-
mission, headed by our present Home
Minister, Bhri K. Brahmananda Red-
dy had earmarked a specific amount
for famine relief assistance to each
one of the State. Andhra Pradesh
reteived Ra. 4.31 crores and the State
of Karnataka Rs. 1.91 crores. I do
hope that the hon. Minister, while
replying to this debate, will clarify
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a3 to whether the assistance which
we will be receiving during the cur-
rent year by way of Central assist-
ance under 64-Famine Relief, would
be subject to these recommendations.
The recommendations of the 5th Fin-
ance Commission are clear:

“We strongly urge that instead
of incurring expenditure on relief
on ad hoc basis on schemes of du-
‘bious value, provision should be
made on a much larger scale for
development of drought and flood
prone areas in the 5th Plan both
in the Central and State sectors.”

{The State Government has sought
| for central assistance of Rs. 14 crores,
. Does the sum total of this recommen-
dation mean that there will be g re-
duction of the central assistance to
1his extent in regard to the other pro-
jects that are on going in the State
of Karnataka? The sum total result
of the assistance for drought relief or
famine relief will be that the works
of development in other spheres of
| activity in the State of Karnataka
will be affected adversely to that ex-
tent; it would mean that. In this con-
‘text, I feel that constitutionally
speaking, drought is pot a State gub-
ject. It is not within the control of
the State—the drought in Karnataka.
«+o.(Interruptions) The southern
part of Maharashtra was also affected
|by drought. That is a part of the
| Karnataka drought.—Drought knows
‘mo linguistic barriers. So there was
a clear case, Very recently we have
amended our Constitution, At least
drought, if not the whole of agricul-
ture which cuts across the barriers,

;:& be made a sort of concurrent sub-

Sir, we need assistance from upP,
Punjab anq Haryana for rigs. That I
hope will be looked into by the Mi-
nistry. The last but not the least is
that in the year 1972-73 whem the
‘State of Karnataka was in the grip
of drought, some amounts were ear-
marked for lift irrigation by the Mi-
Distry and the hon. Minister himself

had announced it. I amafraid, on
the basis of the findings of the 30-
point committee at the district level
the utilisation of these furids ear-
marked on an ad hoc basis for build-
ing up Tift irrigation schemes has not
been proper. I have seen myself in
the district of Belgaum at Mogatkhan
near Hubli a scheme involving an
expenditure of Rs. 15 lakhs was sanc-
tioned and an expenditure of Rs. 7
lakhs wag incurreq irrigating an area
of 15 acres of land. Sir, perennial
irrigation was provided for 15 acres.
The substance of what I am trying to
suggest or submit for the considera-
tion of the Government is: each year
in gome part of the -country or the
other there is a natural phenomenon
or g sort of natural calamity and we
give assistance for it. As to how it
is used is nobody's business. It tends
to get misuseq op improperly used
and at times mostly abused, I would
request the hon. Minister to kindly
investigate what happened in that
drought relief.

Then, Sir, Maharashtra demanded
the construction of Bombay-Afta
railway line as a sort of drought re-
lief. On the same lines | also want
that Karwar-Hubli line should bhe
taken for up for construction as a
drought relief as it is g labour-inten-
sive project and will give a lot of re-
lief tgp the drought affected people
t .

DR. K. L. RAO (Vijayawada): I
rise to make a few suggestions. The
hon. Ministers were doing good work
but the flood problem of India is very
complicated. There are many rivers
throughout the country, though
smaller in size. The volume of watar
in all the rivers of India is only one-
fourth of the water in one single
river of Amazon in Brazil but the
problem is vast because of the large
number of rivers, That is why I said
the problem of floods in this country
is very complicated.

The idea of controlling the rivers
o g natiopal scale came from
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Panditji in 1954, From 1954 onwards
for the last 22 years there were many
committees on floods headed by ex-
perts, Ministers, Engineers and so on
and we have got ample material in
thase various reports. What we re-
quire really in' this country is to rea-
lise the difficulties of the flood prob-
lem and make specia]l studies on
particular aspects which I will try to
mention.

Some friends have been asking
what is the result achieved so far. We
have spent Rs. 400 crores on flood
control. In this ecountry the flood
prone area is 20 million hectares.
Out of this, one-third has been saved
so far. In fact with this small gum
of Rs. 400 crores we have achieved a
magnificent result. Hereafter, we
have got many more flood-prone areas
which are difficult to gecure protection
from the floods.

As 1 generally do, I will divide the
flood problem of the riverg of India
into three sectors. Group I are the
peninsular rivers of the Narmada
and the Orissa rivers, the Baitarni,
the Brahmani, the Subarnarekha the
Burbalang; what these rivers need is
construction of reservoirs,

The construction of dams—at Hira-
kud on the Mahanadi, Ukai on the
Tapi and DVCs dams have resulted
in affording protection from the
floods to extensive areas. Likewise
in Orissa, Rangali on the Brahmini,
Bhimkund on' the Biterni, Chandli on
the Swaran Rakha if constructed,
will, benefit large areas. These pro-
jects are known to us. Time bound
programmes have to be drawn to
control the flood detention reservoirs.

The gecond group concerns with
the Himalayan rivers, The Himalay-
an rivers are very difficult to deal
with. Construction of dams presents
—engineering problems. Also the
gites of these dams are in Nepal—
Pancheshwar on the Sarda, Karnali
on the Ghagra, Sikitaron the Rapti,
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Nurthote on the Bhagmati Chisapani
on the Kamla Balan, Barakshekhtra
or Kharar on the Kosi. All these have
been investigated. But unless the
damg are constructed, the problem
will not be solved, The problem of
floods in Eastern U.P. and North Bi-
har will not be solved unless these
dams are constructed and completed
in the next decade. I would submit
the hon. Minister has to look into
these seriously if we want to reduce
the flood damage in north Bihar,

There is one aspect on which I
would like to give 3 warning. That
is in regard to Kosi barrage. When
the Kosi Project was constructed, it
wag assumed that it will solve the
problem for 25 to 30 years. 20 years
are over. It is therefore, necessary
to examine how far the Kosi Project
will give protection. We have to take
levels of the bed of the river to find
out the amount of siltation that has
taken place, and to find out as to
what extent the barrage hag lost its
value. The whole grea protected by
the Kosi Project is very prosperous.
To continue in prosperity we have to
take up, if necessary Barrage at Kha-
rar or Barakheshtra dam. Any cons-
truction will take 10 years, There-
fore, we should not bg complacent
about Kosi. It is a dangerous river.
‘We have to make a special study and
we have to take steps in time. 1
would suggest that the Centre and
the State must take steps to see that
the study of this river is made in
depth. Various alternatives pave to
be investigated, lest we should be
taken by surprise.

Ganga is a good river. But it
causes serious erosion. The erosion
ig at Balia (U.P.), Mansj (Bihar) and
Dhulia (West Bengal). At all these
places the river is attacking the
bankg serfously. We must have =a
comprehensive study of the river
system in those reaches. TUnless
it is tackled now, more serious prob-
lems will grise.

In South Bihar the rivers gre com-
paratively much smaller but they can
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cause great suffering to the people.
The Sone river rises at a great height.
Pumpuni and Sone cause a lot of
trouble to the southern areas. Inten-
sive study is required to draw up a
suitable solution.

An intensive study should be made
in this regard because south of the
Ganga, the areas between Monghyr
and Patna are some of richest tracts
in the country. If Bansagar dam in
the river Sone is constructed, them
the Sone can be controlled. We will
be able to save Patna city from fre-
quent floods and, to a certain extent,
reduce the flooding in the Thal area.

1 would like to emphasise that the
Ganga basin is most important. As
rivers come from Nepal side, it is
necessary to take it up with Nepal
Government for permission to cons-
truct reservoirs which will be bene-
ficial not only to us but also to Nepal
You should send the Minister for
discussion. This hag been pending
for a Jong time and so we should
take this up in a systematic manner
and discuss with them to find a solu-
tion. Mere writing of letters will not
do. I have also said that instead of
having committees on the general
flood controls, we must have a study
team to make a detailed study of
some of the problems that I have
mentioned just a while ago. That is
the best way to deal with serious
problem of erosion and inundation.

In Assam, one of the first priority
that we should do is to strengthen
the embankments already construct-
ed and bring them to the standard.

We should also fill up the gaps with
banks built to the proper standard.
In Subansari, there is a good site
where granile rock is found and a
dam can be constructed on the river
Subansari. Also we should try for
the construction of a detention reser-
Voir in the Tibet area. We should take
Up the matter with the Chinese gov-
®mment as they are now friends to

this country. We should negotiate
with them for taking up the investi-
gation for controlling the floods.
Chinese are experts in tackling flood
problems, Then only the problem of
floog in Assam wvalley cap be over-
come.

In the northern parts of the coun-
try, in the Ganga and the Brahma-
putra, it js necessary to establish
flood fighting units. At the moment
we get the help of the army units
when the floods actually occur. That is
not so efficient. What we should dois to
organise two units—one for the Ganga
basin and the other for the Brahma-
putra—to gwing into action during
the monsoon period. They must be
equipped with helicopters, launches
ete. to be gtationed in the basin to

deal with any contingency that may
an‘.syé‘ these months.
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SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Chairman, the natural
calamities have become a mormal
feature in this country because of the
vastness of the ccuntry and also
because of the change in the monsoons.
1 do not think any year has passed
when the Parliament has not discus-
sed this matter. So, I would seriously
suggest that there should be a
Minister Incharge of Natural Calami-
ties so that he may coordinate and
see that floods which have become an
annual feature, are minimised ag far
as possible. The permanent or semi-
permanent solution for floods and
drought should be this. We have
suggested, while discussing the Con-
stitution 44th Amendment Bill that
irrigation and power should be
included in the Cencurrent List, We
have seen how river water disputes
have caused havoc in this country.
For years together they remained un-
solved, whereas water was going into
the sea; and we were not able to
utilize it. I would suggest that river
water and irrigation, which are
national assets, be included in the
Concurrent List.

Dr. K. L. Rao, who spoke earlier,
suggested a number of flood relief
schemes for being undertaken in this
country. I suggest that gigantic
projects like the linking of the Ganga
with the Cauvery have to be taken
up—the sooner they are taken up, the
better it will be, because thersby
floods will be controlled and water
also made available to the drought-
affected areas irrespective of their
geographital location.

.In Andhra Pradesh, we had an un-
precedented drought this year. Even
in the coastal distriots which nsed
to receive bountiful rainfall, the rivers
have becoiie dry; and the south-east
and northeeast monsoons have failed.
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1 now come to my area, viz
Rayalaseema which is notorious for
its drought and famine. It receives
only 20 inches of rainfall a year; and
that too is erraticc. We experienced
a critical situation this year. Never
during the last 50 years did we face
such a terrible drought; ang there is
scarcity even of drinking water, I
request Government to take serious.
notice of #. Some relief works of
a permanent nature should be taken
up to eradicate drought and famine
in this area. A memo. has been sub-
mitted to the Prime Minister; and I
am repeating it on the floor of 4he
House, that the work of taking
Krishna water from the Srisailam
hydro-electric  project to put into
execution, After the Bachawat
Award, the State Governments have
been given the liberty to utilize water
allotted to each State, in whatever
manner possible. There has been a
consistent agitation from the people
of Rayalaseema that the waters of
Krishna which flowe by the side of
that territory, should be made avai-
lable to them.

In this context, there is a demand
from the people of Madras City, a
population of 4 millions, that since
they are suffering from lack of
drinking water, the Krishna water
should be made available to them.
The only way thet water could be
made available to them is by conver-
sion of the present Srisailam project
into a multi-purpose project. The
flow of water is te be taken through
Rayalaseema, so that it can be sup-
plied to Madras City. 1 request the
Central Government to take advance
action to supply water to Madras zity
through  Rayalaseema. Channels
through right bank and left bank are
proposed to be dug in this area, If
these two channels are dug,—which
are 200 miles 3#n [length—many
thousands of labourers will be involv-
ed. It is not only a relief work; it
is also a productive work, The same
is the case with Telengana, where
there is a gevere drought; and the
Andhra Pradesh Government iz tak-
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ing all possible steps, within its ﬁm.n-
cial limitations, to ward off famine in
the State. Unfurtunately this Yyear
the Godavari barrage has breached
the delta. The granary of the
country, the Godavari delta, is also
facing a serious problem. Huge
amounts have to be spent for early
construction of a Barrage across the
.river Godavari so that the food pro-
duction may not be affected,

Another important thing jis that
some of the Reyalaseema districts and
lalso some of the Telengana districts
are being calssified as drought-prone
areas and there is a D.P.A.P. program-
me in operation in those areas. The
D.P.AP. programme will go a long
way because it is a programme under
which minor irrigation works are
undertaken, underground water sur-
vey is undertaken. contour bunding
and soil conservation works are
undertaken and afforestation and tree
plantation works are undertaken, 1
would request the Central Government
to allot more funds for D.P.A.P. pro-
Eramme so that all these schemes can
be taken up.

As regards afforestation, because of
lack of afforestation and denudation
of forests, tne situation that we are
facing Bpecially in Ralayaseema area,
in Anantpur district, the scientists
bave prophesied that jp the course of
30 to 40 years, the entire district wall
be converted into g desert. We have
;o sto& :Jhei.s celamity,

ave taken so th
are relieved from these actlmtﬁ:hfe:f::
ditions. This recurring phenomenon
of drought has to be stopped. The
.Centra] Government must give mas-
sive assistance o the State Govern-
tnentg so that they may carry out
coordinated works so that they do not
come again and again before Parlia-
ment to ventilate their Erievanceg and
fay that flood and drought have not
been eradicated. -

Flood & Drought KARTIKA 14, 1898 (SAKA) Situation (Disc.) 122

I once again reiterate that there
must be a Mlnister incharge of Natu-
ral Calamities who should coordinate
the efforts of all the State Govera-
ments and Lhat irrigation and power
be included in the Concurrent List.

"/-smu MANORANJAN m

(Arambagh): Mr, Chairman, Sir, I
had been listening to the debate going
on in the House with great attentiom.
I want to say that our country is
not the Phillipines or Japan. Ours
is a vast country. In my State that is
West Bengal, Midnapur, the 24-Par-
ganas and the Sunderbans are inun-
dated by the sea water, All our
rivers are not able to carry the
discharge of water in them. There
are floods everywhere and after the
floods come drought. I will not say
that all the schemes undertaken by
the Government have proved useless
or ineffective. I will rather say that
several plans of the Government have
brought much beneficial results. After
the construction of the Farakka Bar-
rage, the port of Calcutta has no
doubt been benefited. But some de-
fects remain in that plan which has
not been rectified. The port of Haldia
has not benefited from the Farakka
Barrage, Due to some defects in the
plan a large area of Murshidabad re-
mains inundateq in water all the time.
So we see that we are constantly
troubled by floods on the one hand and
drought on the other. If we are to
fight out this twin challenge then this
department of the Government will
have to remuin extra alert and this
department of the Government will
have to be thoroughly reorganised amd
recast tp meet the challenge effective-
ly. There must be proper coordina-
tion amongst the administrative
Ministries. When Dr. K. L. Rao was
the Minister Incharge, he had accepted
the scheme suggesteq to him by us.
But unfortunately that scheme could
not be implemented for want of
funds. Then we approached the
Minister of Finance, Shri Chavanm.

*The original speech was delivered i Benga].
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Shri Chavan said that if the Planning
Commission gives priority then funds
could be made available, At that
time Shri Subremaniam was the Plan-
ning Minister, he sanctioned the
priority. So the priority came, funds
were allotted and the Lower Damodar
project took shape. From the speeches
of the various Members in the House
today you have heard what is the
gituation in which the Lower Damo-
dar project finds itself. All the excass
water of the rivers of Bihar starting
from Pun Pun Phalgu, Karmanasha
and the Damodar are mare to pass
through the area covered by the
Lower Damodar Valley scheme and the
entire area i3 flooded. In this connection
the Chief Engmneer of the West
Bengal Government hit upon an in-
genous plan that if dams were
constructed on both sides of the
Mundeshwari river then the whole
problem of fiood waters will be solv-
ed. The real thing is that there was
a conspiracy with the contractors. In
the original plan the construction of
dams on this river was no-where con-
templated. When we came to know
of the fantastic scheme of the Chief
Engineer, we met Babu Jagjivan Ram
and Shri K. C. Pant who controls the
DVC scheme, and told them that the
floods of the Dsmodar river cannot
be controlled thrcugh dams. The
British Government tied down the
Damodar river with five vicious chains
but even then they could not contain
the floods and even in 1943 we saw
devastating floods in that river. Ten
feet of sand and the railway tracks
were thrown at a distance of ten miles
by raging floods weters. This river can-
not be held in check through dams. The
excess water will have to be made to
pass through scientific methods. When
we apprised the hon. Minister of the
gituation and stood on somewhat firm
ground the Chiet Engineer of West

Bengal surreptitiously constructed &

dem on the Damodar river at the
poing where the Damodar ang the
Mundeshwari rivers bifurcated. Ag 8
result of this the excess water was
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made to pass through the Mundesh-
waririver, The flood waters of Patna
were discharged in that river asa result
of which over five lakhs of people were
washed away by the flood waters. All
their houses and fields were complete-
ly submerged. Through this cruel
game the Chief Engineer only tries
to prove his point of view ie. how -
necessary it was to construct dams on
the Mundeshwari rivers. 1 went 1o
the spot and talks to the SDO of
DVC I asked him: why this out-of-
the-plan dam has been constructed
which brought devastation to millions
of people and demanded that the
dam may be immediately demolished.
After that dam was demolished the
flood waters went down and the peo-
ple heaved a sigh of relief. The
Government chould understand that
our scientific and practical outlook
is much superior to the plans chalked
out by a band of dishonest and corrupt
officers of the Government who only
feed their self-interest and greed.
That is why I demand that this
entire department entrusted with
control of Hoods must be wholly re-
organised and recast with honest and
sincere people incharge of planning
and execution. When we apprised
Babu Jagjivan Ram of the whole
situation, he understood our point of
view beimg highly practical and
sincere person. We placed the fol-
lowing cnarter of demands before
him:

1. That the remaining four dams

of the D.V.C. be constructed at an
early date.

2. From Salimabad near Begua
where the Damodar bifuracte from
Mundeshwari the entire bed of
Damodar be excavated.

3. A siuive gate be constructed at
Begua point.
4. The Rupnarain be excavated
. because it has already lost its eapa-
city to carry water.



: 1as Flood & Drought KARTIKA 14, 1898 (SAKA) Situation (Disc.) 126-

The level of the Rupnarain river
where the Mundeshwari falls into it
bas become so high that the w&tl'!rs
' of the Mundeshwari cannot easily
flow into the Rupnarain. Therefore
all the people living in this area are
maostly inundated by the river watelr.
. In these circumstances I will again
appeal to the Minister to reorganise
their flood control Jepartment Wwith
knowledgeable and sincere
Ficklemindedness of the Government
must be removed for with. At one
time vou are attaching irrigation with
the department of Power, then again
you are joining it with “Energy"”.
This sort of madness was unknown to
me previously. 1 am in the legislature
for the last 26 years and I have never
seen any sensible Government indulg-
ing in this sort of madness and
| thereby bringing untold misery and
suffering for the people.

Now, Sir, speaking about drought,
I can at least speak about West
Bengal with authority as I do not have
personal experience of other parts of
the country. In West Bengal about
two crores of people are affected by
drought. In the near future a vast
area will soon become the playground
of vultures and jackals who will [eed
on the dead. There are no crops
worth the name to harvest. This is
'the actua] situation. I will therefore
appeal to the Government to reorga-
nise their entire machinery to fight
drought with alertness and a scientific
approach. There is no other way to
fight the dreadful menace eflective-
ly. Sir, this is a matter where polifics
must not find any place. Let ys :join
hands to fight this challenge with a
view to lessening the sufferings and
miseries of the people. Let us try to
save our ~ountry together. The op-
position is heing asked to extend their
hand of cooperation. It is said fhat
the opposition is not willing to co-
operate with the Government, But
Sir, this matter of flood and drought
18 much above politics. Politics must
‘Bt be allowed to play with the suffer-

persons,

ings of the people. This is 3 field where
the opposition and the Government
must join hands and I am inviting
your active cooperation to save the
people. You come with us we will
take you to every district and village
and show you what is needed und
where. Let all your engineers and
administrators come with us we will
show them all the deficlencies and
the requirements and extend all kelp
to overcome them, Let us fight to-
gether these menacing natural calami-

75 and we will surely succeed.

SHRI C. H. MOHAMED KOYA
(Manjeri): Sir, I rise to speak about
the unprecedented drought situation
in Kerala, the details of which have:
already been given in a memorandum
by our Chief Minister to Shri Jagjivan
Ram gated the 28th September, 1976.

Because of the continued drought
situation in Kerala, the farmers, agri-
cultural workers and others connect-
ed with agriculture have been put to
Breat hapdship. The drought situa-
tion has seriously affected the agri-
cultural production and rendered un-
employed thousands of workers for
whom seasonal agricultural operation
is the sole means of livelihood. The
guantum of labour employment oppor-
tunities lost due to drought conditions
in terms of mandays have been rough-
ly assessed as 78,79,448 men and
89,02,753 women.,

In order to give some immediate re-
lief to the farmers and agricultural
workers, the State Government, in
spite of difficult way and means posi-
tion, has taken certain measures, They
have decided to provide 25 per cent
fertilizer subsidy to the farmers who
lost their paddy crops completely s0
as to help them to some extent to
raise the next crop,

The Kerala Government has sugges-
ted certain measures. I will briefly
enumerate them: distributioh of ‘plant
protection sprayers among the agricul-
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tural workers who have suffered loss
of work due to drought; subsidy of
Rs. 75 per hectare for the entire addi-
tional area brought under pulses cul.
tivation during the rabi season; opera-
tional subsidy for plant protection
aguipment to the farmers during the
rabi (including summer) season;
famine relief works; minor irrigation;
reimbursement of fertiliser subsidy.
The State Government has sanctioned
fertiliser subsidy amounting to about
Rs. 20 lakhs. This was done in the
expectation that the amount would be
reimbursed by the Government of
India. But, unfortunately, thig has not
been done so far,

‘The proposals mentioned above in-
volve a total amount of Rs, 393 lakhs
The relief schemes proposed are very
modest considering the loss suffered,
These proposals havs been recommen-
ded in the hope that the Government
cf India will approve them in toto and
sanction a grant outside the Plan al-
locations, as has been done in the case
of other drought-affected States.

We would also like to request the
Government to allot an additional
amount of Rs. 3 crores as short-term
loan for the purchase of inputs. The
amount of Rs. 2.75 crores already pro-
vided has almost been completely uti-
lised, and requests for additional
funds are coming from the farmers,

The drought situation in Kerala is
very serious. Since we are far away
from the Capital, we should not be
ne| , and that is why, to bring it

record, 1 have risen to speak,

SHRI D. K. PANDA (Bhanjanagar):
‘Mr. Chairman, Sir, the first four Five-
Years Plang and the Fifth Five Year
Flan, which js in operation now, have
not mitigated the drought hazards of
Orissa, and Dr. Meghnad Saha's re-
commendations have not been imple-
mented so0 far in order to prevent
floods. Today, in Orissa, we are fac.
ing a very very critical and grave
gituation #ngd it can be assessed from
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certain facts and features. For drink-
ing water, cross bundg are put and in
certain other places, embankments are
cut for this purpose. From this, the
seriousness of the situation can be
well imagined, Further, in Orissa,
16 per cent of the total land is under
irrigation for the last 27 years. Besi-
des that, there is one single croping
system there, From these two factors, °
you can imagine the extent of crisis
which has been hitting the people of
Orissa. And now a dry rainy season
means destitution, scarcity and famine.
Two crores of people in Orissa are
faced with such a critical situation.
Some newspapers had hinted of some
hope of kharif crop, but the drought
situation has dashed all that hope to
the ground.

In view of the situation existing
there, I would suggest that certain
things need to be done immediately.
Firstly, we should create employment
opportunities through relief works.
The State Government has also sent
a note for certain developmental
works. My demand is that the Centre
should give an immediate and mini-
mum assistance of twenty crores of
rupees for this purpose This does not,
however, include the long-term plan.
This is the short-term plan. Secondly,
the collection of lang revenue should
be suspended. Thirdly, there should be
distribution of gratis relief. The
agricultural labour and certain poor
people are not being given any work.
They are facing starvation and death.
Then, supply of drinking water should
also be given top priority. Certain
fair price shops should also be ppened
immediately, In spite of the declara-
tion of Shri Jagjivan Ram, the prices
have not been controlled. There ghould
be rehabilitation programme for those
people who are destined to destitution,
I would not say, ' death, More rigs
should be sent immediately. Minor
irrigation projects should also be
taken up immediately. There are cer-
tain inundated channels and we hawe
been demanding that those channels
shoulg be brought under the irrigation
system.
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Sir, as far ag reservoir projects are
concerned, I need not enumerate them
today, For that, the debate in the
month of April 1974 as also anether
debate in 1972 can be referred to. We
have =xhaustively given the list there.
Dr. K. L. R. Rao was the Minister then
in 1972. I would not mention about

those things today,

| Now, the advance Plan assistance is
under consideration. There are cer-
4ain procedures and rules preseribed
for that, Ag far as Orissa is concer-
med, T want that those rules should be
jrelaxed and the Centre must come
forward with suitable assistance to
the State. The Centre must send its
ccentral team and money and other as-
sistance must be rushed to save the
people of Orissa.

v
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SHRI M. V. KRISHNAPPA (Hos-
kote): Mr. Chairman, Sir, if there are
fioods in some parts of the country,
there is bound to be drought in other
areas; it is depriving all these areas.
Drought occurs in other areas. 'Uijl-
fortunately this year, the drought is
concentruted in Karnataka and the
adjoining Andhra and Telengana areas.
‘There is drought also in some portion
'of Tamil Nadu, In Tamil Nadu, 80
per cent of raing is obtained in the
months of November-December during
north-west monsoon. It started right
earnestly during this period.

The cyclone which is being formed
to-day in the Bay of Bengal is going
to give good rain there. What 1 want
to tell you here is this. I have never
seen as bad a year as this year in
Karnataka. Sir, I had been in charge
of this work for 10 years or so which
my hon. friends, Shri Shinde and Shri
Shahnawaz Khan is now doing. After
‘ten years, 1 went to my State and
‘there also I was in charge of the same
work., I have gone round India for a
number of times, when I was in
‘charge of this work. So, I can say that
I have never seen as good as the last
year. In India we had not uniform
rainfall but, fortunately, during the
emergency, the rainfall is uniform all
over India! This year itself in Kar-
nataka and in the adjoining Andhra
the raing have completely failed. It
started well Southwest monsoon
started in June in right earnest in the
first week of June in Kerala. There
was a cyclone and it took away to
Gujarat. Gujarat had floods in June.
That never happens, There were some
areas which were affected due to
floods in Gujarat. That rain should
have gone to Karnataka and Andhra.
It has gone to Gujarat and northern
parts of India. Fifty per cent of rains
from Southwest Monsoon which should
have gone to Karnataka and some
parts of Andhra have completely fail-
ed. As a result of this, our first crop
in Karnataka has completely failed,
In northern parts of Karnataka the
crops were so bad and because of
drought the crops have failed, Sep-
tember.October rain has failed wus
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completely. So, a team to assess the
situation, Government of India sent
their team. But, by the time the team
came to assess the situation, it was not
so bad. And so they submitted a
report. On the basis of which, Gov-
ernment of India allowed them to have
Rs. 7 erores out of which Rs. 3.5 crores
only was released. In gsouthwest
monsoon, 80 per cent of the rain
should have gone to Karnataka. Now
the season is over. And the real
situation will be known. So, my re-
quest is for the Centre to immediately
send an official team to assess the
real situation and see that funds are
released by the Centre.

There was an attempt on the part of
every State to see that whenever they
come to know that Maharashtra was
given Rs. 50 crores for famine, the
others did not want to lag behind. So
is the case with regard to Karnataka
and Tamil Nadu. The Centre is very
very wise now. They said that what-
ever they spend forms part of their
Plan, So, whatever amount they are
going to gpend in the first five years,
if they spend now to meet the famine
situation, that will be met out of their
own plan funds,

That has made the people not to
cry wolf. Now, wolf has actually
come. Somebody must put a stop to
this. The situation is actually very
bad and the Centre must send a team
to the State of Karnataka and por-
tiong of Andhra and Rayalaseema as
also Tamilnadu to assess the situation.
North East monsoon is going to be
good this year. Last year too it was
not very bad. This year it is going to
be good and we expect a good rain.
If on the Central Team's recommenda-
tions, enough money is not released to
these States to meet the situation, the
poor people will gstarve There is
enough of food in India. To combat
the drought situation something must
be done. Money and food were lacking
twenty years back when we were
faced with a similar situation Now
that is not the position. Something
must be done to the State of Karna-
taka to meet this gituation.
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Only a few gruel centres were star-
ted here and there and small minor
irrigation works were started. But
today the country is in a position to
meet the situation. My humble request
is, start immediately relief works.
Otherwise, the condition of the poor
people will become very bad, Already
thefts have started. The crops have
failed and there is no fodder. The
cattle have died in large number. The
people have no work. So, there is in-
crease in thefts. The difference bet-
ween a civilised man and an uncivili-
sed man is 10 meals. If a civilised
person is made to miss one meal, he
will start telling lies for the second
meal, If he is made to misg five
meals, he will start stealing, If he is
made to miss 10 meals ie. for 5 days
together, he commits murder: So, a
civilised man becomes an undivilised
brute if he is made to miss his meals
for 5 days. So, the poor people should
be given earning power by providing
them work. I hope the Central Govern-
men} will immediately send a team to
the/south.

SHRI K. SURYANARAYANA (EI-
uru): Sir, I entirely agree with what
my  friends from the south—
Shri Venkatasubbaiah, Shri Ganga
Reddy and others—have submitted.
Even the Government of India's pro-
jects are not going on smoothly. Ex-
cepting projects in Haryana, the pro-
jects in all other States have been de-
layed for some reason or other by the
Government of India itself, although
the State Governments are anxious
about their completion, After the
plan is approved, sometimes due to
non-availability of money, sometimes
due to some technical reasons and
cometimes due to other reasons, the
projects are delayed.

The Godavari Projects was construc-
ted by Mr Cotton at a cost of Rs 5 or
6 crores in 1852. They took just five
years to construct it at a time when
there was no electricity and no advan-
ced knowhow. There was somre damage
to this in 1963 and the Mitra Commit-
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tee was appointed. In 1965 they sub-
mitted their report. It was appmvéct
by the Government of India in 1970.
That is the funny thing. Mr Cotton is
regarded as God in Andbra Pradesh
because he built this project, The
East India Company thought why
there should be drought in an area
where there is enough water, So, an
anicut was constructed. Mr Cotton
constructed a dam in Tanjore also in
1848. After gaining that experience he
was sent to Godavari delta. Even in
those days our cultivators were ex-
porting from Andhra Pradesh sugar
to England, rice to Bourbon, England
and France, gram to Bourbon, tobaccor
to various places, hemp to England
and oil seeds to England and France.
Without any irrigation facilities, elec-
tricity or technical facilities like now,
they were able to manufacture these
things with their skill and export
them in those days.

They have exported sugar also. But
in these days, with all the experience
and money and the assistance of the
World Bank, things are not moving
fast, They have collecteq from the
delta area nearly Rs. 7 crores for this
project but this has been delayed by
the Planning Commission. All pro-
jects, regardless of their gize, are bog-
ged down because of financial con-
straints. The State Government feels
that the Centre has not supplied eno-
ugh funds to carry out even vital pro-
jects like the Nagarjunasagar. Chief
Minister Vengala Rao says: “Andhra
is one of the leading States in the field
of irrigation and agriculture. It is
known as one of the river States of
India. Seven lakh hectares of addi-
tional area can be brought under the
major projects like the Nagarjuna-
sagar, Pochampad etc, Provided addi-
tional central aid is made available.”
So, if the Centre can give us Rs. 100
Crores as loan or subsidy, we can pro-
vide food to the entire country. To-
day, nearly 40 people met the Prime
Minister and submitted a memoran-
dum, She said that she would con-
sult the Central and State officialg in-
cluding the Chief Minister.
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In our area, there is no drought but
there is doubt, because we do not
know when we will get the water. The
State Government is trying its best to
complete the project but funds come
in their way, Therefore, I request the
Central Government to provide suffi-
cient funds to Andhra State to enable
' them \t; complete these projects.

MR. CHAIRMAN: There are 49 Mem-
pbers who want to speak and the time
left is 155 minutes. So, each member
i can get 24 minute if all of you want to
| speak. Otherwise, some of the Mem-
| bers may not got the chance because 1
| will call the Minister at 6.30 sharp.
| Now, it lif- the House to decide.

SHRI D. N. TIWARY (Gopalganj):
It was quite unfair to give 20 minutes
to eachyzmber in the beginming....

MR. CHAIRMAN: For that, you can
speak to the Speaker in his Chamber.
I am C‘O}(‘Eml!d for the present.

SHRI N. TIWARY: Then give at
IIeast fiv€ minutes (Interruptions)

|

' MR. CHAIIRMAN: At 6.30 I will call
| the Minister. If I give five minutes to
each, T will go by the list. The dis-
i cussion will be off exact at 6.30. Should
I make four minutes?

'sensus of the House is that T will give
five minutes to each and I will go by
f,h‘e)ift. I will eall the Minister at 6.30.

| SHRI K. LAKKAPPA (Tumkur):
|Every year when we come here, we do
lu_o to discuss the flood or drought situa-
tion. Thig Ministry has to measure
the magnitude of the problem and
study the vagaries of nature which are
iresponsible for the sufferings of the
people. There is no maehinery set up
by the government at present. I have
been urging for a long time that there
is no dearth in this country of natural
resources. Water, manpower ang landg
are all available. Underground water

SM(?HON, MEMBERS: No, no.
CHAIRMAN: All right, the con--
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is available, even in Karnataka. Only
efforts have to be made to help people
when drought hits them, and when
floods are there. We have to complete
the irrigation projects,

The 5th Finance Commission has dis-
criminated against Karnataka. The
flood ang drought situation in Karna-
taka this year is the worst. The State
Government has said that 13 districts
have been affected. 1 knmow the posi-
tion. Members of Parliament have
visiteq the areas. The first team of
officers has visited the areas. There ig.
a demand that a second team should
visit the areas. There is no point in
demanding the visit of any team.
When our officers are busy writing re-
ports, people are dying; and cattle are
dying for want of fodder and water.
This Ministry must have a board for
attending to natural calamities like
famine, drought and floods. We must
have a permanent machinery. We
should have an all-India policy? You
must create a Fund, to be used to meet
such natural calamities. You should
organize the relief activities through
the Board. You can create a Famine
Board or Floodg Board. They can
then operate directly. They can send
experts and look into all the pending.
cases relating to irrigation, e.g, n Xar-
nataka. Sufficient financial assistance
has not been provided to Karnataka.
You have provided Rs. 74 lakhs. The
magnitude of the suffering in the dis-
tricts affecteq is such that not less than
Rs. 1 crore are required for each dis-
trict. You have to sustain the pro-
gramme for 1} years in Karnataka.

These things are taken very casual-
ly. Members wvoice their grievances,
but their pleas are not taken serjously.
The entire Karnataks is under the grip
of drought. There is g mass exodus;
people are going out to places where
they can get work.

Even the Famine Code has not been
changed. The rate of payment of
wages to coolies has also not been
changed. Government of India should
come in a big way to help in these-
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matters, whether it is Karnataka that
is affected, or any other State. A
permanent machinery is necessary. It
is not there now,

Every year you are allocating funds
for workg in the drought-affected areas,
Have you measureq the magnitude of
the problem? Drinking water is avail-
able; but we are short of rigs. We are
not able to supply them to the villages,
People and cattle travel for miles to
get water. My friend was saying that
the price of beef has come down, be-
cause all the cattle are used by the
butehers. A permanent arrangement
should be there. It is no use sending
any team. Adequate relief arrange-
ments shoulj reach our constituencies
before we return there. People should
be satisfied. We must understand the
gravity of the situation. Measures
-should be taken expeditiously. Finan-
cial assistance should also reach
drought-affected areas, in order to save
the people and cattle who are suffer-

iTZtn Karnataka. B
~SHRI S, N. SINGA"DEO (Bankura):

Mr. Chairman, Sir, I am wvery much
thankful to you for the opportunity
you have kindly given to me to speak
on the flood and drought situation in
our country. We have seen that while
in some parts of the country, there is
devastation of floods and, on the other
hand, there is an acute drought as a
result of which the people are badly
affected and are in a helpless condi-
‘tion. For instance, in the State of
West Bengal, we find, that on the one
hand, in north Bengal there is a
serioug devastation of floods and a
large number of people have been made
homeless and helpless, on the other
hand, we find that the western parts
of West Bengal have become the vie-
tim of acute drought and the people
there are in a very helpless condition.

Since the time at my disposal is very
short, T would concentrate on 1ihe
drought situation in my constituency,
in the districts of Purulia and
Bankura. In this connecticn, I want to
draw the attention of the hon, Minis-
‘ter to the prevailing chaotic condition
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of the drought-affected people in the
two districtg of Purulia and Bankura
which form part of my Parliamentary
constituency in the State of West Ben-
gal Thisg year, due to the failure of
monsoon, the crops in a large number
of fields could not be sown and, in swme
parts, where the crops were actually
sown, due to the failure of rains, all
the standing crops have withered away
as a result of which a large number of
small farmers, landless labourers and
even middle.class farmers are in &
helpless condition. I would, therefore,
request the Government to help the
affected people and allot more money
1o these affected districts of Purulia
and Bankura in the State of West Ben-
gal under the Drought-Prone Area
Programme so that a large number of
medium and minor irrigation schemes,
wells, etc, could be taken up to ensure
irrigation to the fields and more and
more people could be provided with
work so that they could earn their
bread and save their family members
from starvation,

The nationaliseq banks and coopera-
tive societies should be directed to ¢d-
vance short duration crop loans and
long-time  agriculture development
loans, ete. so that more ang more small
and medium irrigation projects, such
as, embankmernt on flowing nalas and
rivulets for storing of rain water for
irrigation purpose to fight out the
drought conditions could be taken up
on a large scale.

1 would also request for opening of
gruel kitcheng for the affected destitute
people and supplying cooked food to
middle class people on subsidised rates.

Further. I would request for the supp-
1y of ration to all categories of the people
at Government fixed rates through the
modified fair price shops.

In the end, I would earnestly request
the Government to sanction and allot
necessary funds for the implementation
of the Upper Kansabati river and
Darakesher River projects in the dis-
tricts of Bankura and Purulia so that
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t which has become a regu-
ﬂ::}‘ﬁﬂ in this area might not recur
again. ‘

So far as I know these tu::e pro;;cte;

¢ een roved. But 10!
ﬁ;engt yﬁapll:een released. Due t_o
this. the work on these two projects 1_3
not'pmgressing rapidly. The result is
'that the lands which could lfave
been irrigated are not getting the irri-
gation. I would, therefore, request the
Government to move in the matter and
release the funds for both these pro-
jects which have been approved Sso
that the work on these two projects

any further delay.

can be taken up immediately withaul‘;/

*SHRI S. A. MURUGANANTHAM
(Tirunelveli): Mr, Chairman, Sir, many
hon, Members, who preceded me, refer-
red to the ravenous drought ravaging
many parts of our country. I would
like, in particular, to refer to the
serious drought searing many areas in
Tamil Nadu from where I hail

Tirunelveli, Ramanathapuram, Madu-
rai, Salem, Coimbatore, Dharmapuri,
MNorth Arcot, South Arcot, Pudukkottai,
Tiruchirappalli—these are the ten dis-
tricts of Tamil Nadu afflicted by
drought. The Tanjore district, which
is traditionally known as Chola Nadu,
and which is described as the Granary
of the South, has become the victim
of drought on account of the perennial
river Cauvery not geiting adequate
water. Even according to the statis-
“ticts supplied by the ‘Government, 4121
villages in Tamil Nadu are afflicted by
drought, The two Central teams
which visiteq these areas have given
a graphic account of the seriousness of
drought in Tamil Nadu. Prime Minis-
i ter, Shrimati Indira Gandhi, toured the
arid zone of Tamil Nadu in order to

ve a personal assessment of the
drought in Tamil Nadu. Besides her,
some Central Ministers also visited
these parched areas.

Tirunelveli, Ramanathapuram and
Coimbatore, in these three districts in
Tami] Nadu, the rains have faileq in
three successive years. The Palmyra

tree which can withstand even aclrt:a
drought and heat has starteq wither-
ing. The people of Tirunelveli district,
whose livelihood is dependent vpon
this palmyra tree, have become desti-
tutes. As the agriculturists could not
get cattle-feed, they have sold and are
selling their cattle, which is their
mainstay, at distress prices—at 15 per
cent or 20 per cent of the purchase
price. I can go on enumerating the
atrocious consequences of this natu-
ral calamity, but paucity of time pre-
vents me from such gruesome
narration.

With a view to tackling this awesome
drought, the State Government formu-
lateg a programme with an outlay of
Rs, 31 crores. In two instalments the
Centra] Government gave a sum of
Rs. 15.7 crores. The scarcity relief
work is being done in digging €300
drinking-water wells and such other
employment oriented schemes. This ig
not enough. I suggest that greater at-
tention must be paid to start cottage
industries and small industries which
would be of immedia.. penefit to these
sumaring people. Tamil Naduy is, In
fact, equivalent to Panjab in regard to
augmentation of agricultural produec-
tion—it is about 4 per cent. You
know, Sir, that Tamil Nadu is north of
FEquator and is dependent entirely upon
South-west and North-east monsoons,
which usually do not yield enough
rains. I state thig factor only to em-
phasise that the Central Government
should draw up a permanent scheme
for mitigating the effects of recurring
droughts in Tamil Nadu. It is really a
paradox that we are discussing the
flood havoc in some parts of the count-
ry and also the drought affliction in
some other parts of the country. If this
recurring natural phenomena ig to be
eliminateq from our national scene,
the Central Government must start the
implementation of the magnificent
scheme of connecting Ganga with Cau-
very. Covering a vast stretch of 3200
miles, the Soviet people have linked
Volga with Don. Our fechnical ex-
perts are In no way inferior to those

“The original speech was delivered in Tamil
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in other countries. They can success-
fully connect Ganga with Cauvery,
covering just 1600 miles. I am sure
that the Central Government will come
forward to implement this gigantic
scheme with the willing cooperation of
the people of this country, as thig is
their long-cherished dream.

Besides this, the State Administra-
tion shouly start negotiations with the
neighbouring States of Kerala, Andhra
Pradesh and Karnataka for getting
the much-needed water for Tamil
Nadu. The former D.M.K. Adminis-
tration in the State was interested only
in propagating separatism and not in
procuring water from the neighbouring
States. 1 request that now the Central
Government should take the initiative
in this matter, ag Tamil Nadu is being
administered by the President.

During the great Dadhu year famine
100 years ago, as a drought relief work
the Tirunelveli-Koilpati railway line
was constructed. Now the Nellai-
Kumari railway line scheme, which
has been worked out with an outlay of
Rs. 22 crores, must be undertaken
forthwith with greater vigour and
verve. So far only 30 per cent of the
work has been done, This year only
a paltry sum of Rs, 73 lakhs has been
provided for thig work. I need not say
that this will be sufficient only to meet
the wages of workers and salaries of
the employees. If this work is to be
completed quickly, it must be taken as
a drought-relief work. This will gene-
rate employment fo those undergoing
uptold hardships on account of drought.

Before 1 conclude, I would like {o
stress the imperative necessity of
drawing up some permanent schemes
and programmes by the Central Gov-
ernment for saving Tamil Nadu from
recufring drought.

fith these words, 1 conclude,

SHRI M., RAM GOPAL REDDY
(Nizamabad): For the last 30 years,
Government hag been planning in a
scientific Way how to control floods and
to eradicate drought in the coumtry.
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But the difficulty is that people have
been destroying the forests very indis-
criminately, with the result that our
forests have been reduced to fifty per
cent. Also all the pastures have
been brought under the plough.
That is why, in the country these
floods are coming, even twice a
year in a State, and drought is also
faced, alternately, in the same year. 4T
do not want to create a panic by exagh
gerating anything. Our Chief Minis-
ter, Shri Vengal Rao, has sent a detail-
ed report to the Government of India
stating how the whole State is affected
by drought. This year there was a
breach also as was mentioned by my
predecessor,

My constituency ig a very fertile
areg ang it contributes every year cne
lakh tonnes of rice to the Central Pool
and one lakh tonnes of sugar besides
oilseeds and other things. This year,
on account of the failure of late nmion-
soon rains, the current crops of paddy
and sugarcane have not suffered much,
but all dry crops have been completely
lost; also, the future crop, i.e., adsali,
which is planted in the month of June-
July over 16,000 acres is adversely b
affected; the total investment on these
16,000 acres is roughly Rs. 10 crores,
and this money will go waste. The
people are feeling very much. The
demands from my constituency are
these: the whole amount which the peo-
ple have suffered may be recouped
either by the Government of India or
the State Government; if that is not
possible, the second alternative ig that
the interest on the bank loan muy be
waiveq and the amount may be recove-
red in easy instalments; if that is not
done, the capacity of the peasants to
grow paddy ang sugarcane next year
will be adver¥ely affected, next year
there will be no sugar season in my -
constituency, Nizamabad; the sugar
production in our State will be less by
one lakh tonnes. That is why, I am
bringing this to the notice of the Minis_
ter,

My suggestion is this. The Goda-
vari ang the Manjire are the rivers
which flow through my constituency.
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During the last drought situation, mr.
Shinde had sanctioned two lift irriga-
tion schemes on the Godavari in my
constituency. Now there is scope for
six more lift irrigation schemes. 1
would request the Minister to sanction
money immediately, so that these lift
irrigation schemes can be taken up and
completeq in two or three months. So
is the case with the entire country.

ere are so many rivers flowing in
thig country, and the water should he
lifted. Our Chief Minister has already
planned to have about 100 to 150 lift
irrigation schemes, but the finances in
the State are limited, and our Chief
Minister cannot take up more schemes,
That is why I suggest to the Govern-
ment of India to come in a big way.
Let us have a fina] solution for drought.
On the one hand water is being
wasted by being allowed to flow into
the ocean, and on the other hand our
flelds are starved of water.

Moreover, on account of the floods,
the best surface soil, which ig worth
more than gold, is being washed away
into the sea. A day may come when
3ll the fertile fields of India may turn
into a desert like Rajasthan. Already
we are seeing that the desert of
Rajasthan is advanecing. Our young
leader, Shri Sanjay Gandhi, has taken
up the programme of afforestation.

17.00 hrs. ..

The Young Congressmen have taken
up this challenge. But unless znd
until the Government comes in a big
way to plant trees and afforest fhe
entire country, these floods and
drought cannot be stopped. The Prime
Minister has been telling time and
again that the reason for these
droughts and floods is only deforesta-
tion. We would like the Government

to take netessary steps in thig dirse-
tion in o'big way.

w5t af ware (aferar) .
arta qamafa ff, saTad, dw e

TG 73T W @ Ffai gw wmea
MR wrag ¥ wwrfer & g
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T[T IF AW F o g a7 Wi g,
wgi #¥; A adl € | wRWITE F
q5a ¥ waw & arg wd of M 37
FRY WAAT TOT A T AT FT AqA"
q7 | 35% 912 57 5T Wi woa am
s § foss fr & wife 7df 4, g&fed
AT FA-A g7 48 HFT ¥ 43 A4
qr

IAT AW & qaT o gHRW ¥
yrzfas wimar § fascg ® &
afegi, wre-ag, w9, dafr,
Tray & afGa AITT T F 147
faa 21 z&i &1 afwar wiX miswAE av
fadta =1 ¥ warfaa gmr g1 s
gfg @ o st ow o ¥ g
wig ¥ 2| FT ¥ 9r fr afqs gzaim
& mar g en afwar 99 ¥ @R

. Y T A7 Wi A1 TS q=r 97 € A5

¥aefiary | wemir o g v o5
wfgws & wfes & afa z$ ¢ 1 awign
LEE C R AR SR TR AR e |
T 9 ‘afcq’ €T e arg F9wW
g=afTr Trwqr § =T g1 w0 47,
e 9 Srw & 787 97 Gar g |

gdr @eg agee-AwIT LW Iy
w1 5 1975 F q@ & gz Tar 41, W@
T 1976 & 1% ¥ TFLH §I% g1 740
2 | SEFY O FATG S HiT FE 9T
fadtq sy & T §, 7@t OF frerde
Fig FATET I A FiT AT F FLT A
BRI & AT ¢, SHEAY WL ESIT T
Eo

wagd ¥ fgaf w4 wro
Fo e TA A WIS A AT 7 WX
SR AT T G & HITA BT 3G W
9T | o Wfqad 4, 5 WA FFE
A § FT A A A TR W R
qr1 &fFT MEIE 9T o Fo TFe A
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¥ YA 9T T T ¥ W oy
T T w3y A i s,
W 10 g # A A g ar,
@ AT # fasiw @Y v 1 qwd forr F
drx aTw ¥ Paemrear <ar g dfeT wrf
STET TR EH O i
&) W R, a=gwr, wir o gt
U H FAAT QR  §, ww avogw
IR AT T &% & 1 w7 wry=r A7
THT ATPHO EVT AT GTE | W
THST aTF W7 eav wg¥ Taar savr
@ Tg i o7 Fasfir g s |
T A AT A W F § i

wn§ i Pk dqa # agdr 2,
W TG F AT I wgwT g §
fradt § 1 55 &ia & wiw oy, ety
NETYT THH) TIHT Ig ¥ T
T & | g4 X A FT Srer-<ariag 7
faar & | 91 O T T A qraf g
&1t 8, #9tfF o o Fraren) T FE
TG G & | 0T g FHET w7
FEA ¥ 1AL A F1E T A6
qrmbﬁ;ﬁwfrt{qfr.fﬁﬁfm
Sra A1, 5T ww 2, 2 i fT drw
wg‘r?rgrﬁtrlﬁ'ﬁ'g?ﬁfmﬁarzi
TaE a1 A F1E Sfaer qmarzy Fwv
w fagrear oifgd | gaer Q-fard
fear e & canifrr g W< oF-fogrs
W i Gt AdF g1 or <@ & e
ardt W gEr &

I AR AT ARG, e, qHag,
TRIYL F1 Fdr § | TG O A AT
& frad) &, sx¥ ge o AN ara
wr€ o, 4w a8 F1d w7 9% 7 @
qTAT @ | THY FETT F T T A 7 -
agr Y @ 41, v a= 3T fear
™ E
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FHIR I W F Qi dysed
T Hrww /7 i - e & A
ﬁrfwﬁmﬁa‘im&,&ﬁw
T8 7 frerd T oo aee g 1
W Fer 7o A @ T Trew 2 a-
TN TG v eT W 1w Afedi F @
e Ag0 g1 Y1 g §. iweE @g Wr
s AR T b vmw g

7 AT & Fs w10 Fo UHo W
¥ Aqe7 ¥ O wrfemdz Oy 732) a3 ot
17 L avaeg § A frafe 5 TR T
sTadt F Ifgw 4T awET FT gw '
o T W 3 O T Ao fawfedy
# dar a7 § A i W {av §, I9H
TEY IYATT FraT § AT RN |

SHRI P. K. DEO (Kalahandi):
Andhra Pradesh, Orissa and Punjab
are the three surplus States sg far as
rice produviion is concerned and
they contributed to the Central Pool
to a great extent. But this year, T
am very sorry to say that due o the
lack of timely rain and more particu;
larly, the most important rain of Sep~
tember which is so essential for the
rice crop, in the western districts of
Orissa and in some parts of Andhra
Pradesh like the Srikakulam district,
there is absolutely no water in the
paddy fields which have developed
cracks and the rice crop which we
expected to be 18 annag harvesting
is withering away and the entire field
which should have been lush green
by this time has started looking yel-
low. There is no flowering, nor pol-
lination. We do not expect even half
of our harvest.

This area witnessed the worst
famine of the century in 1966 when
the Prime Mimister herself visited
that area and saw the plight of the
people there, Because there was too
much excessive rain in the month of
July—there was a cloud-burst and in
one day thefe was a 183" rainfall—
all the comtour bunds were washed
away, people could not transplant
the paddy and the entire agricultural
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ations were put into jgopardgf. As
:p‘:amr of fact, the entire agncu‘:;
tural operations Wwere delayed an;
there being no rain in September, it
had its adverse effect on the harvest.

The Orissa Government has already
told the Centre that we are unable o
contribute even one grain this year
towards the central pOBI. UnﬂEr these
circumstances I most respectfully sub-
‘mit and Dr. K. L. Rao will bear me
out as he knows the problem of lhat
area, that small and medium irriga-
tion projects are not going to solve
.the problem because if there is no
rainfall in large areas and if there is
no rain in the catchment area, the
small irrigation projects and small
dams will not be filleg with water and
will not be able to irrigate the com-
mand area. So, we must go ahead
with major irrigation projects, As a
matter of fact, the Upper Indravati
project which will irrigate 5 lakh
acres of chronically drought-affectad
Kalahandi district should be taken up
in right earnest. It has now bean
cleared by the Central Water &
Power Commission under the 20 point
programme and now the inter-State
water disputes are solved. It is
pending before the technical advisory
c?mmittee of the Planning Commis-
sion and I hope this month it will be
cleared. We need resources for that.
At that time it was estimated that it
would cost Rs. 100 crores. Now every-
thing ha; gone up and under the re-
vised estimates iy will cost anything
hk.e Rs. 220 crores. Wherefrom will
;'bj;lnshngne” come? The dice of the
'World };:rmllmgz already been cas(l:, A
in the capital a:ﬁh” Coaky aIrived

: most respectfully
submit to the centre tha; they place
+this Upper Indravatj Drtojectybzfzre
t!l;m and try to get finance from out-
side or foreign collaboration pecause

it has a vast potential for

ment, develop-

There is a vast i

E_!auxite ore in that ma—qd:g;oa;m“f
hm} tonnes ore. 600 million tonnes in
Orissa and 400 million tonnes in
Andhra Pradesh. It ig probably the
8econd biggest deposit in the world,
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if not the biggest. There can be a big
electro-metallurgical complex thare,
All this will need 240 MW of electri-
city. The country will be benefited
by aluminium. The pumps will be
energised by this scheme to irrigate
fields. We will get water in &he
drought prone areas.

I respectfully submit to the Gov-
ernment that in the reviseq Plan,
at least they can make a beginning
with the Upper Indravati and the
spill over will go to the sixth plan.
It will not only benefit us but the
entire country will be benefited.

/ ('/_,’_’—
st §w wx T () Al

7Y, uFF AT § 5 aE S #
qifee) 5% 929w ¥ | 78 T wEaw
& o a1 F a AvET 5w w7 Agw
FTIRE | T 7 A0 7 ey
WIgAaTs §Tgd & g 919 ¥ 1T
w31 fr g ¥ 593 708 v oAy
1 2 faw 1 27 91w 312 &Y W AqAY
| UF A §1 @afeq | 27 |06 &
qrz WY T TS e atg AR
F Tz # war § A ga oAl §
Y AT FAT € 7 faar o
wrew g e de gt
FT @ ¢, ¥ el Trgdt § agi Gav
Y & A AT defvcew ¥ ¥ woAr
T ST TS FEF 7A7C gr
ot e fafaeet 7 fom faar & 3w
NI Y wE g R E 1 IR A
formr fe =07 gt F T s
2 f& oY fomely Sy mamm s
S AT &' 93 faerg e wrar S
AT qE TAAT &1 KGA>T A STAAT |
gafag ag aa g WY & | W9 S
W & g, ¥ Frar § W sw T §
W 7 T EER qE WA
F | g W F T I I FATE ?
SIT Y TOE JO F SEAT , ATOW
o A @, OF &Y g Sl @ 5w

/

A

o~



159  Flood & Drought

[ garwez =mm]

efr g orgsri sar eIt war
W 27 JI& F 02T 4G I8 T& 77
wHd g agiqar g wgian 3 ? g
wdt am aifax frafag ffr s
foweq wEAT www § ts G
Toar 1 & wzar g fs Tefis1 2 Afsg
g ufgF 1 ¥ ToT OGd &9 aF
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SHRI S. P, BHATTACHARYYA
(Uluberia) : Mr. Chairman; Sir, the
problem, of ileod and drought is not
a problem, of any particular State,
but of India, as a whole, It is only
accidentally - that there ijis mnormalcy
throughout India; the general feature
ig that there is excessive rainfall in
some areas aad less rainfall in others.
The solution for this should be that
the excess water in an excessive rain-
fall area or in a flood-prone area is
reserved for the dry season. Suffi-
cient starage must be created for it.
That is the first thing to be done.

Next, we should control the rivers
along with  having. afforestation.
Without this, we cannot normalize
the rains, drought or floods. This pro-
blem can be solved, because we have
got the Himalayas in the north, We
have got a regular monsoon which no
other country has. Still we are suffer-
ing; and is it not an aspersion on any
civilized nation? It_.is also an asper-
sion on us. This must be taken
seriously.

In China, after 1849, they have
turned their Rivers of Sorrow inio a
River of Plenty and Happiness. They
have fully controlied the floods. They
have penetrated -the . mountains and
they are self-sufficient in foodgrains.
They ‘have got sufficient stocks. Their
agricultural land is less compared to
ours but their production is much
more than ours. Why this difference?
In our country, the government nas
got sufficient number of scientific pro-
jects; but .where. is the money? The
State Government has no money. The
Central Government has got other
things to do. They cannat give money.
Byt -how has China solved the prob-
lem? By radical land reforms, they
have encouraged the initiative of
their 80 crores of people. Those peo-
ple have solved the food problem of
their areas, in their own interest.
There are. 50,000 . communes. They
have _-solved -the foed - problem
thmughout their country. That being
80, why should our people suffer and
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7 should solve the prob-
ls;;:vit: aY'rzlcliicdl manrer; and for that
purpose, the labour 'pow!r_ f)gdm.vilt'
human beings should be utmz: -
can be done by radical land TE orms.
1y’ serious about it

1f you are rea
youycan take to that course. If we can

do it peacefully, it is very good; put
if we cannot, we must solve the
problem somehow. It is the govern-
ment’s responsibility to take mea-
sures for solving the problem. It ig a
serious problem. It is no use asking
for money. We must have a total
perspective, for the so‘lutior! of the
problem. We must have the initia-
tive of the masses, that is, of more
than 40 to 50 crores of people in the
rural areas. Theiy manpower must be
utilised to solve these problems of
drought and ficod. The scientific aids
are there; the scvientific knowledge is
there. But, at present, mostly the big
land-owners and profiteers are mak-
ing money ocut of these drought and
flood situations. They give loans to
the poor suifering people to get more
in return, whether it is drought or
flood. In this situation, the problem is
a very serious one agnd the Govern-
ment should seriously consider it.

SHRI KARTIK ORAON (Lohar-
daga): Mr. Chairman, Sir, it is unfor-
tunate that our country has always
been subjected to floods of late more
often than before.

The hon. Members have said that
this time, t‘here has been an unprece-
dented flood or an unprecedented
drought. Every time, it is said that it
is an unprecedented flood or drougnt.
But nothing has been done to stop
flood or drought. Every year we go
on saying it. In fact, this year also,
there was a flood. In north Bihar,
there is always a problem of floods.
But this time, even in south Bihar,
there was so much flood that many
bridges were washed away and many
houses collapsed. Many dams were
blown off. Whz2n the dams were blown
off, all the snakes went into the river
and the tribals and others who were
crossing the river used to he beaten
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by the snakes. Many pe_op]e lost Qhe‘:r
lives. 1 personally think that the
Bihar Governmeni is not very much
aware of the flood gituation in 2Uur
area and therefore, they are perhaps
not very'mindful of giving any com-
pensation for the damage caused in
our area.

Drought is the way of life in our
area. We are always in the grip ot
famine. But so far the Gownmenlt of
India or the Gnvernment_ of Bihar
have never paid any attention to ihe
famine or drought gituation in our
area. Nothing has been done. As my
hon. friend, Shri Shankar Dayal
Singh, said, Maharashtra and other
States get a lot of funds for the
flood and drought situatmns: Bt{.t
Bihar has been Very unlucky in this
respect because they do not ggt any-
thing in proportion to the losses sus-
tained by them either due to the
flood or due to drought.

1 think it is high time that the
Government of India give a serious
thought to the flood control and tr¥
to divert the water of the Ganges io
other channels ang make the maxi-
mum use of water resources. We were
thinking jn terms of taking the water
from the Ganges to the Godavari and
we were perhaps contemplating to
spend about Rs. 2500 crores spread
over a period of 15 years. I would
request the Government of India to
have a general survey of flood situ-
ation in the country and prepare a
master plan for the flood control in
the entire country. We are not gain-
ing by taking short-term measures
and finding temporary solutions. We
are losing every time whatever money
is being spent on these things. If
we think about having a permaneant
solution, the amount of money involv-
ed on that will not be much,

One thing is certain that so far as
drought vcituation is concerned, the
people are always in the grip of the
fear of drought, Even when there is
no drought, they start crying that
there might be a drought.
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are worried when there are no floods. '
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SHRI BHOGENDRA JHA (Jaina-
gar): Regarding floods and drought, 1
would not like to deal with the tem-
Porary relief aspect because many
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Members have emphasised it. It has
become a perpetual problem for many
parts of the country, wvarticularly
floods and drought in North Bihar and
drought in Rajasthan and other areas.
Here I would like to emphasize on
some durable solutions for this pro-
blems.

The genesis of floodg in Bihar is that
those rivers which bring water from
the Himalayas cause floods; and those
very rivers drain out the water from
the fields and cause drought also. We
have trieg earth embankments. Even
if the embankments are strong and
durable, which they are very seldom,
the water course will not change from
south to north, water comes to south
in a more concentrated way and the
Ganga 1= over-flooded and invades the
south, That is why in the meeting of
the Central Ministry where the De-
puty Minister, Shri K. N. Singh, and
many officers were present, I had, un-
fortunately, predicted that the floods
woulg come to the south. And it
happened unfortunately; we had a
virtual deluge in Patna. Once that
was there, some people like us felt
that Government would aow make up
and think of a permanent solution.
But the solution found was that Rs. 17
crores werg provided for earth em-
bankments to protect Patna. This
huge amount was not a minor tempta-
tion for many politicians, engineers
eng contractors. Again, this year
there were floods in large areas mr-
ound Patna. Our fear is that, now,
every year, this tantalysinz appetite
for easy money will bring in devas-
tating floods, sometimes from the
south, sometimes from the west, some-
times from the north and sometimes
from the east. This is u national
crime. The earth embankments may
provide a temporary relief, but limit-
ing ourselves only to earth embank-
ments has given rise to this national
crime. Ip Darbhanga town last year,
more than Rs. 1 crore worth of em-
bankments were made. The construe-
tion of embankments was so timed as
to collapse with ‘e coming cf the
floods. The floods -were delayed, but
the collapse of the embankments
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coulg not be delayed; without the
floods, they collapsed. Now, enguiries
are going on. But we know what will
happen. That is the tragedy. Now,
the floods mre travelling south. What
is the solution? There is a solution
which is technically feasible and pra-
cticable, but unfortunately that is not
being implemented because of the
vested interests of politicians, engin-
eers and contractors in temporary re-
lief works.

Pandit Jawaharlal Nehru was seri-
ous about it, and he personally got a
survey made. In 1850, Barachetrs
dam project over the river Kosi was
prepared with a capacity of 18 lakh
kilowatts of power. In the 20-point
Programme, the Prime Minister has
put a target of 26 lakh kilowatts of
power for the whole country, whereas
this project on the Kosi alone can
give 18 lakh kilowatts of power. It
can irrigate 38 lakh acres; it can com-
pletely eliminate floods and it will be-
come navigable upto Barachetra. Si-
milarly, Sisapani Barrage over the
river Kamla and the Noonta Barrage
over the river Bagmati can comple-
tely eliminate floods and drought for
the whole year and can ensure power
not only for Bihar but also for the
rest of the country.

Why was this not done? I am
quoting from = note received from
Shri C. C. Patel, Additional Secre-
tary, under his letter dated 11th De-
cember, 1975. It says:

“The construction of the high
dam was postponed to a later stage
as at that time there was no mar-
ket for the huge block of power
and stored water wag not 1equired
for irrigation.”

We have been experiencing power
shortage in the country and this is
the report of the Government of
Bihar that this power, 18,000 KW
cannot be utilised. It is like saying
that as T have got my belly full of
mangoes, you should not plant a
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mango tree. One must realise that
the ‘mango tree will give fruits only
aﬂ:ef four years.

The Bihar Government had consti-
tuted in January 1974 the Kosi Board
of Consultants and in their note dated
14th September, 1974 on the desira-
b:hty of construction of a storage
dam at Barahkshetra on Kosi river,
they said:

“The Board feels that the time is
now ripe to take up the Barahkshe-
tra dam project in hand. The pro-
ject would give a positive solution
to the silt problem, being upstream
and downstream of the Phim-
nagar Barrage. This project would
alsp effectively reduce the highest
peak floods to safe limits.”

This is the official opinion. They
also said that the project will now
be economically feasible. They also
said that the hydro power would be
a boori to the region. They also
suggested that further investigations
of this project which is of national
importance should be entrusted to the
Central Water and Power Commi-
ssion, as they hag carried out the
investigations for the earlier 1950
project also.

With regard to Gandak project, &
major part of the canal construction
has been completed and I feel that
some dam has to be constructed
where Sapatgandaki is formed, so
that this is tackled at the source it-
self ang the floods are avoided. When
it is technically feasible and is desira-
ble. we cannot understand, why this
is not being done. As 1 said, this
House should put a stop to only
temporary things, because that is a
national waste and it is a crime agains
the country and the people.

When I reag of floods in Madhubani
and by the time I reach Samastipur, the
floods have already reached there.
They are receding from Darbhanga
and there is drought in Madhubani
and Sitamarhi. For these things, some
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permanent solution has to be though§
of. Whenever there is 2 flood, wé
want temporary measures and tem-
porary solutions, and later on torzds
about that. The Ministers are there,
the Government is there and the ex=
perts are there and they must try to
find out permanent solutions. If they
do not do it, it is a crime against th‘l_
nation. :

I am ashamed of asking for Rs.
fifty crores for Bihar, because I am
certain at least Rs. thirty crores will
go down the drains and only Ra.
twenty crorgs will be utilised.

I R
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maﬂ%mmml
|

mﬁﬂ&g{mmm
g STRW F@IT X 300
FUT WT & T IW |IET ST
T TeR F oo Wl ot

Flood & Drought KARTIEA 14, 1898 (SAKA) Situstion (Disc) 178

FroT F WK FEW TR &l 2
za ¥ aww mﬂmz
fr z@ at ¥ SO RW § aw
N Awx ¥ o oY SO el wER
I ¥ fegeT ¥ ov wguad e

g f1, 9§ § T wawE
guT 4T | vyl gl Aledt §
#< famd &, o ¥ feli ¥ ot @1
W G A AT, W ¥
= = afeqi ot amy wy &
F BR ¥ w1 § W o ar ag
wi¥ & & wgar § fw o afed
ﬂgﬂﬁﬁﬁm{fr

& wgar g % & & W w7
qIEYT FT WG |

T W s afeqi ¥ fei
mmmﬂ@m&“



179 Flood & Drought

[ &2 fee)

-

AT & HFW 7 qAW, W TE B
aEqr & XA wTfE¥ | A @A
TR § FEWXL qF AT TG |
it & frdgr s an

SHRI M. SATYANARAYAN RAO
{Karimnagar): Because of the
<drought situation in the south, parti-
cularly in Andhra Pradesh, a grave
situation is Prevailing. Recently, 1
had been to my Purliamentary consti-
tuency ag well as to other parts of
my State. There I met hundreds of

poeple who told me what their
dfficulties were because of the
drought.

The peculiar situation this year is
that since about 30 yemrs for the first
time in the month of July the rain
was very heavy. The rainfall was not
only heavy but timely. Thinking that
there will be sufficient water not only
in the tanks but also in the wells and
other projects, the agriculturists have
cultivated almost the whole land
which is in their possession. In culti-
vation they have invested a lot of
money. They have grown commercial
crops. Dry crops are also there. Pa-
ddy and everything is there. But,
unfortunately, what happened since
the 1st of September is that there is
no rain at all. Since about 2 months
on account of lack of rain they have
suffereq and all crops including the
commercial crops, paddy and every-
thing are completely gamaged and
they are in difficulties. When I saw
their faces, I was very much peined,
I tell you. You know the difficul-
ty of the agriculturists because you
are one of them. After this emergen-
cy if at all any section is affected, it
is only the poor peasants. It is only
the agriculturists who are affected,
not others. The employees, the tra-
ders, the industrialists and even poli-
ticians amy all happy. But these peo-
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ple aré the only people affected.
‘Whatever they produce, they do not
get remunerative prices and when
this kind of a situation prevails, they
also suffer. This i the situation that
§s prevailing in our country, parti-
cularly, in the rural areas. I am
gorry to say that the Government is
not doing anything for them. 80 per
cent of us represent them here. We
are all~from the agriculturist com-
munity. Even then we do not re-
present them effectively. Whenever
We represent we are dubbeq as land-
Jords, Kulaks and what not. This is
the situation. I think the Central
Government must provide whatever
amount is required by the State Gov-
ernment.

In Andhra Pradesh, in spite of the
peculiar situgtion prevailing over
there, our Chief Minister is very
kind. He is asking people not to
raise hue and cry. He says that he
will approach the Central Government
and will request the Prime Minister
to see that something is provided so
that the difficulties of the poor pea-
sants are mitigated.

18.00 hrs.

Today about 40 people met the
Prime Minister and submitted a me-
morandum in regarg to the drought
situation in our State and requested
for the sanction of Rs. 50 crores so
that the projects which are incom-
plete can be taken up by our State
Government.

We have got very good rivers. Re-
cently, our Chief Minister rightly
deseribed our State as the State of
rivers. We have got beautiful rivers
Godavari, Krishna, Tungbhadra,
Vasudhara, There are so many rivers.
Inspite of these rivers we have not
been able to take up the projects. We
hag taken up projects like Pocham-
pad project, Nagarjuna Sagar, Soma-
gilla project, Srisailam Project,
Vasudhara project. But they have not
been completed because of lack of
funds.

. |
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We approached the. Central Govern='

ment to sanction the requisite amount
as these projects wouid not only
gerve Andhra Pradesh but they can
serve the whole country also. Last
year and before that also the country
wag in difficulties and we were im-
porfing a lot of foodgrains from other
weountries. At that time Andhra Pra-
«desh was the only State which came
‘to the rescue of the whole country.
It is described as ‘annapurna’ of the
country. f the projects which have
been, undertakens by our State Go-
vernment ... j/

MR. CHAIRMAN: Your time is up. /

SHRI M. SATYANARAYAN RAO:
“‘Oh God, so soon.

If the Central Government gives
the amount, whatever is required,
after completion of the vprojects the
State will not only feed itself but
also the country as a whole. The
-Central Government must come to our
rescue in the interest of the country.
We must be provided with this
amount. We are experiencing diffi-
culty. :

MR. CHAIRMAN:
Prasad Verma.

(Interruptions)

Please do not shout. I cannot do
favour to you. I have zZiven you five
minutes. I am giving five minutes to
each member.

SHRI M. SATYANARAYAN RAO:
I am sorry to remark, whenever you
speak you take ap hour, but you do
lnot i:.llow other Members. This is

MR. CHAIRMAN:
Prasad Verma.

SHRI M. SATYANARAYAN RAO:
I shall point out when vyou speak
next,

MR. CHAIRMAN:
Prasad Verma.

Shri Sukhdeo

Shri Sukhdeo

Shri Sukhdeo

SHRI M. SATYANARAYAN RAO:
“What is this? T have not spoken any-
Ehing. This is very bad.
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MR. CHAIRMAN: Wait 5 minute.
It is known to the House that there
are large number of Members on the
list. The House decided that every-
body should be given five minutes.
Even then all the Members will not
be called. To show protest against
the Chair and to utter such language,
with such shouting is not desirable.
I am not doing any favour to any-
body whatsoever. I am giving five
minutes. I will not given a minute

less.
(Interrupfions)

MR. CHAIRMAN: Please hear, do
not shout. Please hear. /

. SHRI M. SATYANARAYAN RAO:
You also shout whenever you are
here.

/ (Interruptions)

MR. CHAIRMAN: You are showing
disrespect. 1 will have to report this.

SHRI M. SATYANARAYAN RAO:

I do not care.
/ (Interruptions)

MR, CHAIRMAN: Let it go on re-
yas to what he is doing.

SHRI M. SATYANARAYAN RAO:
You show arrogancy. We are affected.
Everbody is affected by this. You

think yourself a great man, You do
not deserve to be in the Chair.

MR. CHAIRMAN: All this should
go record.

SHRI M. SATYANARAYAN RAO:

/ ‘Le/ go on record. I am not worried.

MR. CHAIRMAN: Shri
Prasad Verma.
{(Interruptions)

Sukhdeo
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SHRI N. SHIVAPPA (Hassan):

Mr. Chairman, Sir, famine and
drought are not new to this country.

Speaking for our State, I was
asked by Members of Parliament
from Karnataka to Jead a team of 12
Members to lock inte the scarcity
conditions in Karnataka. Omly
Karnataka State, this year, has been
fully isolated from the railfall map
of this country. If I have to explain
al] the misery of the people of my
State, it will take a long time and 1
will not do it. But it is an admitted
fact that the unfortunate condition of
Karnataka is that there is no water in
tanks, no water jn wells, no crops and
not even preliminary agricultural ope-
rations have taken place, If at all
some preliminary operations had
taken place, due to the subsequent
failure of the monsoon or inopportune
rail:f, the crops withereg away. Coffee
which is an important foreign ex-:
change earner, exporteq to the .inter-
national market from Karnataka has
'withered away, Cocoanut, nrecn’ and
Sugarcane have withered away, The
loss to both rabi ang kharif crops
due to the failure of raing is unima-
ginable. On this matter, we submitteq
2 memorandum to the hon. Prj
Minister, our beloved leader. SLT;:
Was very sympathetic and she
hwﬂhghmdamnﬂﬁ\ve
are ‘happy about .it. We also -met our
Agriculture and Finance Ministers

KARTIKA 14 1898 (SAKA) Situation (Disc) 186

and they are also sympathetic. So,
we have no grouse. But until and
unless the Chief Ministers write a
letter to the Centre, the Centre is
not in g position to send any team,
first or second. That is one bottleneck.
Secondly, the Chief Ministers—whe-
ther it is due to political or admini-
strative or other reasons best known
to them—are thinking that the
money that the Centra] Government
is going to give to meet floods or
famine is only the money that iz go-
ing to be given from the next plan
allocation and it is not any money
of the Central Government which it
is giving. I am unable to understand
why the Chief Ministers have been
made to have this kind of view. Why
does not the Central Government
have a special reserve fund for flood
and famine? I request the Govern-
ment to call the Chief Ministers of
all the States and tell them that they
have to review the old regulation
made by all the Chief Ministers re-
garding the Sixth Finance Commis-
sion’s recommendation, Without
correspondence, the Centre wil] not
send g team. Without separate allo-
cation of money, the States cannot
cater to the needs of the people. So,
the people die and the cattle die. 20
per cent of the people of Karnataka
are have-nots. They get 40 P to one
Tupee every day. 20 per cent have 5
acres and less of land. They are small
and marginal farmers or agriculture
labour. What would be the fate of
these 40 per cent if sufficient work
is not given? For that, sufficient am-
ount has to be earmarked. For a
hungry elephant, if 6 paise worth of
buttermilk is given, wil] it be suffi-
cient? When Karnataka Government
wanted Rs. 21 crores, the first team
estimated the requirement at Rs. 7
crores and the actual amount releas-
ed was just Rs. 3 1/2 crores! Now the
minimum need of Karnataka is Rs. 50
crores.

I have some proposals which I sub-
mit to the government through you.
All irrigation projects under progress
which are going to be commissioned
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shortly if channe]l works are com-
pletely done within a short period of
six months like Hemavathi, Harangi,
Krishna, Ghataprabha and Kabani,
must be completed. If that is done, a
minimum of 5 lakh acres will be irri-
gated and people will get permanent
relief. Secondly, minor irrigation
works should be augmented by allott-
ing sufficient money. Thirdly, open
well irrigation has to be take-n up.
This will create a lot of labour po-
tential for the poorer sections. It will
also tap underground water as an
eternal solution for the famine. Fa-
mine is in our daily life, Indian
agriculture is a gamble on the mon-
soon. I request the Central Govern-
ment to send a second study team to
Karnataka. The whole State, all the
16 districts, all the 120 talukas, gre in
the full grip of famine. People have
no money; they have no food. They
even do not have the capacity to pur-
chase food. Cattle have no fodder.
Polluted water is being drunk by the
people. So, my humble request
through you to the Government is
that kindly relax and make flexible
the old bureaucratic procedura] as-
pects so that we can have control over
drought and floods in all parts of the

‘/mtr:f

SHRI K. MAYATHEVAR (Dindi-
gul): In India, we are having drought
in certain areas and floods in other
areas. So, the drought and floods are
the twin problem of India which have
become insuperable, Almost all the
Members unanimously put before the
Government permanent and long-term
solutiong to control floods and drought
situation.

For centuries, our forefathers great
economist, politicians and others have
been demanding the execution and
implementation of the Ganga-Caveri-
Cape Comerin Project. If this project
is completed, I hope, there will be no
drought or flood situation in India.
This will solve the problem of drink-
ing water and we will get enough
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water for jrrigation. The unemploy-
ment problem will also be solved to
a great éxtent, ‘This will be one of
the important projects from the ma-
tiona] integration point of view.
Therefore, we want that Ganga-Cave-
ir-Cape Comerin Project should be
taken up ag soon as posgible, - The
World Bank has accepted this Project
in principle and they have provided
Rs. 2000 crores for the implementa-
tion of this Project. 1 do not know
why our Government is not undertak-
ing this project immediately, I am
sorry to say that this important point
has not found place either in the 20-
Point Programme or the 5-Point Pro-
gramme of the young gentleman, Shri
Sanjay Gandhi. I suggest, let it be
the 26th point in this Programme.

In Tamil Nadu, Ramnad district is
a chronically drought affected area
from time immemorial. Another Jis-
trict, Madurai, has also been affected
due to continuously failure of rains
for the last five or six years.

There is now no drinking water in
my constituency of Dindigul, as well as
in the Mudukulathoor area of Ram-
nad. I request the Government to
grant more and more of loans. Gov-
ermnment of India have granteq Rs. 7
crores as loan for drought relief
work. This gmount, for Tamil Nadu,
is nothing but a small popcorn given
to a hungry elephant. Not less than
Rs, 50 crores should be allotted to
Tamil Nadu to enable it to cope up
with the very grave situation which
has arisen there and to save the poor
villagers, middle classes, working
community and the down-trodden
people. The rivers in the Tanjore
district which is the producing cen-
tre of paddy, have dried. The rivers
in Tiruchi, Madurai and Tirunelveli
districts have also become dry. There
is no production of rice. We request
the Government of India to include
the problem of river waters in the
Concurrent List. That problem hag
to be solved by the Government of
India. It should not be left to the
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State Governments. This item has s0
far not been included in the Central
List, or in the Concurrent List.

I appeal to the Government of India
to take up the problemg of Cauvery
waters as also of waters of Godavari,
Krishna and Narmada. Drought con-
ditions are prevailing throughout
Tamil Nadu, except in Madras City
and Chingleput. The farmersg are not
producing any crop at all. Govern-
ment is taking drastic steps to loans.
They are going to recover the loans
by impounding the cattle and taking
away agricultura] implements. I re-
quest the Government of India to ins-
truct the Government of Tamil Nadu
and all the nationalized banks not to
recover loans taken from government,
banks and societies. The Centre
should also instruct the Government
of Tami]l] Nadu not to collect land re-

venue also t\lyyear.

SHRI N. K. SANGHI (Jalore):
India is basically an agricultural
country. We are having various types
of climates all over the country. We
have drought somewhere; ang some-
where we have floods, In fact, this is
a perennial problem. The problem of
the States has already been discussed.
Members have narrated how people
have been affected. The difficulty
today is that drought and famine are
treated like an orphan child. The Cen-
tral Government unfortunately thinks
| that famine and drought conditions are
State subjects and that it can wash
off its hands, We would like to know
from the hon. Minister to tell ws
when he replies to the discussion a;
to what is the stand of the Central
Government.

I

Before the 5th Finance Commis-
sion's recommendations were there
out of the outlay in this Tegard, 25‘
per cent was to be contributeg by
State Government; 25 Per cent by the
Centre anq the remaining 50 per cent
was given as loan to the State Gov-
ernment. This is how the State Gov-
ernments were able to carry out their
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relief works. After the Finance Com-
mission’s recommendations, the whole
pattern has changed. There is no
contribution from the Central Gov-
ernment. They say that they have
given the States a 5-year outlay.
There is a divisible surplus which is
divided among the States. The States
can only have an advance from this
surplus, according to their individual
share, and thus fight these calamities.
I would like to ask the hon. Minister:
is this a reasonable situation? If we
do not find a permanent solution to
fight these droughts and floods, how
do you expect the States—whenever
these problems arise whether in the
North, South or elsewhere—to tacle
these problems? This is the purpose
of our discussion in the House, The
Central Government must think of a
via medig for providing better imple-
mentation and for giving financial
asgistance to the States whenever
such calamities occur. These floods
and droughts occur in different parts
of the country. In some States they
may occur once in 3 years; and in
some others, once in ten years.

Rajasthan, as you know wvery well,
bas been perennially a droughi-prone
area. The people living there have
been used to droughts. They have
been leaving Rajasthan during drought
periods and migrating to neighbouring
States and then returning to their
homes after the rains during the win-
ter. In the last three years, instead of
drought, we are having floods in Raj-
asthan. In 1973-74, we had heavy
floods. Food had to be dropped by
helicopters like Bihar and Orissa. We
bad a similar situation in 1975 and
also in 1976.

The whole topographical and clima-
tic conditions of Rajasthan seem to
have changed. There has to be some
explanation given for this change by
our scientists as to why this change
has taken place. In Rajasthan, we
have not grown trees or taken up any
other natural development works. We
Were having no drinking water. Now,
the gituation has changed. There
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should be some explanation _for it.
According to laymen, it is possibly
because of the atomic blast at Pokha-
ran and that might have affected the
climate. But the hon. Minister should
give an explanation for this. 1Ig ‘it
that in Rajasthan there may be an-
other spell of drought? We should have
a proper scientific investigation into
the change of climate in Rajasthan.

During the last rains, Jodhpur city
with a population of 400,000 people
was cut off from the roads and the
railways. Both rail lines were bresch-
ed and the roads were washed away.
The city became an island wilth no
communication. Jodhpur was cut oft
from Jaipur, the capital of Rajastham.
There was no means of communication
for a few days. This was an unpre-
cedented situation, unknown in his-
tory. The hon. Minister will have to
give an answer to that.

The Rajasthan Government has al-
ready sent a memorandum to the Cen-
tral Government indicating that 390
villages were affected, 4 lakh persons
were affected, 13,000 houses were
damaged or destroyed, cattle worth
Rs. 1 lakh was lost, crops worth Rs.
2.50 lakhs were damaged and a loss of
Rs. 12 crores occured due to damage
of bridges, roads and dams. This is
the situation in Rajasthan. 1 do not
come here to ask for more finances.
The State Government has asked for
Rs.. 18 crores as a financial outlay to
meet the situation.

‘We have a project like the Rajasthan
Canal. It is known to all of us that it
is a national project. ] am sure, both
the Central Government and the State
Government are very keen to complete
it. It was to be completed in 10 years.
Now, it is spread over to 25 years. The
cost outlay has increased from Rs. 200
crores to Rs. 500 crores. The Raj.
asthan Canal project is a very im-
portant project so far as defence and
strategic matters are concerned. Dur-
ing the . last two Pakistan wars, we
have sesu that our forces could not
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cross their canals, like the Ichogal
canal of Pakistan. They proved to be
natural barriers. The Rajasthan
Canal, when completed, will also
prove to be our maginot line. So, this
has to be considered from the defence
and sirategic value besides its econo-
mic value.

1 can give you a number of exam-
ples. But the time at my disposal is
very short. I can tell you how this
Canal will help us, in the matter of
our defence strategy. This Canal will
help in increasing our population on
our border. We have seen in China,
Sinkiang, Soviet Russia and Mongolia
how- they have increased their popula-
tion by such development works. I
would request the Central Government
to take over the Rajasthan Canal pre-
ject as a Central project and that it is
completed on a war-footing so that
when it is completed this will help us
to fight this perennial problem of
drgught and flood.

SHRI ARJUN SETHI (Bhadrak):
Mr. Chairman, Sir, the country of ours
is a land of many paradoxes, pcverty
amidst unexploited riches of nature,
recurring floods amidst chronic
drought. While a severe crought
gripped the States of Orissa, Karna-
taka, Tamil Nadu etc, this year,
scorching lands and crops, drying up
tanks and wells, parching the throais
of large populations scrambling for
drinking water, the States of U.P.,
Bihar, Punjab, etc. were visited by
furious floods of unprecedented magni-
tude in living memory.

As we all know, Orissa is visited in-
termittently by droughts and floods
over the decades-and the losses over
the years have been colossa] and, per-
haps, more than what it would have
cost to finance a plan of flood control.
In the current year, serious crought
condilions are developing in a consi-
derable area of the State due to
erratic rainfall particularly the un-
precedented dry spell persisting since
about the second week of September,
1876. Disconcerting reports about the
situation are now being published in
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the local daily papers. However,
much credit must go to the State Go-
vernment because even during the
Puja holidays, the State Government
deputed very senior officers to the State
to make an on-the-spot assessment of
the situation in all the 13 districts of
the State and on the basis of their re-
port, the Government have taken time-
ly measures to combat the situation.

But considering the vasiness of the
areas, the percentage of population
affected and the magnitude of the pro-
blem it creates as days are passing by,
no Sfate Government can meet the
challenge satisfactorily without the
help of the Central Government. The
anticipated crop loss of paddy, millets,
maize and ragi, it is reported, will be
as high as 40 per cent to 50 per cent of
the total production in the State. The
Rabi Programme could not be planned
out by the average cultivator because
of dearth of moisture in the soil. The
inadequacy of rainfall has affected
storage in reservoirs of major, medium
and minor irrigation projécts. The in-
flow of water is very inadeugate in
Hirakud and smaller projects are show-
ing signs of drying up and may not be
useful till the next monsoon.

In this situation I appeal to the Cen-
tral Government to send a Central
T_eam‘ I am told that they have de-
cided to send a Central Government
Team to assess the situation in these
chronically drought and flood affected
masil?heoﬁssa to prevent a worsen-

O situatj i i
el plac:m which is threaten-

A]:fart _fmm these temporary measu-
res, it will go a long way towards tid-
ing over the present situation and also
towards helping the people of Orissg,
if the Centre takes Uup a project like’
tl;edSubemaekha project,
glad to know that the Sta
ments of Bihar and Orisga ht:v:; ::2&
to implement thig project but from
where can they get the money? 1t
El:ould come immediately from the

ntn_} S0 that this major chunk of the
@rea is saved from famine.

24 Ls—

I am very

There is also another major pro-
ject—the Bhimkunda project—which
has been pending for five or six years
with the Central Water and Power
Commission. My appeal is that unless
this project is taken up immediately,
the chronic problem of droughts in the
Sy of Orissa cannot be overcame.

MR. CHAIRMAN: Through the
cooperation of the Members in net
taking more than five minuies each,
we have been able to cover most of
the Members and now only eight are
left. The whole Bill has been finished

yne-and-a-half hours.

AN HON. MEMBER: You may call
these eight Members also; all the

\?U are not here.

MR. CHAIRMAN: Most of them
are here. If they take five minutes
each, it may take about an hour more
—and the Ministar’s reply is also there.
So I am prepareq to give four minutes

eachs’

\/ch wrfry Ao Haw (wezr):
avmfs nghen, T 3§ 0 qre
¥ gwifee gu % faere Fav ag
FT WWTT THT FAZT ITITT @ q@H
Fo1 arg AgF o1 oY | ghAAT 2T
fazre | @13 o e o, e
g8 arx & =PEw fagre @@ ¥
gqutfas gur §, foa & g7af @
# wfg g & W7 aga afrE=qr
ATA-F-ATe & AFAA G 3150
g 7 fF e A7 @ § e
gz & w§, AWM ¥ FH-AAS
T F T | pa IF &7 Wl
Y wae N Ford g% et ¥, K
wgear § f& aTwT & wT @&
ate srAr Fifed | Y & Tuwm &
fodr dta, @tz garfe &1 sa fom
w7 qfF & A B A JOrE
qft &7 A% AT FAoF FAF
T g, amEe & qifid f& s &
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SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Mr. Chairman,
Sir, we are passing indeed through a
very critical time having floods and
droughts engulfing half of our sub-
continent. Here in this connection 1
want to point out that Government of
India should take help of ‘he space
scientists to know as to when a flood
or a drought would occur.

Sir, it has been invariably experi.
mented in Colarado in the USA, USSR
and Japan that the space scientists can
very well know upto one year before
as to, when a flood or drought will
affect the cougtry. Not only with the
help of ‘the spape _scientists can we
immediately gauge the magnitude of
devastation it also we can assess the
accurate damage. I would like to
quote a space scientist in this respect:

“It would be able to assess the
damage caused by floods immediate-
ly after the flood has o>curred
whereas aerial assessment of the
.damage might take days and weeks."”

The Indian Government has patronised
spage research department and, I think,
we are second to none in the way we
are progressing. So, we should not
lose sight of this important factor:
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Sir, Mr, Battacharyya of the Opposi-
lion party was speaking about China
as to how they have been able to con-
trol the floods. It is true that Pandit
Jawaharlal Nehru sent a delegation
to China to study as to how through
voluntary labour a mighty dam had
been constructed in a few months
time which would have otherwise 1aken
many years. But then, Mr. Chairman,
we must remember that China is a
regimented society and the people
there have been coerced and forced to
work., In a democratic gociety like
ours we should appeal to the people
to give voluntary  labour. 1 must
thank Mr. Sanjay Gandhi for giving a
lead in this direction by appealing to
the people for voluntary labour for
developmental projects. If I may quote
an economist even within the coming
fifty years India's problems are going
to be so vast that we will not be able
to tame the rivers far less construct-
ing the mighty dams, reservoirs and
such other things with Government
resources.

Mr. Chairman, Sir, now I come
to my own constituency where the
river Subarnarekha has been causing
devastation not only in Orissa but
also in Bihar and West Bengal. I rust
thank the Prime Minister, who by her
leadership has initiated 'a process of
inter-State negotiation to solve the
inter-State water disputes and may I
quote Hindustan Standard of 1ith
September where it has commended
our Food and Agriculture Minister:

“The Union Minister of Agrieul-
ture and Irrigation, Mr. Jagivan
Ram, hag initiated a welcome trend
in inter-State relations by persuad-
ing Chief Ministers to settle these
in water disputes amicably.”

It is a very welcome sign, but as far
as Subarnarekha dispute is concerned,
the signature of the West Bengal Chjet
Minister is still wanting. Unless it jg
done, this entire process of inter.State
negotiations will end in failure aj
though a reservoir has II:I.Qt been eop..
structed to reduce the discharge from
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4 lakh cusecs to 3 lakh cusecs to miti-
gate the intensity of flood, there are
other ways to tackle the situation. For
sexample, there is something like a
drainage scheme which the Orissa
Government could take up with the
help of the Union Government, Al-
though several years have passed with
flood devastation ruining the economy
-of the land year after year, thig drai-
nage system hag not been taken up.
There was also a proposal to have a
:straight cut system from the river o
‘the ocean to clear the water from
Subarnarekha, This has also not been
done, The model also has not been
«done in the Pune Model Room.

I must now speak about drought. As
many as 13 districts of my State of
‘Orissa have been affected. Orissa is a
iState where hardly 20 per cent of the
area is jrrigated and 80 per cent area
is un-irrigated. It depends on the
dynamism of the State Government,
on the dynamism and initiative of the
-officers to save the people from such
‘a calamity, But what has happened in
*Orissa? The administration is lethar-
gic. In the Hindustan Standard, there
ds a Samachar report which says.

_“Since 400 pumpsets of the State

Lift Irrigation Dept. are out of or-

der, those available with the com-

munity Development Department
are pressed into service.”

The Orissa Government knows,
every Government knows, that the
emergency of drought and floods is a
seasonal affair. So why were they not
alive to the gituation? Why was the
Irrigation Department not alive to the
contingency arising?

I must congratulate our esteemed
Prime Minister who has donated Rs. 1
lakh from the National Relief Fund to
the cyclose-affected areas of North
Balasere, The Orissa Government had
stated that the cyclone of last Septem-
ber was mild to medium. I had writ-
ten a letter to our great Prime Minis-
ter giving the facts. She hag her re-

ports from other sources also. [m-
mediately she sent Rs. 1 lakh,

I must impress upon you that this is
not a small thing which can be brus-
hed aside in an inappropriate manner.
It concerns the whole country. We
have to think how all these mighty
rivers can be controlled; we have to
think how undergroung water can be
utiliseg for the agricultura] develop-
ment of our country. If these things
are done, I am sure the eConomy
would speed up and there will be a

regenergfion in the economy of eur
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SHRI P. GANGADERB (Angul): The
drodght havoe in Orissa this year hns
been so severe that the western dis-
triofs are groaning in an atmosphere
of sorrow and helplessness. 1 know,
-the Orissa Government have appro_ch-
ed the Centre for adequate solution,
but the fact is that the Union Gov-
ernment's quick action in the matt.er
is badly wanted. Delay in action will
not help matters. In fact, it will de-
feat the very purpose which is sought
for. In other words before the end of
the winter season, the help should
reach at all the grass root levels in
the State. Orissa is one of the most
underdeveloped states in India with
perhaps the lowest per capita income
in the whole of this country. The
irony of the situation is that Orissa
is endoweq with rich natural resour-
cese and yet the state is in the lowest
Tung of the ladder of economic growth
and progress, While its growth is
gather meagre in terms of millions of
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people in that state, there are the
forces of nature ‘quite against us.
Quite often we are facing floods or
drought or both, practically every
¥ear. In this situation, shall we put all
the blame on nature, say like weather,
monsoon  or soil all of which go
under the term of ecology, and raise
our hands und say: we can do
nothing. Or, shall we defy the forces
of nature and usher in an era of plen-
ty and prosperity, as the Israelis
have done where po trace of water
could be found a few years back. I
am sure our Government knows hetter
what to do in the present situation
to solve the problem. It is high ‘ime
that an impartial enquiry committee
is established to go into the human
and natural assets of the State and
chalk out a balanced plan in consul-
tation with the State of Orissa. The
Committee should ensure not only the
development of the resources but also
distribution of justice. I hope the
Union Government will agree tp my
suggestion and work on it without
ang” loss of time.

\/MR CHAIRMAN : I hope now there
no more Members to speak. I call on
the hon. Minister. I thank hon. Mem-
bers' ‘for taking just five minutes;.

only because of that I was able to-

:711 the list of about 47, Memipers,

THE MINISTER OF STATE IN
AND IERRIGATION (SHRL SHAH-
NAWAZ KHAN): Mr. Chairman, I,
am very grateful to the hon. Members,
who have taken part in this dehate,
The fact' that. 47 hon. Members. hawe-
spoken ang taken part speaks volumes-
about the interest that they are taking
in. the very vital problem of floods.
and drought in the country, St

May I also compliment you for the.
excellent mantfer in which you have
Biven a chance to every Member? Yoy
have accommodated each and every
Member and I really feel sOITY that
one Member felt aggreived &nd |
think he will get over this. :
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Sir, the hon, Members have spoken
with great feeling and expressed
sorrow on what has happened In
different parts of the country. I have
taken a note of every suggestion that
has been made by the hon. Members.
Although I would not be in a position
to reply to every individual sugges-
tion here, I assure all the Tion.
Members that whatever waluable
Eggestions they made will be receiv-

with the utmost consideration of

r Ministry.

Sir, the question is about the floods.
It is one of the most important
national problems of the country. As
early as 1954, our revered late Pt.
Jawaharlal Nehru had taken up this
question in a very serious manner as
to how to deal with this problem.
During the period that our Govern-
ment has beean in existence, we have
done a considerable amount of work
in controlling the floods. Numerous
dams have becen constructed all over
the country—whether it i the Bakra
Dam; or the Sharda Sahayak Dam or
any other dam in the South, huge
dams have been constructed in many
parts of our country. Those dams
are now yielding rich dividends. We
are fully aware that there is yet a
great deal to be dome. The problem
is im Its itude is also
fully realised by the country and
that is why the Ganga-Flood Control
'Commission, the Brahmaputra Flood
Control Commission and now the Na-
tiona] Commission on Floods under the
Chairmanship of Shri Hathi have
been set up.’ This shows the pgreat
importance that is being attached 1o
this very vital problem. The House
js fully aware of our difficulties, our
inabilities to undertake the work tn
the extent that we want. Everyboily
knows the reason for it. Huge amounts
are involved in the construction ot
these dams and we have to constru‘1
them. within the resources availak'r
in the country. We are doing every-
thing possible to control the floors.
There have been many problems in
the past. There have been inter-State
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disputes regarding the rivers. My
senior colleague, Shri Jagjivan Ram,
in his usual thorough manner has
taken up this problem and he has
settled all these inter-State river
disputes and I hops whatever we have
not been able to do in the past we
will now be able to complete them
as early as possible.

Sir, this year, the floods had done
considerable amount of damage in
various parts of this country, mainly
in UP, Rajasthan, Bihar, parts of
Orissa and Assam. I will not waste
the time of the House in giving
statistics. But the damage has been
considerable. Approximately 83 lakhs
hectares of land have so far been
reported to have been affected.
Naturally the crops in those areas also
have been =ffected. Nearly 12 lakhs
of houses have either been damagad
or have collapsed. The estimated
value of the houses damaged is Rs. 48°
crores. We have listened to the hon.
members who have given their wer-
sion of the damages done in their own
States and the cendral assistance re-
quired by them. But, our limitation,
is the limitation of finance. The de-
mands that have been received from
the various States are of the order of
Rs. 450 crores, which is a huge
amount. Hon. members are aware
that the sixth Finance Commission
has now laid down a policy that a
certain margin money is allowed fo
each State. Some hon. members from
U.P. complained that their State had
not been treated fairly in the alloca-
tion of margin money. The procedure
which had been adopted was that the
average of the amount spént on flood
relief works in the last 15 years from
1956-57 to 1971-72 was taken and the
margin money wag fixed in relation
to that average. So, I can assure the
hon, members from U.P, that there is
no ill-wil] or discrimination ggainst
U.P. This s the formula we have
adopted. '

The Central teams have visited mast
of the affected areas. As soon as they
are affected, the State Governments .
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send their memorandum to the Centre.
As soon as the memorandum is re-
ceived the central teams go and visit
those States and make their recom-
mendations to the  high-levelled
Committee and the funds are then
released. But without waiting for
any assistaoce from the Centre, -with
the margin money available with the
States, they can undertake relief
operations straight way. One hon.
member referred to bottlenecks ete.
As I said, the murgin money is avail-
able with the States and they can
straight way undertake these works.
For further relief, advance assistance
is given from the plan allocation. The
Centre has now no extra funds to al-
. locate to any State for natural cala-
mities besides what the sixth Finance
Commission had decided. It is this
~procedure that we are following.

Now I come to drought. Due to
irregular and irrational rains, many
States have been affected by drought.
"We have listened to all the hon.
members who deseribed the condi-
tions prevailing in those Stairs
It is true that due to late onset of
monsoon and the long spell of drougnt
in between certain areas have been
affected by drought. But, only re-
cently, we held a conference with
all the Chief Ministers and 1 am glad
to inform the House that the overall
situation is not as alarming as it has
been made out here. I admit that in
certain areas of Karnataka and Kera!a
there has been less rain than the
normal but in most of other places,
rains have been fairly normal and the
Chief Ministers, while giving assess-
ment of the prospect of the kharif
season, have assured us that although
ihe crop may. not be as good as last
vear's bumper crop, all-time record
crop, the overall position in the country
is satisfactory. I can assure the
House and through the House the
country that in spite of the alarming
‘situation that has been painted here,
‘we have sufficient stock to deal with
.any situation and in all the States
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we have suiplus stocks. Everywhere
our godowns are full and we are con-
fident that we can‘deal with -my
situation. The position is that offtake
from our <entral distribution system
has declined und there is less pressure
because of easy availability of food-
grains in the market. The demand on
the public distribution system has
been declining.
is no alarming situation or any an-
prehension on th.: account in 1he

1 can say that there .

~

country. : AR gt

The drought, of course, has become
a part of pur _life." Certain areas have
been drought:prone areas for centu-
ries. Our. efforts is to see that the
dependence ®n .rain is minimiseq as
much as possifle. We have taken.in
hand, at present  almost in every
State of the country drought-prone
area projects in 74 districtg and we are
going to gpend about Rs. 180 crores
from the Centre with a matching grant
from the States and loans from the
banks. Our main efforts in those areas
is to provide water, find out how we
can increase the irrigation potential.
You will be glad tg kmow that in
certain areas like Rayalaseema which
were drought-prone areas and where
it was not pussible to bore tubewells,
our drought operations have: been
going on and with the assistance of
some friendly countries
bored through granite rocks and gone
below it and found plenty of water
in those areas. ' We are going 1o
exploit that. In areas like Sikar in
Rajasthan which was predominately a
drought-prone ares, we have bored

-

we shawe'st

{

deep and found huge reserves of -

underground wuter.

It will be our endeavour to ensure
that all the woter that is avajlable
under the ground is also fully utilized.
Also, it will be our effort to impouad
all the surplus water and than use
it at a time wher there is scarcity of
water throughout the country. Cer.
tain types of rigs are being many.
factured in the country_‘ Certain
other types of rigs Which bore
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}h;-qugh hard rocks, are not yet beimg
ménufactured .in the country; but
efforts are " being' made to proeduce
them in the country; we are produc-
ing a certain number of tungesten-
tipped rigs in the country “Wa are

mlso trying to produce diamond-

ppointeq- rigs which can bore through
the hardest of rocks. I admit that
we -have not yet achieved self-
sufficiency. But we will contnue to
try. to explore for water including
that which is underground and also
to make use >f every drop of water
that can be impounded, either in the
dams or tanks or bandhs. That is
the direction in which we are going;
and the Government is payihg great
and special attention to the develop-
ment of water resources,

For the 5th five-year plan, the
karget set by our Prime Minister is
6 million hectares of land, to be
Irrigated through major and medium
krrigation; and another 6 million hec-
tares- to be irrigated  through
minor irrigation. We hope that at least
10 million hectares of land would be
irrigated during this Plan. That is
the pace at which we would like to go.

The drought-prone area projects in
74 districts have been going on. I had
an opportunity of visiting those areas.
I have visited the Kolar area in
Karnataka, where excellent work is
being dome on sericulture ie. on the
development of silk worm and pro-
duction of silk. Similarly, we are
locating different areas to find out
what can be done in those areas to
bring prosperity to those people; and
like the devilopment of sericulture,
we are trying to develop shellac in
the Ranchi area. Similarly in afl
other areas we are doing whatever we
can, to make sure that those drought-
prone areas which had -been neglected'
80 far._do receive the attention that
Is requireq for them. The relief and
rescue operations that have been
taken, have been mentioned by the
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hon. Members. 1 would also like i0
add my word of praise for the ex-
cellent work done. I would like to
pay tribute to our Defence Services—
whether they are of the Indian Air
Force or of the Army—for the excel-
lent work done and for the gresat
sense of devotion tc duty which they
have shown in performing this huma=
nitarian work. - I would also like to
pay a tribute to the various State
officials and State agencies who had
mobilizeq so many country-boats and
ensured that the relief stores were

sent to areas which were almost
unapproachable.
I am very grateful to my hon.

friend Dr. K. L. Rao who is an expert
and an authority on irrigation, and
on contro]l of floods. He has made
very useful suggestions and given
very-well-thought-out proposals. We
will naturally give, due weight to.
those suggestions and we will try and
implement them as much as we can.

There have beer some allegations:
that the funds that are allotted for
such relief works are  squandered
away or thoy are not properly utilis-
ed. Certain instances have been
mentioned; certain individual cases
have been mentioned. I can assure
the hon. Members, particularly my
friend from Sitamarhi, that we will
look into that matter and do what-
ever is possible to take remedial steps.
But the conirol on finances naturally
from the Cenire is given to the
States. The State Governments are
responsible for exercising proper
vigilance over the funds thay are
spent there.

I entirely agree with my friend
from Rajasthan whqg has spoken so.
vehemently and with such a great
feeling on the early completion of
the Rajasthan Canal. It is one of our
most important projects in the
country and a great deal of our.
hopes to achieve self-sufficiency in
food depends on the early completion
of the Rajasthan Canal We sircerely
hope that the State Government will
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do everything possible to complete it
as early as it can. The Centre will

naturally help to the maximum extent
r?@le,

SHRI K. SURYANARAYANA :
Also the early completion of the

Godavari project.
- SHRI SHAHNAWAZ KHAN :

There are many projects. We would
very much like the early cgmpletion
of these projects because on them
depends the future welfare and pros-
perity of the country.

1 would like to inform the House
that this year we have stopped all
imports of foodgrains. We sincerely
hope that a situztion will not arise
when we have to import foodgrains.
In spite of all the floods and droughts,
we hope that we will still be able to
produce enough foodgrains in tne
- counfry.

May I once again thank all the hon.
Members who have participated in
this debate. So many suggestions have
been made, As I saig in the beginning,
I will not be able to answer every
point that has been made here. We
will give novery consideration to all
your suggestions, My hon. friend,
Shri Mohapaira, with his usual flair
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told us to lake full advantage of b

space research and the advances made
in the field of space research. I fully
agree with him. We will try to tak-
the maximum benefiy out of that.

\/SHRI ARJUN SETHI: What about
- sending Central teams to the affected
States so that they can make an 9n-
the-spot ussessment and give their
71.1_-:
SHR] SHAHNAWAZ KHAN: The
affected States first send memoranda
to us. As soon as the memoranda are
received, the Central teams are sent
to those States. They make an on-the-
spot assessment and give a report,
My friend, Shri Daga, felt that thare
was no need to send any Central team
because the State Governments are
quite competent to send their reports,
Anyhow, when we receive the memo-
randa from the States, we.shall send
Centra] teams there.

qaen WP A |
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The House sfands adjourned sire die,
19.30 hrs.

/" The Lok Sabha adjourned sine die.



